-

PN
BT

(

c"EN_TRAL ADMINISTRATIVE TRIBUNAL

~GUWAHATI BENCH B ‘;7\
GUWAHATI 05 - '\ e g !

- (DESTRUCTION OF RECORD RULES 1990) \

1_11{1_?_5.3_2.‘
| EP/MANo....f..'.'.-: .....
‘]L.:A’Orders Sheet@ﬁ.’.‘%.(ﬂ..[Q..&.ﬂ............;....Pg ..... Lto\ ....... o
'.'2;,Judgment/0rder dtd. QD/W/XW? Pg... ﬂz.tog ...... -.”.‘.Q.ﬁ%/%m//
| 3. Judgment & Order dtd...cooiivniivinnen, Recewed from H. C/ Supreme Court |
4 OARYUOL O eeeieeescsiesees P Hrn 0l
o @@%@AXAMAPP/C‘%M M 1 — +e s5
5. BP/MPurersrrenrriessivssssssssssssssssssssssessssPRrossssssnssirissssensitOurunsissesnssesins
6 RA/C.P.........................; ...... rererrereereaes Pgrvveerirrererrensensone t0urerrrerersensons
7. WSR*(SQQM~ ................... Pg.....q—. ................ I S
-8, Rejomdertﬂw'ba Ao Aﬁ{lﬁcﬂ'wo‘?g ...... to"’i‘L
0, REPIYeevrerreereivernsenesiverenseseesessessesmssesies T
10 Any other Papers.......;....; .................... Pgto ...... veseresanes j
17 \Memo of Appearance ........................................... esnens _ %»,
12 Add1t10nal Affidavit. ... ST N reieereeens // | |
o 13, Wntten Arguments .............. | .......
:  14 Amendement Reply by Respondent cerrsrssttsnesesienesnersseisisisenasnstersiesestee
15. Amendment Reply ﬁled by the Apphcant........ .........................................
16._Counter_Reply;,./............_...‘....,;..”..', ........... vrereeeenens ........ ........

" SECTION OFFICER (Judl)



oxgh b;

€

4 « . - CEKTRAL Ammlswmu“

FOR "NOe 4
(SEE RULE 42)

QUNI‘LT.J

7'_]’1'51 Jj‘\r‘ & N\ﬂ}l N Z—.- B

G RD R

m-»\v.:-m_w—-

"ﬂ:a lo

é. - ® T OeBo e e
. b
- o
-} NCiI(iIG: oL uhe AO‘QL&CGIA‘C\S) . ‘.& ' Q e ,\,Q,:(‘\XAE.\Q_J\“ - e
‘ _ E i : .
1 mrc ‘D‘f T Rerr>O'1“er1t(S) \}\ N @ K;_ %L&M/J__’ ;._.k,,,.,,m_ o
oy S L V) W = B S W Sl b
J; : . § ‘n
< -.sts.;‘»:ror,[ate for the Apnlicantc ___,N\.& ‘T‘\ \O'J\Mp‘” b 0@ ‘?06“7\
R : CLogrsSl Ror Tae . ’/ €18 NI B o rare e s e T
4 PR ' B
‘;} ): ":{' ‘ o a ‘ o
b T T T T T GRS OF F TREDE -
b S SRS S TROGC P
¥ T XML Koy v @ty al
(S B s e s b abridy
R i S N B I O U SY PU R
» l AP _P] N ¥ ‘ - "j_\ 5
A depusitid Vi / ; - 1 % Iabey Yy “’i Lot -
; No. BN 1Y IE)- ERRETRRVEEES o alin thnd
;‘ Dated,, f}‘:IIDO('( - [ omn- ;_<,L~.af Hc\—\rw Y m,\,‘mﬁ_{
. i

u‘uwyém

Mw‘bsﬂ\’m}\ ; P..v.n'vw.\ho\/\

NA s

.Ry( Xne \yoxnglx
WNovan §a2 "\t

LS

7-;7p@ ecyy ro¥ yof m

At ol

- T, Yok TR P WA s

e ~a ARy M"J“*—-—-f }4" “"“’FENW

50&rﬂ26toow

R A

AR
INCPAR= P S
-\ g MLV la'k HL&:_»\

I . &:—-‘ _

< to-°ob4

Heard Mr.D.pPathak,

26.10.2004
for the applicant.

learned counsel

3
|
i
é
i

Respcndents shall file reply on
interim relief within twc weeks.
List on 19.11.2004.

Member (A3

i
i
i
i
i
{
{
j
j
{
%
i




e o hw/w}y o~
e PP %1}

. - L
’ O.A¢ 240/2004 " * |

{

9¢11e 04, Present: Hon'ble Mr.Justice R.K.Batta, Vlce-

- Chalrman.

Hon'ble Mr.K.V.Prahladan, Administrative Member,

Heard MreB.Pathak, learned counsel for the

appllcdnt and Mr.A,Deb Roy, Sr.C.G,S5.C. for the
respondents,

' No reply has been filed as yete In view of

C | the order dated 8,10.2004 no relief at this stage
can be granted. The matter be listed before the
Single Bench.on 22nd November, 2004 instead of

19’110040'
', ; !‘Iaﬂber .
] m 5
22.11.2004
ST g o é
A /\»7*/(3 LA
b_ mb
‘ 08.12.2004
d 1illong
. - . « . . ‘ . V
____2_( /L b
No - ree 2y Grker  22.12.2004
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Vice~Chairman
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Heard Mr, De Baruah, le¥rned counsel

for the applicant. Mr. A. Deb ROy,

gt -

learned 8r. C.G.5.C. for the respondents

is on leave. List on 15.12.2004¢ In

! | _ ¥ Zth@_meantima. interim prayer may be
' ‘ { considered by the respondents.
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'Mr B.Pathak, learned ceuﬁég}'ﬁer the |

applicant states that on aéc.ght of
consequent developpents the matter be

r
|

)

ad journed. According to him, the applicai
has now been posted at Nagaon under Assﬁ
Circle :22 the applicant intends te fil

'nmended application. Stand over te

22.12.2004, If the smendsapy application
is filed, the.samg be listed alongwith t

Qale
Twe waeks time is alleowed te the

Same will be listed along with thés ©
| List en 7.1.2005.

\ ' |<:x§:$Lnl;La15L.-

Member

Vice-chairman

. applicant to file amendment applicationi
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N 25 .5 42005 Adjourned to 15.6.2005 as prayed on
behalf of Mpplicant.
o | . - Member
i bb -
12, ¢, o_&" . | ‘15°5“2005 At the request of Ms. U. Das, learned

" counsel for the Vakegpgnde‘nbszzpo,&t an

. R%n{“% p o 284642005 before the D;vision Be;ch/ .
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Do e |
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CENTRAL ADMINISTRATIVE TRIBUNAL:::GUWAHATI BENCH.
0.A. No. 240 of 2004 ' .

DATE OF DECISION: 20.7.2005.

Sri Bipul Ranjan Halder , APPLICANT(S)
Mr. B.C Pathak ‘ - ~ ADVOCATE FOR THE

| o APPLICANT(S)

- VERSUS - |
U.0.1. & Ors. B RESPONDENT(S) .
Ms.U.Das, Add.CGS.C. . - ADVOGATE FOR THE

RESPONDENT(S)
THE HON'BLE MR jUSTICE G. SIVARAJAN VICE C HAIRMAN
THE HON’BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER

1. Whether Reporters of local papers may be allowed Lo see the
judgment?

2. To be referred to the Reporter or not? B .

3. Whether their Lordships wish to see the fenr ro:)y of the

judgment? : | i

4. Whetber.the judgment is to be circulated to the other Ben,ches? ?’

Judgment delivered by Hon'ble Vice-Chairman. - w
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 240 of 2004.

Date of Order: This, the 20th day of July, 2005

THE HON’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.
THE HON’BLE MR. K.V. PRAH;ADAN, ADMINISTRATIVE MEMBER.

Shri Bipul Ranjan Halder,
Son of Birendra Kishore Halder,
Town & P.O. Karimganj (Assam) ‘ ... Applicant

By Advocate Shri B.C.Pathak

- Versus -
_ 1.Union of India,
represented by the Secretary to the Govt. of India,
Ministry of Communications,
Department of Posts, New Delhi.

2.The Director General of Posts,
New De!hit

3.Sri Abhijit Ghosh Dastidar,
Chief Postmaster General,
North East Circle, Shillong-783001. -
4.The Chief Postmaster General,
Assam Circle, Meghdoot Bhawan,
Guwabhati-1. o ... Respondents

~ By Miss Usha Das, Addl.C.G.5.C.

SIVARAJAN 1.{V.C)

The applicant is a Group ‘B" officer in the Postal Department
and presently working in Assam Circle. The applicant was earlier
t:;ansferred from Calcutta to Shil}ong in the year 2002, which is in the North
Eastern Circle: The appjicant's wife is employed in a school under the
Government of Assam.' According to the applicant she is s,uﬂ’ering ffom.

* serious ailments and thgrefore his personal attendance is required to give
proper treatment to her7 The applicant while working at Shill?mg, in th;a
above circumstances, made représentation before the Postal authorities for

glving him a posting at Dharmanagar in N.E.Circle. However, as per an



1

order dated 30.9.2004 (Annexure-1) the applicant was posted at Kohima in

the State of Nagaland. The applicant made a representation dated 13.9.2004

(Annexure-5) followed by another representation dated 11.10.2004

(Annexure-7). However, the applicant was transfoerred from N.E.Circle to

Assam Cricle as per order dated 14.10.2004 (Annexure-8) and posted at

Nagaon (Annexure-8). As already noted, the applicant wants transfer to a

place near to the place where the applicant’s wife is residing i.e either at

Dharmanagar g;r at Silchar.

2. The respondents have filed their written statement denying the

request of the applicant. Mr B.C.Pathak, learned counse! for the applicant

submits that presently 2 vacancies are available at Silchar and Dharmanagar

on account of retirement of the incumbents there. Counsel submits that the

applicant had earlier represented for a posting at Dharmanagar or at Silchar

and therefore the respondents may be directed fo consider his claim for

transfer to one of the said bwo vacant places. Mr Pathak further submits that

in terms of Government Circulars particularly the latest one issued in 2004 a

Government servant must be accommodated as far as possible at the same

station where the applicant’s wife is working. Counsel further submits that

the respondents are bound to consider such circular whllé transferring the

employees of the postal department. Miss U.Das, learned -Addl.C.G.S.C

appearing for the respondents on the other hand submits that the appllcant;.
has been posted in Assam Circle and it is in the same circle where he

wanted transfer. Miss Das further submits that Dharmanagar and Silchar |
are far away places from Karimganj, where his wife is working and the

transfer order was made in the interest of public service. «

© 3. Mr B.C.Pathak, learned counsel for the applicant based on the

averment in the rejoinder submits that though the applicant was

 accommodated in the Assam Circle at Nagaon it is 330 Km away from the

A

rosidence whereas the distance from Karimganj to Dharmanagar is only 75

Km.
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4. As airéady noted Dharmanagar and Silchar are nearer to thé
residence where the applicant’s wife resides and vacancies are also
available there on account of retirement of some persons. In the
circumstances we are of the view that the applicatioﬁ can be disposed of
with directions. Accordingly there will be a: direction to the applicanﬁ to
submit a fresh representation within 10 days from today before l:he.
respondenbé and the respondents are directed to consider the

representation of the applicant for his transfer either to Dbarmanagar or to

Silchar particularly with reference to the fact of serious allments of his wife =

and pass an appropriate orders in the light of the guidelines and in
accordance with law within one month from the date of receipt of the
representahon If any vacancy in Group B post exists either at Dharmanagar
or at Silchar on account of the retirement of the incumbent there the same
will be filled up only after considering the case of the applicant as directed
herein ébuve. |

Apphcahon is accordingly disposed of. No costs,

( K.V.PRAHLADAN) G.SIVARAJAN )
ADMINISTRATIVE MEMBER - VICF CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Sr1 Bipul Ranjan Halder

GUWAHATI BENCH : AT GUWAHATI

O.A. No. 240/2004

-VeIrsus-

TThin
wvihiion o
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SYNOPSIS OF THE CASE:

Date

1970

P e

14.10.04

N
<
w—ds
[ent]
<
%

Particulars

The applicant joined in service under the
respondents as Postal Assistant.

Since then the applicant rose to the present
position of Assistant Director Postal
Services (Group B Cadre) in Officer

Grade. In his blameless service careef of
34 years the applicant has been transferred
for 13 times in three different circles.

Imouaned order of transfer from Shillong to

Kohima issued and the applicant is

ralaacad/manda tn h n r rharna An
reigassd/mads tv ..a.",d cvel Cu@:uv on

same day within 2 hours.

ha

e

s

The applicant is again transferred from
Konima to the Assam Circle.

The appiicant is post at Nagaon in the
Assam Circle.

Grounds for challenging the order of
transfer:

a) The impugned order of transfer is
issued in violation of provisions of Rule
37A, 38, 41, 42, 43, 45, 46, 57,73, 74 and
75 of the Posts and Telegraphs Manual,
Vol. IV (Establishment)

b) The impugned order is issued
without considering the aspect of the
applicant that his wife is a Govt. of Assam
servant at Karimgan] and there are

.........Applicant

Respondents

Annexure

@

Page



specific guidelines and directions issued
by the Govt. of India from time to time
relating to the posting of husband and wife
in the same station.

c) The impugned order of transfer is
passed by an incompetent authority

d) The fact that the wife of the
applicant is a chronic patient of
rheumatoid arthritis was not considered.

e)  That the impugned order of transfer

is vitiated by malafide on part of the
respondent No.2 who has been implicated

.~ LR Ve R~

by name in the application.

f) That the applicant has been
victimized as being a member of the

Officers’ Association.

g) That the applicant has been
discriminated against as the case of
another similarly situated person has been
considered by posting him at his station of
request.

h)  That the representation made by the
applicant on 15.9.2004, 30.9.2004 and
11.10.04 are still pending consideration
before the competent authority.

Relief Sought for:

i) to aside and quash the impugned order .
of transfer dated 30.9.2004 and
14.10.2004 (as in Annexure 1 and 8) and

ii) to direct the respondents to dispose of

the representations dated 15.9.2004,

30.9.2004 and 11.10.2004;
Filed by:
(Bibhash Pathak)
Advocate

Date: (-1~ 0%
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH AT GUWAHATI

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT, 1985)

ORIGINAL APPLICATION NO. 240 OF 2004

BETWEEN

Shri Bipul Ranjan Halder,
Son of Birendra Kishore Halder,
Town & P.0. Karimganj
District- Karimganj (Assam)
... Applicant

-Versus-

1. Union of india
Represented by the Secretary, Govt, of India Ministry

of Communications, Department of Posis, New Deini.

2. The Director General of Posts,
New Deihi

3. Sri Abhijit Ghosh Dastidar,
Chief Post Master General,

North East Circie, Shiliong - 793001.

4, That Chief Post Master General,

Assam Circle, Meghdoot Bhawan, Guwahati-1.
... Respendents

DETAILS OF THE APPLICATION:

1, e



(i)
(iii)
(v

(v)

D
2

PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION
IS MADE:

This application has beén made against the order of transfer vide Memo
No. Staff/9-2/04 dated 30.9.2004 (Annexure 1) thereby transferring the
appiicant from the Office of the Respondeni No.2, Shiliong to Kohima as
the Deputy Superintendent of Post, Nagaland, Kohima Division with

immediate effect.

The release order/ certificate of transfer of charge-dated 30.9.2004
(Annexure 2) thereby relieving the applicant under compulsion within

two hours from the receipt of the transfer order with immediate effect.

Non-consideration of the representations dated 15.9.2004, 30.9.2004
and 11.10.2004 submitted by the applicant to the competent authority

for consideration/ review of the order of iransfer.
Further order of transfer and posting vide Memo No. Staff/9-2/04 dated
14.10.2004 (Annexure 8) thereby again transferring the applicant from

n.E. Circie to the Assam Circie.

The order of posting vide No. Staff/3-4/92/Ch-ll dated 20.10.2004
(Annexure 9) thereby posting the applicant at Nagaon in the Assam

Circie.
JURISDICTION OF THE TRIBUNAL:
The applicant declares that the subject matter of the instant application

is within the jurisdiction of this Hon’ble Tribunal.

LIMITATION:

bR e
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The applicant further declares that the subject matter of the application
is within the period of limitation prescribed under the Section 21 of the

Cenirai Administraiive Tribunai Act, 1§85.
FACTS OF THE CASE:

That the applicant is the citizen of India and a permanent resident
Karimganj Town, P.0O. Karimganj, District—'Karimganj (Assam) and as
such, he is entitied to ail the rights, protection and priviieges as
guaranteed under the Constitution of India and the laws framed

thereunder.

That the applicant joined in service under the respondents as Postal
Assistant in the year 1970 and rose to the position of Assistant Director
Postai Services {Group B Cadre) in Officer Grade. The applicant has put
in almost 34 years of blameless service and he is serving the cause of
the Government of India with all dedication, devotion and sincerity.

That during his service career the applicant has got transferred to as
many as 13 times to the places covering the three postal circles, viz,
North East Circie, Assam Circie and West Bengai Circie. Lasily the
applicant got transferred from West Bengal Circle to the North East
Circle (his present place of posting) with effect from 1.7.2002. The
appiicant has compieied 2 years and 3 months of service in his present
place of posting where he is entitled to continue at least for 4 years as

rotation posting.

That the respondent No.2 has issued the impugned order of transfer
vide Memo No. Staff/9-2/04 dated 30.9.2004 {Annexure 1) transferring
ihe appiicant aiongwith others from the Office of the respondent No.Z to
Kohima as Deputy Superintendent of Posts, Nagaland Division, Kohima.
It is pertinent to state here that the said order has been made to be
issued by the appiicant himseif as the respondent No.2 compeiied him
to do so. It is also pertinent to state here that the said transfer orders

are to take immediate effect whereas the one of the transferee at Sl

b Rodibane
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No. {d) has been made to be relieved only on 18.10.2004 who is to be
released by another transferee, namely Sri Anil Baran Dutta at SI. No.
{a). Whereas, the appiicant has been immediately reiieved, hardiy afier
2 hours on the same day from the time of receipt of the transfer order.
The applicant was also forced to sign the certificate of the transfer of
charge without actuai handing over of charge to the relieving officer,
namely, Sri Anil Baran Dutta. This was done in complete violation of the
provisions of transfer of charges as required under the provision of Rule
73, 74 and 75 of ihe Posis and Teiegraphs #anuai, Vol. iV
(Establishment). 1t is also explicit from the order of the transfer that
there is no whisper about the approval of the competent authority to
issue such f{ransfer order. The compeient authority io issue such
transfer is the Respondent No.2 as provided under Rule 34 of the Posts
and Telegraphs Manual, Vol. IV read with the Schedule -2 of the Postal
Manuai Voi. iii. The impugned transfer order has been issued by the
applicant himself, who is not the competent authority, thereby
transferring himself alongwith others. Therefore, such order of transfer
is lilegai and can not sustain in law and is liabie to be sei aside and

quashed.

The copy of the impugned transfer order and
certificate of transfer of charge, both dated

30.5.2004 are annexed as Annexure i and 2

respectively.

That even after being relieved, the applicant applied for earned leave

 before joining at the place of transfer, i.e. Kohima and the said earned

ieave has been granted to him with effect from 5.10.2004 to 24.10.2004.
The arrangement being locally made to relieve the applicant by a
substitute from the same office at Shillong, the work will in no way
suffer in case the order of iransfer is reviewed/ canceiled andior
suspended or kept in abeyance during the pendency of this present
application. The leave has been granted to the applicant vide Memo No.

Staffi7-118/2002 dated 15.5.2004. it is to be noted that ihis ieave was

granted prior to the issuance of the impugned transfer order dated

QR dute
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30.9.2004. In the impugned transfer order there has been a categorical
note at Clause 2 that Sri Niranjan Das will be relieved on 18.10.2004 by
Sri Anii Baran Dutta, whereas, by the ieave sanction order it has been
specifically stated that said Sri Niranjan Das will look after the duties of
the applicant, B.R Halder, upto 24.10.2004. This is nothing but a glaring
instance of maiafide and whimsicai action of the respondent No.Z who is
guided by his own whims and emotions. As such the transfer order
being vitiated by malafide and illegality is liable to be set aside and

quashed.

A copy of the said memo dated 15.9.2004 is

annexed hereto as Annexure 3.

That the applicant, however, made a representation on 15.9.2004 prior
to the issue of the impugned transfer order on 30.9.2004 with a request
to transfer him to a piace, nameiy, Dharmanagar, which is nearer o his
native place, on the ground that his wife is a chronic patient of
rheumatoid arthritis so that he can look after his ailing wife. It is also
neediess io mention here that the applicant is a chiidiess ionely man
and there is none to look after his ailing wife who needs help of others
in her day-to-day avocations. But the impugned order of transfer was
issued in totai disregard to the said represeniation dated 15.9.2004.
That being the position, the applicant, on receipt of the transfer order,
immediately on the same day submitted another representation dated
30.9.2004 stating therein about his request to transfer and posi him at
the Postal Store Depot, Silchar or at Dharmanagar on the genuine
ground of the chronic and acute ailment of his wife. By the said
representation, the appiicant aiso stated thai his wife is a Government
Servant of Assam under the Education Department and serving as
Assistant Teacher. By the said representation, the applicant also
mentioned about the Govi. of india circuiar envisaging that the husband
and wife should be posted at the same station. But the said
representation is also pending consideration by the respondent No.2.
From the transfer order itseif, it is very much ciear that there was a posi

available for the applicant to be posted at Dharmanagar or at Silchar,

A
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but unfortunately, by not considering the request of the applicant, one
Niranjan Das at Si.No. (d) has been posted there at Dharmanagar and
Sri 8. Choudhury at Siichar. This action is aiso vioiative of ine
provisions of Article 14 of the Constitution of India as the applicant has
been treated discriminately while the other similarly situated were

considered in their posting of their choice.

it is also respectfully submitted that the wife of the applicant, namely
Malabika Halder has been undergoing treatment under the Appollo
Hospitai Chennai since 21.5.200Z and her treaiment is siili going on.
She is also undergoing some ayurvedic treatment continuously at
Calcutta. The latest such treatment she received was on 7.9.2004. So it
is abundantiy ciear that the wife of the appiicani is a chronic patient

requiring assistance from the applicant.

Copies of the representation dated 15.9.2004 and
30.9.2004 and the prescriptions/proof of treatment
are annexed hereto as ANNEXURE 4, 5 and 6

series respectively.

That during the pendency of the OA. No. 240/2004 before this Hon'ble
Tribunal, the applicant submitted another representation on 11.10.2004
directiy to the Member (Personai), Postai Directorate, New Deinhi with a
renewed request to review the said transfer order and for keeping the
said transfer order in abeyance and then to give him the transfer to his
choice station. But the respondenis again acted maiafide and in
violation of the settled provisions of law by not considering and
disposing the representations of the applicant dated 15.9.2004,
30.5.2004 and 11.10.2004, the respondent No.3 once again issued
another transfer order thereby transferring the applicant from one circle
to the other i.e from the N.E. Circle to the Assam Circle vide Memo No.
Siafif9-2/04 dated 14.10.2004. Subsequentiy, the respondeni No.4
issued another order vide No. Staff/3-4/92/Ch-ll dated 20.10.2004

thereby posting the applicant at Nagaon under the Assam Circle. Having

@ R Walder
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nc other alternative, the applicant had to join at Nagaon on 1.11.2004
vide charge report dated 1.11.2004.

The copies of the representation dated
11.10.2004, order dated 14.10.2004 and
20.10.2004 and the charge report daied 1.11.2004
are annexed hereto as Annexure 7, 8, 9 and 10

respectively.

That the Govt. of India, Ministry of Communications, Department of
Posts, vide its letter No.70/95/86-SPB.| dated 24.7.1986 adopted and
agreed to impiement the provisions of transfer and posting of husband
and wife as per Office Memorandum No. 28034/7/86-Estt (A) dated
3.4.1986. As the said provisions was not so scrupulously followed by
the Departments to fransfer and posi the husband and wife af ihe same
station as envisaged in the said circular, the Govt. of India once again
brought out another Office Memorandum vide No0.28034/2/87-Estt.(A)
dated 12.6.1997. This was issued by the Ministry of Personnei, Pubiic
Grievances and Pension, Department of Personnel and Training. By that
circular, the Govt. of India further emphasized that the provisions of the
O.M. dated 3.4.1986 shouid be foilowed and directed ihe Deparimenis
to ensure that such posting is invariably done, especially till their

children are 10 years of age if posts at the appropriate level exist in the

organizaiion at the same station and if no adminisirative probiems are

expected to result as a corisequence. This O.M dated 12.9.1997 was
adopted by the Department of Posts vide circular No. 137-46/97-SPB-l|
dated 21.8.1997. in spite of the said repeated instructions, ihe
administration in various departments failed to implement the provisions
of the above two OM's and therefore the Ministry of Personnel, Public
Grievances and Pensions, Depariment of Personnei an Training,
brought out another OM vide No. 28034/23/2004-Estt.(A) dated
23.8.2004 and directed the Departments to follow the provisions of the
OM's dated 3.4.1986 and 12.6.1997 in ietter and spirit even when there

were no administrative constraints. By the said OM it has further been

RL. diae
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directed that the guidelines laid down in the said OM's are strictly
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followed while deciding the request for posting of husband and wife at
the same station. This OM dated 23.8.2004 was aiso adopied by ihe
Department of Posts vide No.141-178/2004-SPB.Hl dated 22.9.2004.
However, is spite of the said clear guidelines, the case of the applicant
has not been considered by the respondenis. Therefore, the action of
the respondents, particularly the respondent No.3 is vitiated with
malafide as he ignored the above directives of the Government of India

in defriment to the suffering appiicani.

The copies of the OM dated 3.4.1986, letter dated
2471986, OM dated 12.6.1997, letter dated
21.6.1997, OM daied 23.8.2004 and ieiter daied
22.9.2004 are annexed hereto as ANNEXURE 11,
12, 13, 14, 15 AND 16 respectively.

That the Govt. of India, Ministry of Communications, Department of
Posts also brought out a circular vide No. 141-35/2001-SPB-ll dated
11.4.2001 thereby iaying down the poiicy guideiine on rotationai

transfer. By the said guidelines, it was stated that ail the employees |
completing post tenure may be rotated subject to the broad principles of
rotationai transfer. in the said circuiar, it was specificaily stated that
inter-station transfer should be restricted to minimum in view of the
austerity measures. By the said circular it was also provided that the
enure of posting may aiso be extended by one year. But in the instant
case the applicant was put only 2 years 3 months service at Shillong
whereas his tenure according to the provisions of law as laid down in
the Posis and Teiegraphs Manuai, Voi. iV {Estabiishment) is 4 (four)
years as per Rule 57 of the said Manual. Moreover, had the request
transfer of the applicant been considered, the applicant could have not
cfaim any such TA, DA efc. to support such poiicy guideiines. As such,
the applicant was entitled to remain posted in the Office of the Chief
Post Master General, Shillong at least for 4 years which was to some

extent convenient for him to iookafter his wife. it is periinent to mention
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here that as there is no post at the level of the applicant at Karimganj,
the native place of the applicant where his wife is working in a
Government Schooi, he couid iook afier his wife even from Shiliong as it
is comparatively nearer and having easy communication. But by the
impugned transfer order the applicant has been transferred to
and without any easy communications and accessibility. If the applicant
is posted at Kohima he would not be able to assist his wife in any way
which wiii directly affect the iife of nis wife and frusiraie the Govi.
guidelines issued in this regard. But by the subsequent transfer order
from Kohima to Nagaon, which is an inter-circle transfer, the
respondents. have muitipiied the suffering and miseries faced by ine
applicant. Now the applicant has been kept far away from his lonely
ailing wife making it impossible to visit her even by the week end. This
nas been done with a ciear uiterior motive which is best known io the

respondent No.3.

A copy of the said order dt. 11.4.2001 is annexed
hereto as the ANNEXURE-17.

That the applicant is an Office bearer of the Officers’ Association and
currently holding the post of Assistant Secretary of the said Association.
The Office Bearer of the Association requires to discussfinteract with
the Respondent No.2 on various occasion off and on relating to various
demands of the Officers including the matter of transfer and posting,
accommodation eic. The appiicant, on severai occasions in the capacity
of Office Bearer of the Officers’ Association had to react to the
treatment of the respondent No.2 and had to indulge in hot altercation
on the issues taken up by the Officers’ Association, more pariicuiariy
when he alongwith other office bearers had to discuss on the issues like
withdraw of STD facilities extended to the residential and office
ieiephones of gazetied and non-gazetied officers of Meghaiaya Division
and relating to the curtailment of ‘Tour Traveling Allowance’. The

respondent No.2 directed the applicant in Official capacity to issue

AR dhne
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instruction to the concerned authority thereby withdrawing the STD
facilities extended to residential and office telephone vide letter No.
TECH/40 1/76/ii dated 16.9.2004. This curtaiiment of faciiities creaied
resentment among the officers and the matter was taken up by the
Officers’ Association. Similar!y,‘the respondent No.2 also issued letter
No. BGT/1-1/2004-2005 dated 28.7.2004 and iefter No. AP/TA/Misc/89-
9C¢ dated 10.9.2004 and thereby issued order by curtailing expenditure
in the. Tour TA aliegedly as an economic measure. This issue was also
taken up by the Officers Association and this ied to some
misunderstanding between the respondent No.2 and the Officers’
Association, particularly between the applicant and the respondent
No.2. On severai occasion, the respondeni No.Z openiy deciared in
presence of all the office bearers while holding meeting with him that he
would see how the Officers’ Association could survive and stand before
him and he wiii see that the Officer Bearers are transferred to
elsewhere and spread out so that there would be no occasion of their
holding meeting like that in future. The respondent No.2 in that way
bore in mind some iii feeiing and haired towards the Office bearers of
the Officers’ Association and more particularly towards the applicant.
Under such situation, the Officers’ Association held its meeting on
1.9.2004 and discussed the issues in the said meeting in iis Resolution
No. 4, 5 and 6 and decided to take action accordingly. The copy of the
said resolution was also sent to the respondent No.2 alongwith other
authorities. The respondent No.2 took exception fo such resoiution of
the Officers’ Association and as a result the respondent No.2 caused to
issue the impugned transfer order as a first hand action towards the
office bearers and the appiicant feli victim of the malafide action of the

respondent No.2.

The copies of the letter dt. 6.9.2004, 28.7.2004,
10.9.2004 and minutes of the meeting of the
Ofﬁcérs’ Association dated 1.9.2004 are annexed

as Annexure 18, 19, 20 and 21 respectively.

B Do
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That the Officers’ Association in which the applicant is the Assistant
Secretary is an authorized and recognized Associétion under the
provisions of “Cenirai Civii Services (Recognition of Service
Association) Rules, 1993" as provided in order of the Department of
Post vide letter No. 13-1/93-SR dated 10.8.1994. The law is also well
seitied thai the Office bearer of recognized Associations are immune
from transfer liability during the term of their office. As per Govt. of
India, Ministry of Home Affairs Office Memorandum No. 26/3/69-Estt(B)
dated 8.4.1969, it is the duiy of the Government to bring the Generai
Secretary and one other Executive Member of recognized Associations
to the Head Quarters. The Head quarter of the Officers’ Association in
the instani case in the instant case is Shillong and therefore the
respondents are to provide the posting of the office bearer in its Head
Quarter. The transfer of the applicant out of the Head Quarter at
Shiiiong is therefore iiiegai, arbitrary and vitiated with maiafide and the

same is liable to be set aside and quashed.

The applicant craves the leave of this Hon'ble Tribunal to rely upon and
produce the relevant portions of the aforesaid Rules and the circulars at

the time of hearing of the case.

That the respondent No.3, Sri Abhijit Ghosh Dastidar is a person of
different temperament and he is irritable by nature. He being a divorcee
has a disiurbed family iife. This unfortunaie background of fthe
respondent No.3 has led to various type of mis-deeds. There has been a
series of written complaints against him touching his personality and
immorai sexual behavior. Such afrocious behavior perpetraied by the
respondent No.3 towards his fellow subordinate staff has even went up
to the Central Minster for interference and action to stop or correct him
from exhibiting such behavior. The respondent No.3 has aiso aiiegediy
resorted to various illegal activities which are criminal in nature as per
the said written complaint which has been taken up by the Ministers

inciuding he Ministry of Communications and information Technoiogy.

R R datlee
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The written compliant and the communications made
by the Minister to Minster are annexed hereto as

Annexure 2Z (series).

413 That the law is well settled that to transfer an employee frequently
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without assigning any reason amounts to malafide action on part of the
authority effecting such transfer. it is aiso ciear thai the facis and
ciroumstances as stated hereinabove, clearly shows the evidence as to
how the respondent No.3 acted malafide and effected the transfer of the

appiicant and did not consider his request transfer to his choice station.

That the applicant in this case is the victim of discrimination and
malafide meted against him by the respondent No.3. The applicant
submitted his representation which was regisiered in the Officiai
register at SI.No. 1, while one Sri Subroto Choudhury, an officer
similarly situated with the applicant also submitted similar
representation at a much beiated stage which was registered at Si.No.Z.
But the respondent No.3 considered the case of Sri Subroto Choudhury
and posted him at the Postal Store Depot at his request whereas the
request of the appiicant has not been considered at aii by the
respondent No. 2 in spite of the genuine ground and family problem of
the applicant best known to the respondent No.3. Such type of
treatment is ceriainly discriminatory and vioiative of ihe provisions of
Article 14 of the Constitution of India and also vitiated with malafide for
the reasons as stated hereinabove. As such, it is a fit case where this
Hon’bie fribunai wouid be pieased fo inierfere with the impugned

transfer order and set aside and quash the same.

That the applicant demanded justice from the respondents which has

been denied to him.

That this application has been made bonafide and for the ends of

justice.

R R, Shetdee



5.1

5.2

5.3

5.4

5.5

13

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

For that the impugned transfer order dated 30.9.2004, 14.10.2004 and
20.10.2004 (Annexure 1, 8 and 9) are illegal and arbitrary and are
iiabie to be set aside and quashed as vioiative of the provisions of Ruie
37A, 38, 41, 42, 43, 45, 46, 57, 73, 74 and 75 of the Posts and
Telegraphs Manual, Vol. IV (Establishment).

For that the impugned transfer order has been issued by the same
person transferring himself alongwith others, whereas the competent
authority to issue such order of transier is the respondent No.3. There
is no whisper, anything what so ever that the order of transfer has been
issued with the sanction of the said competent authority as the settled
provisions of faw is that a transfer order issued by an incompetent
authority is liable to be set aside and quashed.

For that the impugned order has been issued under compulsion and
duress at the instance of the respondent No.3 who vowed to victimize
the appiicant who is one of the Office Bearers of the Officers’
Association for raising the common iésues of the Association and for
vindication of their claims and as such the said impugned order is very
much vitiated with maiafide aithough such Office bearer are entitied to

immunity from transfer during the tenure of office.

For that the applicant is also entitled to be considered for posting at his
place of choice nearer to his native place where his wife is serving as a
State Government Empioyee and she has no scope to be transferred to
the place of the applicant and for which there is specific guidelines and
directions issued by the Govt. of India from time to time relating to the

posting of husband and wife in the same siation.
For that the respondent No.2 acting malafide forced the applicant to

hand over the charge to the relieving officer without actual handing over

of the charge as required by Rules.

3G
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For that the transfer of the applicant has been made without considering
his representation registered at SI.No. 1 by the respondent No.3,
whereas, the case of the person ai Si. No. Z has been considered
although both of them are similarly situated, which amounts to clear
case of discrimination and violation of Article 14 of the Constitution of

india.

For that the representation submitted by the applicant on 15.9.2004,
30.9.2004 and 11.10.2004 are still pending consideration by the
respondent No.3 and 2, whereas the seitied provisions of iaw reiaiing to
transfer is that the personal difficulties and family problems are to be
taken up with the administration through representation and the
competent authority in the administration is under a duiy i{o consider
such representation and to pass speaking order to this effect which has
not been done in the instant case.

For that the impugned transfer order, transfer of charge, grant of leave

to the applicant and also the substitute provided for the period of leave

~ are the ciear instances of maiafide action of the respondeni No.3 aciing

in haste and in a whimsical manner. Moreover, the subsequent transfer
to Nagaon instead of Kohima without considering his pending

representations is aiso ciear case of acting maiafide.

Frequent transfer of the applicant is also a clear case of malafide.

For that in any view of the matter and the provisions of law the
impugned transfer order is not tenable in law and the same is liable to
pe set aside and quashed. ‘

DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has exhausted all the remedies
available to him and there is no alternative and efficacious remedy

mismiimbla fu t pan
vailabie to him.

B. K Ien
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MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER
COURT:

That the applicant further declares he has not filed any application, writ
petition or suit regarding the grievances in respect of which this
application is made, be
or any other authority nor any such application or suit is pending before
any of them.

RELIEF SOUGHT FOR:

Under the facts and circumstances of the case, the applicant most
respectfully prays in this Hon’ble Court that the application be admitted,
records of the case be ca
respondents directing them so show cause as to why the relief sought
for should not be granted to the applicant as prayed for and after
heafing the paities and psrusing the records including the causes, if
any shown by the respondents, Your Lordships would also be pleased

to:

to set aside and quash the impugned order of transfer dated 30.9.2004
and 14.10.2004 (as in Annexure 1 and 8) and the release order dated

an nn fonc 3o Ao mvrresw n
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in Annexure 9).

to direct the respondents to dispose of the representations dated
15.9.2004, 30.9.2004 and 11.10.2004 (Annexure 4, 5 and 7) and to
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to pay the cost of the application;

or may pass order for any other relief to which the applicant is found
entitled to under the facts and circumstances of the case.

B K detdee
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INTERIM ORDER PRAYED FOR:

As the applicant has already joined in service at Nagaon, the applicant
has not prayed for any interim order at this stage, but if so warranted,

S o Y Tt Ly-syi
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H ow him o
make such Misc. petition in this regard at the appropriate time during
the pendency of the case.

The application is filed through Advocate.

PARTICULAR OF I.P.O. :
{.P.O. NO.
Date of issue :

Issued from
Payable at

LIST OF ENCLOSURES : As stated in the INDEX.

VERIFICATION

[, Sri Bipul Ranjan Halder, son of Birendra Kishore Halder, aged about
54 years, permanent resident of Karimganj'Town Post Office & District-
Karimganj, Assam, do hereby soiemnly affirm and state that ihe
statements made in the application in para
LB 4l ohn,s. b end .- are true to my knowledge and belief ,
those made in paral4, LS, 4 .e,.q.},.t.\:z,.u.a.mdA:.to‘being maiter of
records, are true to my information derived thperefrom and the rest are

my humble submission and legal advice. | have not suppressed any

materiai fact of the case.

And | sign this verification on this gth day of January, 2005 at Guwahati.
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—jg- ’,A\NNEXURE:S

DEPARTMENT OF POSTS: INDI&
OFFICE OF THE CHIEF POSTMASTER GENERAL N. . CIRCLE:: SHILLONG-793 001,

Memo No.Slall/7-118/2002 . Daled al Sl'\illovwg,.ll'ue W

The Chigf Postmaster General, N. E. Circle, Shillong is pleased to granf
earmed leave for 16 days to Sri B. R. Halder, A. D. (Staff) C.O., Shillong w.e.f. 9-10-04 to
20-10-04 suffixing 21-10-04 to 24-10-04 being holidays & Sunday subject to the availability

of leave at his leave agcount,

) - fransfern r-t-( fo Dharmanagar - (ol be religved on 18, 10,04

: $1d ;
During the per,ié)d, Sri Niranjan_Das, DOM(PLI) C.O., Shillong will look after
the duties of the officet in addition to his assigned duties without extra remuneration.
. . ) ) _‘ . ' . .

_ Certified'that the officer would have continued in the grade but for his
proceeding on leave dyring the above period. '

|

94//’(B.R.HaMer)
Asstt. Director (Staff)
For Chief Postmaster General,
. N. E. Circle, Shillong.
Copy to:- '
The D). G. (SPG) Dak Bhavan, Sansad Marg, New Delhi-110 001,
The 0. A. (P), Shillong. . V ;
The A. D. (A/Cs), C.O., Shillong. |
The JAO (BGT), C.0., Shillong. ‘
“"Sii B.'R. Halder, A. D. (Staff)
Sri N. Das, DDM (PLI), C.0., Shillong.
P/F.
Office Copy.

\./,./“

DNOADWN

Wil .

For Chiel Pogtinaster General, |
N. E. Circle, Shillong.

Db p Baxe:
Advocate
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€3 e ANNEXURE : 4. /
‘ To'
The Chlef Postmaster General,
North Eastern Circle, Shlllong -793 001.
S‘ubject:-. Prayer for transfer and posting to Dharmanagar. '
Sir,

“With dug respect and humble submlssmn I beg to state that | have been
serving as ﬁ\sstt Direztor in C.O. Shillong with effect from 1-7-02 while my wife who has
been suffering from:. rheumatoud arthritis has been residing at my permanent residence at
Karimganj (Assam) Eglnce she has been serving in the Education Department under the
Govt. of Assam, it is not feasible on her part to accompany me. ‘

!

| would, 'helefore request you to be kind 5nd gracious enough to transfer me
to Dharmariagar wh:ch is nedrer to my home station dn_completion of my post tenure or
when there will be a ci@ar vacancy there in January’ 05 on completion of post tenure by the
present incumbent s0 as to erfable me to look after my ailing wufe{rmn;a close:/promm:ty

POSf Jenure 2 c40 Zrkd?wf‘s

~

- Yours faithfully,

Dated at Shillong, TR

the _IL\;OQ‘—OAL ‘ : (B. R/Halder)
Asstt. Director (Staff)

010 the Chief Postm‘aster General,

N. E. Circle, Shillong.

Certified to be true Copy.
DIwp W

Advocate



.o —21- ANNEXURE : 50)

. : )
- To .

The Chief Postmaster General,
North Eagtern Circle, Shillong-793 001.

Subject:- Prayer for review of transfer order in the light of Ministry of Personal, Public
Grievances & Pensions Department of Personal & Training OM
N0.28034/23/2004-Estt (A) dtd.23-08-2004.

Reference:- C.O's memo No.Staff9-2/04 dtd. 36 - 00. (\L'

Sir,

With due respect | beg to state that | joined C.O. Shillong on 01-07-2002 on
transfer from W.B. Circle and yet to complete my post/station tenure. But as my wife who
is serving in the Education Department under the Govt. of Assam and residing alone at my
permanent resident at Karimhanj has been suffering from Chronic Rheumatoid Arthritis
since long and there in none to look after her, | requested the authority to transfer me to
PSD, Silchar or Dharmanagar vide my representation dtd.7-01-03 as.both the above
stations are nearby to’m_y home town. Subsequently when the post of Supdt. PSD, Silchar
has fallen vacant on 1-8-04, | came to know from informed sources that this post will not
be filled up soon. As such | again reiterated my request vide my representation dtd. 15-9-04
to transfer me to Dharmanagar either in completion of my tenure or on completion of
tenure by the present incumbent of Dharmanagar who is due to complete his post tenure
in January'05. Obviously i was waiting for my transfer to Dharmanagar or PSD, Silchar.

But as misfortuhe would have it, | have this day been transferred to Kohima
in stead of PSD, Silchar or Dharmanagar Division although there is a clear instruction to
give utmost importance to the enhancement of women's status in all sectors and walk of
life by posting husband and wife at the same station/nearby station even when there are
no administrative constraints. This has really come to me as a bolt from the blue as, there
was ample scope to transfer me either to Dharmanaagar Division or PSD, Silchar.

k In view of what is stated above | would once again urge dbon your goodself
to review my order and post me to either of the posts/stations mentioned above and

thereby ehable me to look after my ailing wife from closer proximity. A copy O.M. No.
referred 10 above is enclosed for ready reference.

E'n(’ N As adele

Yours faithfully,
o F tLQ\ /
Dated, Shillong ‘ ( B. R. Halder )
the 30-09-04 . Asstt. Director (S&T)
O/QO the Chief Postmaster General,
N. E. Circle, Shillong.

Copy to:-

The Dirggtor General of Posts (Staff) Postal Directorate, New Delhi for favour
of information and ne@essary action.

- (B. R. Halder)

Certified to be true Copy. Asstt! Director (S&T)

v P Vher/IN

Advocate
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L M@ Apollo (ﬁ/‘ o DEPARTMENT OF RHEUMATOLGOGY

| Dr. S. RAMAKRISHNAN,

ﬁ: H O S p i ta ! S MD (Gen.Med.) OM (Rheumatology)
CONSULTANT RHEUMATOLOGIST
C h e nn A ' F-Mail - ramsri@md4.vsnl.nelin

MQQM\@ M@k oF 029
%V\/MUJ) AQJU/\W\%

© 21, Greams Lane, Off. Greams Road Quenmu 500 006.
Phone : 8293333, 8290200 Fax : 91.44,8294429

Grams : ‘Apollo. Mosp.’ Telex : 41- GA1GAHEL IN \
Regd. Office : 19, Bishop Garden, (‘hennqn 600 028, |
E-MAIL : ahel@vsnl.coin \

INTERNET ; www.apollohospilals.com

Certiled 1o be true Co y.
DI
Advocate
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AN —D Q. ANNEXURE : 2
. VTO i 3\%

The Member (ersonal)

. Postal Drrectorate Dak Bhawan
Sansad Marg, New Delhi-110001 -~
(Through Proper Channel) B

‘Sub - Prayer for review of transfer order in the light of Ministry of Personnel &
~ Training' OM, No 28034/7/86-Estt(A) -dated 03.04.1986, OM No.

28034/2/97- Estt(A) dated 12.06.1997 and.: O M No. 28034/23/2004-
Estt(A) dated ?3 8.2004.

Ref..- C.O. Shllhng s memoao No. Staff/9-2-04 dated 30.09.2004.
Sir,

. Wrtﬁ due respect and humble submission | beg to State that | joined Co.
shillong ag Asstt. Dgrector on Transfer from W.B. Circle only on 1.7.2002 and
due to complete my post/Statron tenure in the middle of 2006. But as |
originally hail from Karrmganj town in Assam. State where my wife has been,
serving in the Educatron Department under the Govt. of Assam and she has
been suffering from. Chrom& Rheumatoid Arthriti€s since last 5 years or so, |
requested for my trcansfer as Supdt. PSD Silchar or supdt. Dharmanagar Divn.
Bither on Completion of my present tenure or on completion of tenure
/proceedirlg on retnement by the incumbents. My request was also duly

registered and | wag awamng my transfer to Silchar or Dharmanager as both
the statiorls are nearby to my home town.

That Sir, as mis onune would have it we have no Issue and hence there
is none td look aﬁer my arhng wife at my permanent residence at Karimganj
and she has been soméhow managing her Service in sprte of acute
rheumatoid arthritis which tould not be cured by undergoing prolong courses
of treatmé nt at Apallo Hospitals;Chennai and Dhanwantari Ayurved Bhawan
Kolkata. Ultrmately ﬂndlng no other alternate treatment Al have coime to New
Delhi to attend the ongoing Yoga & Pranayam’ Shivif organized under the

anspices of Maharaj Swarhi Ramdev at Jawaharial Nehru Stadiurh from 07-
10-2004 tb 13-10- 2904

Thé photocoples of relevant prescrlptronsand reports of rnves’ugatlons of
different dourses of'treatmént undergone by my wife are enclosed Herewith for
perusal ahd ready reference

But as mlsfoxtune never comes alone, before proceedlng dn leave to
attend thé above Shrvrr all on a sudden | have been prematurely transferred
in the mid acadeg_mc ‘session to a further distant and, insurgency- prone
disturbed station like Kohima in Nagaland having no direct ‘pr easy accessible

Certified 10 e true Copy.
VP —
pdvocate
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,-f;‘:_}»i*"y- “Zﬁ“’
/ " Ameans of communication from my home town. The transfer order has been \
/ wsued on 30.09.2004 and the undersigned has been relieved within 3 hours W
‘ on the same day wnhout allowing reasonable time for proper handing over the
charge of the office and writing of ACRs for-the Subordinate Staff. Such a
derogatory order. came to me as a bolt from the blue aslwas never, mentally
- prepared for this advelsely affecting the family life although there is a clear
instruction from the mlnlstry of personnel, Public Grievances & Pensions,
Deptt. of Personnel & Training issued under O.M. No. 28034/23/2004 Estt.(A)
dated 23.08.2004 circilated under Directorate’s letter No. 141-178/2004- SPB
Il dated 22.09.2004 relteratmg to give utmost enhancement of women'’s status

in all sectors and all:walk of life by posting husband and wife at the same
and/or nearby stat|ons (copy enclosed).

In the above chtext it is also worthwhile to mention that in the same
order of trahsfer both the posts of supdt. PSD, Silchar and Supdt. Of P.Os
Dharmanagar have also, beén filled up by posting otherswho are either not
optee or pu{forth request muth later than me. Besides, one Mr. Niranjan Dds
and myself who have been elected as circle ‘secretary and Asstt. Circle
Secretary of All India Officers’ Association respectively for the first term very
recently in "(he month of Aptil 04 have been transferred out from the circle
Head Quarters to geopardise the functioning of the Assocnatlon wnthout |
granting the lmmunnty prowdéd in the rules.

“In view of the circurhstances enumerated above ¢/ would earnestly
request your goodseif to-lodk into the matter from its clear perspecttive and
interfere to keep the prematUred transfer order in abeyance at least. up to the
end ‘of the academlc sessubn i.e. December 04 and arrange to issue the
rotational arder, if n@csssary in Jan. 05 keeping in view the departmental
instructions and guldehnes oh choice of posting etc. to boast the morale of the
officers serving in the N.E. circle facing innumerable constraints.

Wath profound regards
Yours falthfuny,

o

Enhcl:- As stated above.

(B.R. HALDER)
Dated, New Delhi Asstt Dlrector (Staff & Tech)
The 11.10.04. Co. Shillong on ledve

Copy in advance to the member (P) Postal Directorate)
Dak Bhawéan, New Delhl 116001 for necessary action

/él(-(

’ . (BR ALDER)
‘ cond Asstt Director (Staff & Tech) -
' ue LOPJ° Co. Shillong on leave
Certic red 1o B8 u M ' "-,{g S
‘)\V‘ P : ) .
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DU 0 =30= ANNENURE: §

> . DEPARTMENT OF POSTS: INDLA &
' OFFICE OF THE CmH‘ POSTMASTE‘R GENERAL N. K CIRCLI:: SHILLONG-793 001.

Memo. NG 8taff/9-2/04 ,; Dated at Shillong, the 14" October’ 2004,

Subject:- Postings/tragsfers of officers of P.S. Group ‘B'.

1. In pursuance of Postal Directorate, New Delhi letter N0.9-2/2003-SPG (Pt-IIl)
dtd.11-10-2004, the Chief Postrhaster General, N. E. Circle, Shillong is pleased to issue the
following tranéfer and posgging orers in the interest of service with immediate effect. '

Sl No. Name of Officer , Circle of present Circle - R_@maﬁ<s
‘ - Posting allotted '
on transfer -

1. Sri B. R. Hajder, N. E. Circle Assam Circle . On éexpiry of leave
A ' . Sri Halder will report

to CPMG, Assam
Circle, Guwahati
instead of joining
as DSP/Kohima
as was ordered
under this office
letter of even
No: dtd.30-9-04.

‘2. Sri Kripés};3 Ranjan West Bengal " N.E.Circle . Posted as DSPOs/
‘ Roy, Circle B : Ko"l\wima.

Benefit of TA/TP joining time etc. shall be permissible to the dfficers on the above
transfer if thky have begn working in the present Circle of posting for one ykar or more.

2. -~ Relevant charge report(s) may be sent to all concerned in dué course.

gd/ (A 8.Dutta)

Asstt. Director (Stdff)
For Chief Podtinaster General,

o, .
(e true Copy- N. E. Circle, Shlllqhg,

Certi-& | ' -
. "D\.\r\.? \«. ‘
pav cat® :



A - o SV,
~opydof information&necesggw action to:- A
. The D. G (SPG) Deptt. of Posts, Dak Bhavan, Sansad. Marg, New Delh -110 001.
- The Chief PMG, West Bengal Circle, Kolkata-700 012, o
The Chief PMG Asgam, Circle, Guwahah 781 001.
The DPS/Kohuma ﬁ‘
Sri B. R. Halder, DSP/:(ohima
Sri Kripesh Ranjan Roy, O/0 CPMG, West Bengal Ctrcle Kolkata 700 012
The D. A. (P) Kolkata
The D. A. P) Shlllong
The D. A. (P) Guwakati.
10 The A. D. (A/Cs)C. Shlllong
11.The JAO (BGT) C.0 Q Shilléng.
12-13. P.Fs.
14. O/C.
15. Spare.

©@NG O

M/w(w )

For Chlef\Postmaster General !
N. E. Circle, Shillonhg.

e Copye L .‘?‘?f..ﬂ.' ’
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: DEPARTMENT OF POSTS:INDIA - e
| OFFICE OF THE CHIEF POSTMASTER GENERAL
"~ ASSAM CIRCLE: GUWAH/\TI,
NoS@l3-4i9chil Daled al Guwahali (he October 20 2004

| ' |
Subi- Transfer and posting of PS Gr. '8’ Officers in Assam Circle.
i .;

|
in pursuance of Dnreclorale New Delhl leller N0.9-2/2003-SPG(P-1ll) dated 11.10.04 and Chlef
PMG, N.E. C:rcle Shlllong letter No. btaff/g 2104 dated 14.10. 04, the Chief PMG, Assam Circle, ‘Guwahati is
pleased to issug the following transfoy and posting orders of PS Gr, 'B' Officer (o have nnmedmle effect,

4

| Aﬁl& URE :

S/No Name of officer =~ Circle of present | Posted on tansfer Remarks
. | . posting . - .
1 | SriB. R Haldér SI.No.(8) of: Dte. N.E.Circle - SPOs, Nagaon | Vice vacant post
- N/Delhl letter, c:led above . ' ' 3

Beneﬁl of TA{Y Pj Jommg tlmc, efc: shall be permissible to the officer if he haa been working in the
present Circle of posting for one yeal or more. '

Relevent chatge reporls may be sent to all concerned in due course.

APMG. {Staff) -
Olo the Chief Postmaster General

: Assam Clrcle Guwahah - 781 001
Copy to :-

1. \The Dlreclor General SPG beparlmenl of Posls, Dak Bhdwan, Sansad Marg, New Delhi
w.rt, U:rectorales Ielter No czted above.
2" The Cliief PMG, N. E. Circle, Shillong,

3. &riB. R Halder, Olo th e Chiel PMG, N.E.Circle, Shillong. -
4. The PMG, Dibrugarh.
5. The DA(P), GuwahatifShilong/Kolkata.
6. The SﬁOs Nagaon.
| :7%
‘ | o\ e For Chief Postfaster Genbral
'-"‘-“\,3~ f /\ssam Circle, GU\\Nahah 761 001,
(Cerﬂqﬁd ‘ —



~33=  ANNEXURE: 10

&

DEFARTMENT QI POSTS ¢ ¢ INDIA

CHARGE REPORT

Certificd that the éhmg,e of the office of the Supdt. of Post ofﬁccs,
Nagaon Division, Nagaonwas made over by (name) Shri S.D. Pmlmy.xslh,r to
(name) Shri B.R. ilaldw at (pl: ice) Nagaon on the (date) 01-11-2004 (1‘/N) in
accordance with Memo No Staff/3-4/92/Ch-IL Dated 20-10- 2004 from the -
Chief Postmastel Gcneral ‘Assaim Circle, Guwahati. -

veﬂﬁ;gr . Relieving|Officer

Copy forwarded to:-

1. - The Chief Postmaster General (Staf’f Sec.), Assam Cll’ClC,
Cuwah‘lu-781001 !
2 ]fhe Chief Pestmaster General (Staff Sec. ) N. E Clrcle,Shlllong-7§3001
3. The Postmaster Geheral, Dibrugarh Region, lerugarh-786001 \
4 lhe Postmasier , N,ug,aon - 782001.
5 The Dlrectox of Acéounls (Postal), Guwahati .
V7 rbﬂ‘lcers congerned.
7. i’/I‘s of the Omcexs'

o CO??. , ) LJLFK ‘

,u\}ﬁ . . g,

ced O e \(y,//\//’ : Supdt. of Post fﬁc%:‘s
o v - Nagaon Dn. Nagaon+782001
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New Delhi, the 12th Juna, 1997.

OFFICE MEMURAN UM

e bodbiding e wedsband EBQ wile at the same statlon,

Sy ——— seen et e 4

The under igned 1s directed to x say that on the .
subject mem,iqned above, Government had issued-detailed
quidelines vide 0.M. No. 28034/7/86-gstt. (A) dated :
3.4.86. The ®ifth central pay cCommission has now
rec ommended thaL not only the existing instructlons

~ regarding the need to post husband and wife at the same
, station need o be reiterated, 'it has also' recannended -
that the scopg of these!instructions should be widened
Lo include thi prov:sion tiat where posLs “aE the
appropriate l@vel exxs;_ln Lhe organlsatlon Tat the sama.
station, the 1usbdnd and wife may invariably Bé “posted
> together in ogder "to enable them to lead a normal family
life and look’ after the welfare of the children,
especially: till the children are 10 years of age..
. . . ' ’ .
2. . he Goyerniment, aftter considering the matter,
has decided tp accdept this recommendation et the I*ifth
central Pay Comnlbsion. socordingly, it s reiterated
thvat. all Mer~L11 ‘s/peparctronts cchould strictly adheo o
Lo Lhi guidLanup iaid down in UM No. 28034/7/86-g3tt. (A)
dated 3.4.1986 while deciding. on the reyuests for'posting
husband and wife dt.the, same sattion and siiould ehsure that
ggggaggggigg %E’iﬂlggingLjMXLivﬁﬁggcidlIy till'their
Children are 10 years of age, "if posts at the apprOleate
levelgx exist’ in the organisaticn at the same station and
if no adminisirative problems are expected to result as a
congeyuence. . . ‘

3. It Js further clarifled that even in cases where
o only the wife 1s a governmrot servant, the concession

5 Slaborated” 1u para 2 of is @VM, "would be admissible

9 to the goverqyent seryanL.
= ,
<

4. Lheée'inﬂtructionr would be applicable only to posta
Wthin the same’ department and would not apply on appolntment
under the Central staffing acheme.

5. A copy of this Department's OM No. 28034/7/86 matt. (a)
dated 3.4.86 'is enalosed for ready reference and guidince,

Sd // ™

( Harinder singh)
Joint. gearntaxy to the Govt, of Indlia
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SUBJECT
SirfMadam,

Esth(A) dated 23

Trdining an thy above inentione

: (”ﬁ;fm'nrull(-r of For

NO 1AL FTR200-SPB
GOVERNMEN T OF ENDEY
PIRY O CONID SPCATIONS
l}l'.'i":\H-'l'-\H'L;\ PO PONS lfS
DAK BHAYAN, SANSAD VIARCL,

VNN

a

AW DCLET DA TR T THE 9‘9{2@/\51«;}"11«:.\115}';(-{‘- 2004,

A Principal Chiet Postiasters General/Chiel Postmasters ¢eneral
Al Pustmasters Genernl ‘
eign Vinils, Viumbai

l~f}}i|1cip;\‘ls‘ pPLrCs e

Director Postal Stafl Coltege, Ghaziabad

GEINT Postal 1.ife Insurance, ¢ hankya Puri, New Delbi
310/ Directorate, Malcha AMarg, New Dethi '

: Epsting of hushand and wite at the same station.

I herewith a copy of OM A 2B A 2004

| am divected Lo forward
of Personnel and

¢ . . : »
0. Rugust 2004 received from Department
d subject for voor information awd guidance.
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Director Postal Accounts, Delbi
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Y No. 141-33/2001-SPR.1I
: GOVERNMENT QF 1HIA
MINISTRY OF COMMUNICATIONS
DEPARTMENT OF POSTS

DAK BIHAVAN, SANSAD MARG, .

- T NEW DELHIDATED THE ||, APRIL, 2001
‘. ) rro . - .
1.All Chief Postmasters General.
2.All Rostmasters Genernl
s , 3.Contraller 0f Foreign Mails, Mumbai
' 4.Direglor, Postal Staff College, Ghatziabad

- 5.Chief Geneial Manager, Postal Life Insurance, New Delhi
G.Diregg.or, Postal Life Insurance, Calculla
7.Gendrnl Minager, Business Development Directorate, New Deihi

; 8.All Djrectors, Postal Training Centery
o al Ty 1 Policy Cuideline b -
1 Subiect.-@ Rolnth;:nyl I'ransfer Policy Guidelines for the year 2001-2002, 1
' Sir, : _ :

I am (gjroctctf o invite reference to the guldelines for rotational
transfers. for  the: yéar . 2000-2001 issued - under this  office Jetter
NO.141-6/2000-SPB.IT dated  24-4-2000. There is no deviation in the policy to be

: adopted  for rolntjg.)nnl transfer_for the year 2001-2002, All the employees
! . mmpletilig post tenyre may be rotated subject to l‘olia\’ving broad principles of
[ rotational transfers, © ' '
~ M Matchipg of human resource with requirements of posts dnd placing
oflicialg in the choice stations may'be considered in the averall context
: uf:ulnﬁnistralive requircments and austerity measures.
\ (Ii)’ Ini.cr-f{j,ni.lon (Funsfors should he restricted (o mintmum in view of (ho)l
- austerily measures. '
b ' q/() . Extensjon of tenure by one year except in the case of sinéle handed
e Sub Pystmasters may Be consldered by the Head of Clrcle. The
1 emplo}_"rgcs) retiving within one year may be considered for retention.
f “In :rcsng(‘i. of G"rmxp 'A" officers propoesal of extenyion may be referred
‘ by II’e:t:;_l ol Civele to the Diirectorate.
% 2. Nely products and scrvices are being im.rod‘u_c:g_gl_'_by_mghc.Dcnn“ii.tf‘rlp___n_@mﬁj_qm :
? ) time to Ii;@_@ma"’3?'?{1%"15%}'5;‘5';‘;3561ﬁé;‘i‘{iy“ trained to JDandle these products and | (/\‘
' services, Hieads of €

of Clycle shculd bulid up a_pool of trained officials to handle these “’)) L
© 0 hewly introduced products and services. 1lowever, officials_especially {rained to P
bandle newly introduced products and services will__not _be _trans erred on -
(—:Bﬁﬁﬂaﬁﬁ‘ﬁr”lﬁﬁiF“"Efﬁij"i‘ﬁ‘fiiil(’?s;i“l'f_:”x_i'i'iiii'l""ﬁéixb;swi‘itulcs are available for replacing
T, T

e

3. Inrespect of. Senior Group 'A' officers, officers who have put in fout years of \:}“\
service in a p:n'(i(:ul:g}' post br at a particular station may be ]nvnri:ulwW rotated,
especially if the pog !"’J‘C(tupic(i by them is sensitive in nature. Their transférs should {)J«
be Iinked with ihetr ngrformance and requirements of the posts to be filted up.
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4. I view of the well defined

principles of. rofiatinnal (ii)'._\)'_l's'f;.r"{ fn (i
Department and provision ol tenures

| and other ud'minis;_(.-i‘ut,iﬁg'i.ils:fz‘?gi(it;l(i.lzs.', ‘\':i;mu:;l )
issue of rotational tragsfer guidclines i3 being (IigC()ﬂUﬂU,éd;'Ch:uf»g’(,'kv_ 1 the existing
policies will be communicated whenever necessary, A
5 - Heads of Circles "are requested (o take immediate action for issuing .
| orders for ratational transfers. ‘ o ’ '
' 6. Rqéeipt of this letter may kindly be acknowledged.
b Yours fnithfully,
; . e s -
' /'/ ’ \ “‘A_':,'r- : /
| : T A T <
. . P
. T _‘ . , T L{ ‘\ |
A o ) (RSRINIVASAN) ~, . /
! o o . ASSISTANT DIRECTOR GENERAI(SPN)
: e . |
| Copy tor- |
LAIl Sectiotas of the Dirgctorate. -
2.AlN recogized U-niuns{{Tudcr‘nl'ime.
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- Subject- - Withdeawal of STD faciity to Residential and Office Tele ephone

Coazetled and [\Iun-;'u‘»/v{l( dofficers of Mey lmlnm iy

Copy Lo

~45~  ANNEXURE: 1§
o o S

DERARTMENT OF POSTS: INDIA

OFFICE OF THF CHER POSTMASTER GIENFRAL S NLFL CIRCI FLSHILELONG 793 001

Haled ut .‘S'/x‘iﬁ;m(g the 16t Sepi. 2004,

1y,

Hu /‘\‘ﬁii Director (Catmerc l.nl)
O/ I!w G.MT.D.,
BSNIN.JL Region,

Bauik, ;‘Shill(mg -~ 793 001,

i ey
no, of Gazetted and NH - H/e'lwf officers of Meghaldyl
Ihw«um

l

t

Willi reference Lo the sulbijoect cited above, you are requested Kindts

foowithdiaw ST fac lJll\ provided o e gsulnnt\]al and Offi e tele
C Peofp el “(]? ﬁn g), ?\(Nou
S1ON a8 pm the:

i ”l( & l\\l\)g\ o c]l]l\' Xire,

9%/*

| | o (B.R. HALDER)
Asstl.Director (Toch)

/o the Chiefl Postmaster Cener.!

N.E. Circle, Shillong 793 001

')llia"(v"l'q ( ul’u" aved Tor infarmation, (By Name) -
Sl B //a( eltrs AD (Rl 4 7« r/\,)'

: : 5 tor Chiefl P Ub(nﬂblel Ce Ht:ldl
o
N Circlie. 8 TN

Certi“ed 1 pe true Copy,

'b\la‘PM

. Advocate

TOTIE )

L givien
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DEPARTMENT O POSTS: INDIA
OFFICT QR T CHITEE POSTMASTER GENERAL,
NORTH-EAST CIRCLE, SHILLONG-793001.

NO'BGT/1‘*/2§)O4-2005 | DatedatShillong_tvhe_ZBrd Ju'iy,2004. -

UNDERENTRY ]

]

To,
- 1-2) _The Director of Postal Services,
Aiz: lWl/I\()hlmﬂ

3). The Sr. Supgl),i.ofl’ds,_
Nleghalaya Livision, Shillong. -

4) fhe Exeéulii:;-,e Engimeéer, , o
PCD, Shi‘lldng. ' . " : -

5-7). The Dy. Supdt of Pos,
Ag.ulala/lmuhal Ttanagar.

9- 12) All Group Ogllccx ‘ D @[;{({ )

Circle ()Illce Shillong,.

S‘ubject - E‘conomy in QL our TA.

1. It has been «lwldcd lhat in view of Postal Dncdomlc New Delhi instructions on
economy in Ceiling items o\pen(hlme and-as part of preventive vigilance the undermentioned modes
of travel will be adopted by ‘the difTefent grade of officer s/officials Whl]C on official {our:-

SiNo. (.ua(lc of Officer | Permissible mode/Class | Rémarks
1. . JAG and above | Full taxi o : o
2 ST S!JT S Share Taxi or single seat in | re
passenger bus/Mini Bus. “
3 Grof,{p B - Share Taxi -do- ,
4 : NoniGazetted Officer Single seat in : passenger | : :
: o ‘ bus/Mini Bus. o o o
5 A Others | -do- ' :
2 Effcclivc'-irn,lzgcdial_c.
3. The Chief Pogtmaster General, NE Circle, Shillong has 'seef,n the case.

' yo ' (K.C Biswas ) =~ -
‘ae {rue CoP Accounts Officer (Accounts).
ceed 1€ w '
Coll T ¥ |
\dqaba"e .



) ~~ mﬁf?‘;”' | ANNEXURE: 20
\:) ‘ . . - . . \ — . - - . . . .
DEPARTMENT OF POSTS : INDIA
OFFICE OF THE GUIEF POSTMASTER GENERAL, NORTITEAST CIRCLE ;
, SHILLLONG-793001 : .
NO. AP/TA/Misc/89-9 ' Dated at Shillong the l_()"' Scptember’04,
To : ' '
- 1-2) The Director of Postal Services,
Aizawl/Kohima.
3) The Sr. S\ix,p.(lt.of Pos,
~ Shillong.
4) The Supdt,of POs,
Dharmanagar.
5-7)  The Dy.Supdt.of Pés,
: Agartala/Imphal Tlanpgar - :
9-12)  All Group Qfficer, x (cg _ '
Circlc-OI]'icg:, Shillong, - . f
Subject - Economy m Tour TA.
1.Relerence:- No.Bgl/1:1/2004-2005 dated 28.07.2004 :;
2. On further review o this office letter No.Bgt/1-1/2004-2005, dated |
28.07.2005 on the abgve  ingtruction, the under mentioned order issued for strict
compliance. '
3. In this coxmcgtio.n, Government of India, Departmental order as under shall be

followed :-

L. SR-46 Note-]0 (G.LM.I.O.M.No.19030/2/81-E.1V datéd 03.06.85 :- Road
milcage allbwance for regular tours will be admissible from duty point/residence at
Headquarlets to railway statioh/airport/bus stand and vice versa dependingy upon the
points between which joprney is performed.” '

4. In respect of: tours by ASPOs and Inspector of Posts They may rcimbursed

single Taxi,shared fare | applitable to one passenger only; if Jjourney undertaken and
[1 AR ¢

actually pa4 d for.

The Chicel Pystmasicr General N.IE. Circle, Shillong has seen the case.

Q\ﬁ;}/ ///:”() el

. \U
( K. C. Biswas), v
A . Accounts. Oflicer (A/C).
. copy

Lo '
cet g - |

v
Y pono®



S B ARNEXURE: 24

. 5 ) N ) v ) . "i . \ /“‘ ."

DEPARTMENT OF POSTS y ok |
<. NORTH EAST CIRCLE : SHILLONG-793001 | |
Subject: Four ﬁ!inhly stall meeting with Representatives of Officers' Assoc.in‘l.ion, i
~ held at Clrclc Office, Shillong at 1500 hours onw: : o L . ’l -
: : . |
" The follpwing were present in the meeting; ‘g
Shvr;i'/\. Ghosh Pastidar L Sh,ri*Nirzmjan,Dzié, _ ;
- - Chief Postmaster General S ‘ Circle Secretary _ »
N.E. Circle, Shillong. : C.0O., Shillong-793001 ‘
27 ShriLalbluna R \/ Shri B.R. Halder
Postmaster Geyeral ’ Asstt. Circle Secretary _ ;t
‘N.E. Region, Shillong 'C.0,, Shillong-793001. | | i
3. Shri Manik Das
- ADPS (Staff Relations)
C.O,, Shillong. J,
O tems:
1 ~Item_Mo.1/5/2004: :Requirement of post attached quv_f_lrt'ers’ for SP
Dharmanagar, Tripura:State, arid all Dy. SPOs of Divisions in N.E. Circlé.”
" N : : ' v v S
. . Reply: Circle é)mce,. Shillong™ has addressed DDG (Estates), Postal .
.. Directorate, New Delhj vide C.0., letter No: Bldg/ 10-27/Pt-V/RIg/2004-05 dated 21-7- . o
, 2004, RO o 3 |
3 - .- The cage has Will be monitored, subject to “availability of land and
budgetary &llotments, ' ' '
Action: ADPS(BIdg) C.0., 'Shillohg, DPS Regic_msﬁ)ivisiondl eéads/Dy.

Superiniendent of Post Offices of Divisions.
ll;forlnégtidln: PMG N.E. Region, Shillong and DPS Sliillbng. R "
2. ltem-NQ{;}Z/_S_/200f4 ' Request for change of dcéignq-tfdn»of Dy. Supdt. of Post

Offices to &ither Superintendent of Post Offices or Assistant Director, Division, wherever
the Divisioh is headed by a DPS, so that there is a similarity in the hierarchy,

' [ . . -t

Reply: Circle Office, Shillong has addressed DDG (Estt), Postal '
Directorate, New Delhi vide N. Est/1-6/89/Rlg dated 23-8-2004. :

Action: APMG(Est), C.0,, Shillong,

Informgtion: PMG N.E. Region Shillong arid DPS Shillong. -

4

o copy:

' Y
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Officers,

Reply: As per our records, Stenos/PAs.to DPS -Mizoram, Nagaland,
Arunachal Pradesh, Manipur, Agartala and SSPOs, Meghalaya Division, Shillong have
been vacant for more than one year. These posts are deemed to be abolished vide recent
orders issued by Postal Directorate, New Delhi, Similarly, at Circle Office, Shillong, at
least one more post of Stena/PA to two Group Officors is justified, but vacant for more
than one year. A proposal has been submitted to Postal Directorate, New Delhi vide No.
Fist/34-18/76/Pt-1 dated 21-7-2004, -

: - Action: APMG (Est) and ADPS (Stafl), C.0., Shillong .a'nd all DPS
-Région/Divisional Heads, _ ‘ ' :

lnfomml%pﬁ: PMG N.E. Region Shillohg and DPS Shillong. -

N ew ltcngy‘g

rank.
Reply: Fi_g;anciai orders and strict economy has' becn imposed as per

powers of & Head of a Dgpartmént given at Rule-61 of FHB Vol-1.

. For movements within towns/cities in connection with governnient duty,
in which official files and documents have to be carried under personal custody, entitled

officers/ ASP/IPO may lijre full taxi, for movement within specific towns/cities only.

Such expertditure on full taxi, within Municipal areas/Metropolitan cities or government
duty.shall be considercd for reithbursement, if the claims aré penuine,

: ' (Item closed) .

Action: ADPS (Accounts), C.0., Shillong, oy

5. | Ll_gj].l_,N_Q._Z;/z,_()_./_Z_()_Q?l: Extension of facility to travel by Air to the noh-entitled
Officers as & special case, ~ .

beyond the powers of flead bf Circle. The case may be taken up with the Postal
- Directorate; New Delhi by the st

Reply: The powers of extension of Air travel to non entitled -officers is

taff side with their respective Apex organization:
(Item closed) :

’ Item __.N_Q_é[_?_/_z_()ﬁgﬂ: Economy on provision of ‘telephone and related
difficulties experienced by the Officers. ’

Reply: Telephone facilities are provided at offices and residences, which
conform government orders antd rules, issued from time to time, Special condideration

i
\

. : Sl \
3. Item_No.3/5/2004: filling up of vacant posts of stenos attached to Group .

__l_vt_e__}‘_j_\l_()_.__l;{:Q‘/_Z_QQ‘»f}: Revocation of TA entitlement of Omcers’b.elow JAG |

2)

/

Conife(2)

¥ )

oy
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will l)c piven to thosg Iml(lmp operational charges in field arcas, and ﬁ)l officials for
whom a link is ncccsqa;y, in the interest. ol"scrwcc '

qubmlselon of files lhrqugh DPS and PMG, Slnllong

No. WLR |4 3]

Copy to :-
Y
2

3) -
1)
5)

7)

'8)
9)

; Darectox ofl’mtal Serv:ces' Aizawl/Kohima, ' ' !

Adion ADPS (lu,luncul) C.0O., Shillong is rcqucstcd to expedite "\

’ quonnalmn' PMG N.E, Rcuon and DPS Slnllong

. (Hem closed)

(D,uw SATENDON

(Munik Das) -~

ADPS (StalTRelalnons)
OfTice ofChlefPostmaster General
2 0(3/] N.E. Circle, Shillong-793001

Sr. Supc}t of Post Offices, Meghalaya D1v131on Shlllong

Supdt. of Post Offices, Dharmanagar. :

Dy. Qupm of P.Os, Agartala/lmphal/ltanagar. | :

Shri Niranjan Das, Circle Secrctazy, Omccrs /\ssocmhon NL Circle
Branch,. ’slnllong 793001,

Shri BR Halder, Asstt. Circle Secretary, Omcers Association, N.E,
ClrcleBtanch Shillong- 793001, ‘

All the /\%qtt Ditectors/APMG, C.O. , Shilloig.

Sr. PS tg Chief Postmaster Gcncml N E. Circle, Shlllong

PSto Postmnstcx General, N.E. Cnrclc Shlllong

K C)L\‘LSD S
(Mamk Dae)
~ ADPS (Slaﬂ”l(clnnons)
Office of Chief Postmastér General
N.E. Circle, Shillong-793001

1
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COMMUNICATIGH
INFORMATIONTEC n\sm_.uf.j\'
SOVERNMENT O INDIA
ﬂ%Jbﬁ S

TRUNRELE

04 AU 001

- i e e e e b R o e

; (\ . DearTlgirui!)/\r 4
AN g 51,
\'17\1\1\\ , o .
} '(\ | -.
-~ . ' I have received your letter No. 219/[\/;05

(lII&PC)II(‘/VIP/O/?()(M dated. 22.07.2004 regarding
suppregsion of the activities of INTUC affiliated
Postal Unions in Agartala by Chief Postmaster

' Gexlera!,_NQ'rtl) East Circle.
Mty .r ( ‘) ,\ ‘}\l \ Ve . ’ .

l)\/(' ' . .
L } B Fam having the matter looked into.

With kind regards,

Yours sincerely,

| P e B
'dﬂwiw I | <\ (/£§::i>*:> » . Z
\JW‘ ) //' : S ‘ )

\q o | ( DAYANIDHI MARAN )
“U\ )] .

Thiru Sgntosh Mohan Dev, ‘ S :
Hon'ble Munsler of State (I/C‘) for:
Heavy Industries & Public Enterprises, , ‘
, Govornmont of India, ' \
Udyog Bhawan,

Now Dellyi — 110 011,

M eloe , lqum! fo:. .

(//‘Y/ | o h y
/.‘ (/ with a eqlmst o have |
mlnnrlvu!mn!fmllmHmnlvl‘l\/l(NI"x’,H ' i

///// : {'/}

lhe case ex; Al
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VKT D e |<:‘\"('*i~“---v-l 10 001 X
iwary , ' N
bi'"f’ci'c)l’ (fs,l af f) ‘ ‘ ' (M l(30\/'(>(r;nmenl of lnldla ,‘& |T): N ;
- : inistry 0 ommunicalions :
L, 1 7 M
TCIDI QX '\)O \1 L'jf;‘za‘-.‘r/\ Depar‘tment Of Posts 1
o ‘Dak Bhawan, Sansad Marg, -
New Delhi-110 001, ;,

&
o

N O Nn, 1.29/2004-5P5
noSentember 2004

Crear Sir,

[T A L U S I oy (R
' :“:‘,l o x.\..-._.nvuu' RO Shc I SOHTOS
!

r\'\rw\
AN tMII
S A L

<
“'.".E(%"C‘" C“f Voo Industrice £ Dubliz r"‘.fC?"p!"iSCC and ’ i
|
c \

S“'\ ! gn‘“’:«c}g‘f'A ‘:\:f"\ pLoA Tiimrnaa o aanedin “allon
J ) AR mpuras ey -C} ane

rjm"r'H::d’mn' n"'qrﬂzf':‘}“glli(n'w tranelon . nf NP memhera ancd (V'(IIIH nn

women etc.

LT is reouesim thai detaiied comments on thc above subject , o
Tmay |)|e<1w be fu; nished o The departmeni al lne, ear’ hesi 1o enable '

1
us ’fO SEa Gl QP")/ i :u\c, thui et

VAL 4[1 ‘"C

Aith gae'd

~t

Yours sincerely,

_ &7 !
Fnci. ms apove ///

(‘v/K,Tiwur'y)

~t o A '-~ .,.': .
Lt o |)u>vu.lur

ﬁo s.
‘ e Wwﬂ
[} £ '
Bifire of Ci (G IR )K
N, E. Ciriis, ! agocd®
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Respected Ruanada,
Thin i regding’ et

Poslimadeér (J\nu(\l NI ( m:lc- (110- 5 shillong) nam
Wniod a planned atty ack by utilizing his ﬂub(m\mf\lc Divigional

neceanily for franideiting the Chiel

ed | \ll A (:hoqml,mhdu {Trom

thig circle ag he haa

officers on lh\‘ INTUC aae \ N\H 17 ( FNPO) poal: ol nnton /\pmt aln Pogtnl Divigion

i union IAIRes voice againg
teenhnitioa nd <:mn||~l|w\-- ol the olleer ARRIRY |'||‘n|u-~n1l\"l||n et Ol

ot fer ot al vl ,%p:n\:nh sk ey e R I3 Coend ta th TV

mmn\)cn nu‘h\(hng m.\km;s egnla b Lore of that nnion menbers by e lering

into the Divisional a(lnmmh Aol . 1 have algo come to know Mt Win foeling forthe

ribal of the late is very lmd Hia nll actiong neaind the FNPO are motiveted and

G is 'ulvomtm to

biaged . IL hag algo come 10 my Kivowledge that the raid ¢ hiel WM.
cane ol n lady

aavesthe officials who ware imnvolved in alleged physicenl gt 11
i e ’——4

Director in Agmtala . Same positive steps have alieady been taken by himt i their

favour. ‘ : _

Under the gituation cited gbove, it s becomy absolutely and wgently wecersary to

tranafer the gaid CPMG from the N E. Cirele or to create apresaure o him so (hat he .
keeps himself refiain fram digurhing the FNPO memboers and in i regard, your
Kkind personal interventiog solicited.

With m;_;'.\l‘(\s;S
Yo Caithfully,

" N W}/v’?

<y Suntonh Mohn ey

Hon’ M\ Minister ()I'Hn«wv ineiatien & Publie Poanber s,

15, .;mfdm;mng Lane, Ns w-De Hn- 110011
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f. ( Dear Shri Maran, _ o N - i ("f"_'b:

1 - s
B Please tafer 1o my oatlior lalter datad 0507 2004 regarding  certain.

- allegations, raisqd againsl Shii A Ghosh Daslidar, CUMG. N C ircle, Shillong; |

am enclosing -a letler from Shei Surajit Dalta, MUA. Tripura, alleging Shri Ghosh
Dastidar's patlisan role in supprossing the aclivitios of the INTUGC atfilialed l’()slaln [
Unlon in /\garlala Postal Duvusmn The lelter is self- nxplmmlnry o g !
I shall be grateful «+ you could pleasa toolk into-the matler for necessary
aclion, ' | |
- !
Wilh rogands,
Yours sincerely, ,
~ 7
( /

') m (\) |
! ‘ |
\ ' (»()Nl()‘ilM()lI/\Nl)lV)
| | |
| o NTEETY. . . : . A
Shri Dayanidhi Maran v i ' , o
Minister of (,nmn;unu alions & 11 ‘ _
{ _ Governiment of Indm :
New Delhi. §
Encl /\s abovo y
|
{
|
» 1 li
. . i
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Office ™ oo No. 155, Trat Tiens i o \
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GUWAHATI BENCH AT G "AHATI

O.A. No. /2004

Sri Bipul Ranjan Halder

-Versus-

Union of India & others

SYNOPSIS OF THE CASE:

Date

1970

30.9.04

Particulars

The applicant joined in service under the
respondents as Postal Assistant.

Since then the applicant rose to the
present position of Assistant Director
Postal Services (Group B Cadre) in
Officer Grade. In his blémeless:service
career of 34 years the apblibant fras been
transferred for 13 times in three different
circles.

]

impugnéd order of transfer from Shillong
to Kohima issued and the applicant is
released/made to hand over charge on the
same day within 2 hours.

Grounds for challenging the order of
transfer:

a) The impugner order of transfer is
issued in violation of provisions of Rule
37A, 38, 41, 42, 43, 45, 46, 57, 73, 74
and 75 of the Posts and Telegraphs
Manual, Vol. IV (Establishment)

b) The impugned order is issued
without considering the aspect of the
applicant that his wife is a Govt. of
Assam servant at Karimganj and there
are specific guidelines and directions
issued by the Govt. of India from time to
time relating to the posting of husband
and wife in the same station.

Annexure

A&B

TRIBUNAL

...Applicant

Respondents

Page
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c) The impugned order of transfer is
passed by an incompetent authority

d) The fact that the wife of the
applicant is a chronic patient of
rheumatoid arthritis was not considered.

e) That the impugned order of
transfer is vitiated by malafide on part of
the respondent No.2 who has been
implicated by name in the application.

f) That the applicant has been
victimized as being a member of the
Officers’ Association and despite there
being specifica

gl That the applicant has been
discriminated against as the case of
another similarly situated person has
been considered by posting him at his
station of request.

h) That the representation made by
the applicant on 15.9.2004 and
30.9.2004 are still pending consideration
before the competent authority.

Relief Sought for:

i) ‘i"to aside and quash the impugned order
of transfer dated 30.9.2004 (as in
Annexure A) and the release order dated

30.9.2004 (as in Annexure B),

ii) to direct the respondents to dispose of
the representations dated 15.9.2004 and
30.9.2004;

ili) in‘the interim, to stay/ suspend/ or
keep in abeyance the operation of the
impugned order of transfer dated
30.9.2004

Filed by:
8 ulan follak
(Bibhash Pathak)
Advocate

Date: Q. 0. o(’:



Sri Bipul Ranjan Halder

Union of India & others

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : AT GUWAHATI

-VEersus-

O.A. No.

12004
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......... Respondents
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Filed by:
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH AT GUWAHATI

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT, 1985)

ORIGINAL APPLICATION NO. 24T oF 2004

BETWEEN

Shri Bipul Ranjan Halder,
Son of Birendra Kishore Halder,
Town & P.O. Karimganj
District- Karimganj (Assam)
... Applicant

-versus-

1. Union of India
Represented by the Secretary, Govt, of
India Ministry of Communications,

Department of Posts, New Delhi.

3. Sri Abhijit Ghosh Dastidar,
Chief Post Master General,
North East Circle, Shillong — 793001.

... Respondents
DETAILS OF THE APPLICATION:

PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE:

This application has been made against the order of transfer vide
Memo No. Staff/9-2/04 dated 30.9.2004 (Annexur2 A) thereby

6-10-2004
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(ii)

(iii)

4.1

o
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transferring the applicant from the Office of the Respondent
No.2, Shillong to Kohima as the Deputy Superintendent of Post,

Nagaland, Kohima Division with immediate effect.

The release order/ certificate of transfer of charge dated
30.9.2004 (Annexure B) thereby reliving the applicant under
compulsion within two hours from the receipt of the transfer order

with immediate effect.

Non-consideration of the representations dated 15.9.2004 and
30.9.2004 submitted by the applicant to the competent authqrity

for consideration/ review of the order of transfer.

JURISDICTION OF THE TRIBUNAL:

The applicant declares that the subject matter of the instant

application is within the jurisdiction of this Hon’ble Tribunal.

LIMITATION:

The applicant further declares that the subject matter of the
application is within the period of limitation prescribed under the
Section 21 of the Central Administrative Tribunal Act, 1985.

FACTS OF THE CASE:

That the applicant is the citizen of India and a permanent
resident Karimganj Town, P.O. Karimganj, District- Karimganj
(Assam) and as such, he is entitled to all the rights, protection
and privileges as guaranteed under the Constitution of India and

the laws framed thereunder.
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4.3

4.4

A\“?

That the applicant joined_in service under the respondents as

Postal Assistant in the year 1970 and rose to the position of

Assistant Director Postal 'S;ervices (Group B Cadre) in Officer

Grade. The applicant has put in almost 34 years of blameless
PR

service and he is serving the cause of the Government of India

with all dedication, devotion and sincerity.

That during his service career the applicant has got transferred
T e ot A——

to as many as 13 times_to the places covering the three postal

circles, viz, North East Circle, Assam Circle and West Bengal
Circle. Lastly the applicant got transferred from West Bengal
Circle to the North East Circle (his present place of posting) with
effect from 1.7.2002. The applicant has completed 2 years and 3
months of service in his present place of posting where he is

entitled to continue at least for 4 years as rotation posting.

That the respondent No.2 has issued the impugned order of
transfer vide Memo No. Staff/9-2/04 dated 30.9.2004 (Annexure
A) transferring the applicant alongwith others from the Office of
the respondent No.2 to Kohima as Deputy Supenntendent of

-

Posts, Nagaland Division, Kohima. It is pertinent to state here
that the said order has been made to be issued by the applicant
himself as the respondent No.2 compelled him to do so. It is also
pertinent to state here that the said transfer orders are to take
immediate effect whereas the one of the transferee at Sl. No. (d)
has been made to be relieved only on 18.10.2004 who is to be
released by another transferee, namely Sri Anil Baran Dutta at
SI. No. (a). Whereas, the applicant has been immediately
relieved, hardly after 2 hours on the same day from the time of
receipt of the transfer order. The applicant was also forced to
sign the certificate of the transfer of charge without actual

handing over of charge to the relieving officer, namely, Sri Anil
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Baran Dutta. This was done in complete violation of the
provisions of transfer of charges as required under the provision
of Rule 73, 74 and 75 of the Posts and Telegraphs Manual,
Vol. IV (Establishment). It is also explicit from the order of the
transfer that there is no whisper about the approval of the

competent authority to issue such transfer order. The competent

authority to issue such transfer is the Respondent No.2 as

provided under Rule 34 of the Posts and Telegraphs Manual, Vil.
IV read with the Schedule -2 of the Postal Manual Vol. {li. The
impugned transfer order has been issued by the applicant
himself, who is not the competent authority, thereby transferring
himself alongwith others. Therefore, such order of transfer is
illegal and can not sustain in law and is liable to be set aside and

quashed.

The copy of the impugned transfer order and -
certificate of transfer of charge, both dated
30.9.2004 are annexed as Annexure A and B

respectively.

That even after being relieved, the applicant applied for earned
leave before joining at the place of transfer, i.e. Kohima and the
said earned leave has been granted to_ him with effect from
5.10.2004 to 24.10.2004. The arrangement being locallyﬁ r’ﬁ;&e to

Y e i ]

relieve the applicant by a substitute from the same office at

Shillong, the work will in no way suffer in case the order of
transfer is reviewed/ cancelled and/or suspended or kept in
abeyance during the pendency of this present application. The
leave has been granted to the applicant vide Memo No. Staff/7-
118/2002 dated 15.9.2004.jt is to be noted that this leave was

granted prior to the issuance of the impugned transfer order

dated 30.9.2004. in the impugned transfer order there has been
a categorical note at Clause 2 that Sri Niranjan Das will be
relieved on 18.10.2004 by Sri Anil Baran Dutta, whereas, by the
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leave sanction order it has been specifically stated that said Sri.
Niranjan Das will look after the duties of the applicant, B.R

Halder, upto 24.10.2004. This is nothing but a glaring instance of

——— v A———

malafide and whimsical action of the respondent No.2 who is

= — gt

e

guided by his own whims and emotions. As such the transfer

order being vitiated by malafide and illegality is liable to be set

aside and quashed.

A copy of the said memo dated 15.9.2004 is

annexed hereto as Annexure C.

That the applicant, however, made a representation on 15.9.2004
prior to the issue of the impugned transfer order on 30.9.2004
with a request to tranffer him to a place, namely, Dharm_gggygga’&
which is nearer to his native place, on the ground that his wife is
a chronic patient of rheumatoid arthritis so that he can look
after his ailing wife. It is also needless to mention here that the
applicant is a childless lonely man and there is none to look after
his ailing wife who needs help of others in her day-to-day
avocations. But the impugned order of transfer was issued in
total disregard to the said representation dated 15.9.2004. That
being the position, the applicant, on receipt of the transfer order,
immediately on the same day submitted another representation
dated 30.9.2004 stating therein about his request to transfer and

post him at the Postal Store Depot, Silchar or at Dharmanagar on

the genuine ground of the chronic ailment of his wife. By the said
representation, the applicant also stated that his wife is a
Government Servant of Assam under the Education Department
and serving as Assistant Teacher. By the said representation, the '
applicant also mentioned about the Govt. of India curricular
envisaging that the husband and wife should be posted at the
same station. But the said representation is also pending
consideration by the respondent No.2. From the transfer order

itself, it is very much clear that there was a post available for the
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applicant to be posted at Dharmanagar or at Silchar, but
unfortunately, by not considering the request of the applicant,
one Niranjan Das at SlLNo. (d) has been posted there at
Dharmanagar and Sri S. Choudhury at Silchar.

It is respectfully submitted that the wife of the applicant, namely
Malabika Halder has been undergoing treatment under the
Appollo Hospital Chennai since 21.5.2002 and her treatment is
still going on. She is also undergoing some ayurvedic treatment.
continuously at Calcutta. The latest such>treatment 'she received
was on 7.9.2004. So it is abundantly clear that.the wife of the
applicant is a chronic patient requiring assistance from the

applicant.

Copies of the representation dated 15.9.2004
and 30.9.2004 and the prescriptions/proof of
treatment are annexed hereto as ANNEXURE

D,-E and F series respectively.

»

4.7 That the Govt. of India, Ministry of Communications, Department
of Posts, vide its letter No0.70/95/86-SPB.] dated 24.7.1986
adopted and agreed to implement the provisions of transfer and
posting of husband and wife as per Office Memorandum No.
28034/7/86-Estt (A) dated 3.4.1986. As the said provisions was
not so scrupulously followed by the Departments to transfer and
post the husband and wife at the same station as envisaged in

[the said circular, the Govt. of India once again brought out
another Office Memorandum vide No0.28034/2/97-Estt.(A) dated
12.6.1997. This was issued by the Ministry of Personnel, Public
Grievances and Pension, Department of Personnel and Training.
By that circular, the Govt. of India further emphasized that the
provisions of the O.M. dated 3.4.1986 should be followed and
directed the Departments to ensure that such posting is

invariably done, especially till their children are 10 years of age if
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posts at the appropriate level exist in the organization at the
same station and if no administrative problems are expected to
result as a consequence. This O.M dated 12.9.1997 was adopted
by the Department of Posts vide circular No. 137-46/97-SPB-Ii
dated 21.8.1997. In spite of the said repeated instructions, the
administration in various departments failed to implement the
provisions of the above two OM’'s and therefore the Ministry of
Personnel, Public Grievances and Pensions, Department of
Personnel an Training, brought out another OM vide No.
28034/23/2004-Estt.(A) dated 23.8.2004 and directed the
Departments to follow the provisions of the OM’s dated 3.4.1986
and 12.6.1997 in letter and spirit even when there were' no
administrative constraints. By the said OM it has further been
directed that the guidelines laid down in the said OM’s are strictly
followed while deciding the request for posting of husband and
wife at the same station. This OM dated 23.8.2004 was also
adopted by the Department of Posts vide No.141-178/2004-
SPB.Il dated 22.9.2004. However, is spite of the said clear
guidelines, the case of the applicant has not been considered by

the respondents.

The copies of the OM dated 3.4.1986, letter
dated 24.7.1986, OM dated 12.6.1997, letter
dated 21.8.1997, OM dated 23.8.2004 and
letter dated 22.9.2004 are annexed hereto as
ANNEXURE G, H, |, J, K and L respectively.

That the Govt. of India, Ministry of Communications, Department
of Posts also brought out a circular vide No. 141-35/2001-SPB-II
dated 11.4.2001 thereby laying down the policy guideline on
rotational transfer. By the said guidelines, it was stated that all
the employees completing post tenure may be rotated subject to
the broad principles of rotational transfer. In the said circular, it

was specifically stated that inter-station transfer should be
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restricted to minimum in view of the austerity measures. By the
said circular it was also provided that the tenure of posting may
also be extended by one year. But in the instant case the
applicant was put only 2 years 3 months service at Shillong
whereas his tenure according to the provisions of law as laid
down in the Posts and Telegraphs Manual, Vol. IV
(Establishment) is 4 (four) years as per Rule 57 of the said
Manual. Moreover, had the request transfer of the applicant been
considered, the applicant could have not claim any such TA, DA
etc. to support such policy guidelines. As such, the applicant was
entitled to remain posted in the Office of the Chief Post Master

General, Shillong at least for 4 years. It is pertinent to mention

here that as there is no post at the level of the applicant_at.

Karimganj, the native place of the applicant where his wife_.is.

working in a Go‘v-é;nr‘nént_S@qpl, he could look after his wife

-—_—_ﬂ———‘&l—- )
even from Shillong as it is comparatively nearer and having easy

communication. But by the impugned transfer order the applicant
has been transferred to Nagaland, Kohima, which is a disturbed
area with extremist activities and without any easy
communications and accessibility. If the applicant is posted at
Kohima he would not be able to assist his wife in any way which
will directly affect the life of his wife and frustrate the Govt.

guidelines issued in this regard.

A copy of the said order dt. 11.4.2001 is
annexed hereto as the ANNEXURE-M.

|

That the applicant is an Office bearer of the Officers’ Association

—)

and currently holding\ the post of Assistant Secretary of the said
Association. The Office Bearer of the Association requires to
discuss/interact with the Respondent No.2 on various occasion
off and on relating to various demands of the Officers including
the matter of trahsfer and posting, accommodation etc. The

applicant, on several occasions in the capacity of Office Bearer
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-of the Officers’ Association had to react to the treatment of the

resporlc_iiimz_nand had to |ndulge_l_r_1~£o_t. *al,t‘e’r'q.atlon on the
issues taken up by the Officers’ Association, more partlcularly
when he alongwith other office bearers had to discuss on the
issues like withdraw of STD facilities extended to the residential
and office telephones of gazetted and non-gazetted officers of
Meghalaya Division and] relating to the curtailment of ‘Tour
Traveling Allowance’. The respondent No.2 directed the applicant
in Official capacity to issue instruction to the concerned authority
thereby withdrawing the STD facilities extended to residential
and office telephone vide letter No. TECH/40 1/76/ll dated
16.9.2004. This curtailment of facilities created resentment
among the officers and'the matter was taken up by the Officers’
Association. Similarly, thé respondent No.2 also issued letter No.
BGT/1-1/2004-2005 da%ted 28.7.2004 and letter No.
AP/TA/Misc/89-90 dated 10.9.2004 and thereby issued order by
curtailing expenditure in the Tour TA allegedly as an economic
measure. This issue was also taken up by the Officers
Association and this led to some misunderstanding between the
respondent No.2 and the Officers’ Association, particularly
between the applicant %md the respondent No.2. On several

occasion, the respondent'No.2 openly declared in presence of all

the office bearers while holding meeting with him that he would
see how the Officers’ Association could survive and stand before

him and he will see that the Officer Bearers are fransferred to

—E e m— =

elsewhere and spread out so that there would be no occasion of

their holding meeting like that in future. The respondent No.2 in
that way bore in mind some ill feeling and hatred towards the
Office bearers of the Offiicers’ Association and more particularly
towards the applicant. Under such situation, the Officers’
Association held its meeting on 1.9.2004 and discussed the
issues in the said meeting in its Resolution No. 4, 5 and 6 and
decided to take action accordingly. The copy of the said
resolution was also sent to the respondent No.2 alongwith other

authorities. The responident No.2 took exception to such

|
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resolution of the Officers’ Association and as a result the
respondent No.2 caused to issue the impugned transfer order as
a first hand action towards the office bearers and the applicant

fell victim of the malafide action of the respondent No.2.

The copies of the letter dt. 6.9.2004,
28.7.2004, 10.9.2004 and minutes of the
meeting of the Officers’ Association dated
1.9.2004 are annexed as Annexure N, O, P

and Q respectively.

That the Officers’ Association in which the applicant is the
Assistant Secretary is an authorized and recognized Association
under the provisions of “Central Civil Services (Recognition of
Service Association) Rules, 1993" as provided in order of the
Department of Post vide letter No. 13-1/93-SR dated 10.8.1994.
The law is also well settled that the Office bearer of recognized
Associations are immune from transfer liability during the term of
their office. As per Govt. of India, Ministry of Home Affairs Office
Memorandum No. 26/3/69-Estt(B) dated 8.4.1969, it is the duty of
the Government to bring the General Secretary and one other
Executive Member of recognized Associations to the Head
Quarters. The Head quarter of the Officers’ Association in the
instant case in the instant case is Shillong and therefore the
respondents are to provide the posting of the office bearer in its
Head Quarter. The transfer of the applicant out of the Head
Quarter at Shillong is therefore illegal, arbitrary and vitiated with

malafide and the same is liable to be set aside and quashed.

The applicant craves the leave of this Hon'ble Tribunal to rely
upon and produce the relevant portions of the aforesaid Rules

and the circulars at the time of hearing of the case.
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That the respondent No.2, Sri Abhijit Ghosh Dastidar is a person
of different temperament and he is irritable by nature. He being a
divorcee has a disturbed family life. This unfortunate background
of the respondent No.2 has led to various type of mis-deeds.
Thére has been a series of written complaint against him
touching his personality and sexual behavior. Such atrocious
behavior perpetrated by the respondent No.2 towards his fellow
subordinate staff has even went up to the Central Minster for
interference and action to stop or correct him from exhibiting
such behaviour. The respondent No.2 has also allegedly resorted
to various illegal activities which are criminal in nature as per the
said written complaint which has been taken up by the Ministers
including he Ministry of Communications and Information

Technology.

The written compliant and the communications
made by the Minister to Minster are annexed

hereto as Annexure R series.

That the applicant in this case is the victim of discrimination
meted against him by the respondent No.2. The applicant
submitted his representation which was registered in the Official
register at Sl.No. 1, while one Sri Subroto Choudhury, an officer
similarly situated with the applicant also submitted similar
representation at a much belated stage which was registered at
SI.No.2. But the respondent No.2 considered the case of Sri
Subroto Choudhury and posted him at the Postal Store Depot at
his request whereas the request of the applicant has not been
considered at all by the respondent No. 2 in spite of the genuine
ground and family problem of the applicant best known to the
respondent No.2. Such type of treatment is certainly
discriminatory and violative of the provisions of Article 14 of the
Constitution of India and also vitiated with malafide for the

reasons as stated hereinabove. As such, it is a fit case where
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this Hon'ble tribunal would be pleased to interfere with the

impugned transfer order and set aside and quash the same.

That the applicant demanded justice from the respondents which

has been denied to him.

That this application has been made bonafide and for the ends of

justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

For that the impugned transfer order dated 30.9.2004 (Annexure
A) is illegal and arbitrary and is liable to be set aside and
quashed as violative of the provisions of Rule 37A, 38, 41, 42,
43, 45', 46, 57, 73, 74 and 75 of the Posts and Telegraphs
Manual, Vol. IV (Establishment).

For that the impugned transfer order has been issued by the

same person transferring himself alongwith others, whereas the

competent authority to issue such order of transfer is the

respondent No.2. There is no whisper, anything what so ever that -

the order of transfer has been issued with the sanction of the
said competent authority as the settled provisions of law is that a
transfer order issued by an incompetent authority is liable to be

set aside and quashed.

For that the impugned order has been issued under compulsion
and duress at the instance of the‘r'espondent No.2 who vowed to
victimize the applicant who is one of the Office Bearers of the
Officers’ Association for raising the common issues of the
Association and for vindication of their claims and as such the

said impugned order is very much vitiated with malafide although
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such Office bearer are entitled to immunity from transfer during

the tenure of office.

5.4 For that the applicant is also entitled to be considered for posting
at his place of choice nearer to his native place where his wife is
serving as a State Government Employee and she has no scope
to be transferred to the place of the applicant and for which there
is specific guidelines and directions issued by the Govt. of India

' from time to time relating to the posting of husband and wife in

the same station.

5.5 For that the respondents failed to consider the representation
submitted by the applicant to transfer him to Dharmanagar and/or
to cancel his transfer order to Kohima on the ground of chronic

aliment of his wife.

5.6 For that the respondent No.2 acting malafide forced the applicant
to hand over the charge to the reliving officer without without

' actual handing over of the charge as required by Rules._

5.7 For that the transfer of the applicant has been made without
considering his representation registered at Sl.No. 1 whereas,
, the case of the person at Sl. No. 2 has been considered which

ambunts to violation of Article 14 of the Constitution of India.

5.8 For that the representation submitted by the applicant on
15.9.2004 and 30.9.2004 are still pending consideration by the
respondent No.2, whereas the settled provisions of law relating
to transfer is that the personal difficulties and family problems
are to be taken up with the administration through representation
and the competent authority in the administration is under a duty
to consider such representation and to pass speaking order to

this effect which has not been done in the instant case.
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For that the impugned transfer order, transfer of charge, grant of
leave to the applicant and also the substitute provided for the
period of leave are the clear instances of malafide action of the

respondent No.2 acting in haste and in a whimsical manner.

For that in any view of the matter and the provisions of law the
impugned transfer order is not tenable in law and the same is

liable to be set aside and quashed.

DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has exhausted all the
remedies available to him and there is no alternative and
efficacious remedy available to him.

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT:

That the applicant further declares he has not filed any
application, writ petition or suit regarding the grievances in
‘respect of which this ap'plication is made, before any court or any
other Bench of the Tribunal or any other authority nor any such
application or suit is pending before any of them.

RELIEF SOUGHT FOR:

Under the facts and circumstances of the case, the applicant
most respectfully prays in this Hon'ble Court that the application
be admitted, records of the case be called for and notices be
issued to the respondents directing them so show cause as to
why the relief sought for should not be grahted to the applicant
as prayed for and after hearing the parties and perusing the



8.1

8.2

8.3

8.4

10.

11.

12.

o
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records including the causes, if any shown by the respondents,
Your Lordships would also be pleased to:

to set aside and quash the impl'Jgned order of transfer dated
30.9.2004 (as in Annexure A) and the release order dated
30.9.2004 (as in Annexure B);

to direct the respondents to dispose of the representations dated
15.9.2004 and 30.9.2004 and to pass speaking order thereon
within a time frame as may be stipulated by this Hon’ble Tribunal;
to pay the cost of the application;

or may pass order for any other relief to which the applicant is
found entitled to under the facts and circumstances of the case.

INTERIM ORDER PRAYED FOR:

Pending disposal of the application, the applicant prays for grant
of an interim order thereby staying/ suspending/ or keeping in

. abeyance the operation of the impugned order of transfer dated
| 30.9.2004 (as in Annexure A) and the release order dated

30.9.2004 (as in Annexure B) until further order to be passed by
this Hon'ble Tribunal or till the disposal of the original
application.

The application is filed through Advocate.

PARTICULAR OF I.P.O. :

[.P.O. NO. D20.G YT
Date of Issue D= \oT ool
Issued from QPO
Payable at D oA A

LIST OF ENCLOSURES : As stated in the INDEX.
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ERIFICATION

I, Sri Bipul Ranjan Halder, son of Birendra Kishore Halder, aged
about 54 years, permanent resident of Karimganj Town, Post Office
& District - Karimganj, Assam, do hereby solemnly affirm and state
that the statements made in the application in para
].,.?:..3.;.4:.1.Th.41:.?:..8.5./.7. % & ............... are true to my knowledge and

belief, those made in para 4:4.4.5,5-6,.4.7,.4:€, 4.9 % % 1.
being matter of records, are true to my information derived
'therefrom and the rest are my humble submission and legal advice.

1 have not suppressed any material fact of the case.

And | sign this verification on this § th day of October, 2004 at

‘Guwahati.




"~ Memo No.Staff/9-2/04

'_Subject:—

The under mentioned posting/transf

S DEPARTMENT OF POSTS: INDIA
* OFFICE OF THE GHIEF POSTMASTER GENERAL N. E. CIRCLES:

ARNEXURE : [y «

- SHILLONG-793 001.

Dal ed bhlllnng he 30" Saplenbar’ 2004,

Posting/Transfers of Gazetted Officers in N. E. Circle.

. issued on administrative grounds to have immediate effect.”

Group 'B’

Name/Designation Present appountment

No.

a) | Sri Anil Baran Dutta, ! Ar)PS/CG""smtlong

. | PSS Group ‘B

-b)”| Sri Bipul Ranjan DPS(Staﬁ‘/Tech)' co .
¥ | Halder, PSS Gr.'B" | Shillong.

‘c) | Sri Subrata Dy. Supdt. of Posts Nagaland
Choudhury, PSS Division, Kohima.

| Group B . [ §
“d) | Sri Niranjan Das, ADPS(PLI/Business

PSS Group ‘B’ Development/

- ' lTechnology/Phuiately) C.0.

| Shillong. Has been working as
- ADPS, CO/Shillong since

| June’ 98
I'e) | Sri Sunil Das, PSS Supdt. of Posts, ‘Dharmanagar

Division, Dharmanagar
(Tripura) Has been working as

Transfer to
| appointment
ADPS(Staff/Tech)

C.0O., Shillong.

| Deputy Supdt. of

Posts, Nagaland
Division Kohima
Supdt Postal
Stores Depot,
Silchar.
Supdt it_of Posts.
Dharmanagar
Division (Tripura)

| ADPS(PL iiBusiness
Development/Tech-
nology/Philately)

er order in respect of Gazetted Officers are

TRemarks

' Vice SriB. R.

Halder
transferred

| Vice Sri S.

Choudhury

a | transferred,

Against
vacant post
Vice Sri Sunil
Das,
transferred

Vice Sri N
Das,
transferred.

‘Supdt. Dharmanagar Since ‘CO/Shillong.
.............. o ddenuay2001 e
2, The officer at SI. (d) will be relieved on 18-10-04 by Sri Anil Baran Dutta.
. p] -
3. Relevant charge reports and last pay certificates will be issued to all
concerned. : o

e

. (B.R. Halder)

@@@ﬁ' Asstt. Director (Staff)
5 H"J;h For Chief Postmaster General,
AN N N. E. Circle, Shillong.
o) ({é{;\}e V"\\I\'
e '
W@é@

Contd..P/2...
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"f‘kh -Ul ‘ (\m»ndmcvt of Geo :’oml l«immc ial Ruls;, 1258

FORM VFR 38
(See Rule 7'7B)
(.‘crt‘i ficate of transter of Charge

Certiticd ithe u I/We have in 1he MLM/AFI(H\()HU of ihis day respeciively made over

anpd received charae ol !ht Oy rTice v‘lACCT('YD(TLCOE((Z;LW'(T)COQ&J%}\“

-pursuancv of Ouder No. 5&#}[9 51/0[1 e mvrmie e e e
_,l)qtrd_ﬁﬂ%zalzf._w._.,_,...-- e | /

- Relieved OfﬁL er 63) R 'H"LQ{'[O“Q "R«:-:-li‘c:viug Officer .
(Nawe m l.ﬂm kL Mh 1) [Nsome in T3lock Letters)

N R . Ve \' '
hzlg:ru-fxt|.u'r:,,_,,,_, A (2 M L Stguaruee \,’t/ﬂ&u'\

' | — 3oyl
L L - ' h
ff)t‘n"fv'i.g"i:?!.ﬁm?.-M_th}%ogb(_fgﬁ%@—_‘ﬁdp) O DesignatioD L e

kcp“‘ -fe b vt o st 4 g e s e b = e 'L“ “’lt‘ irl’.J]-—....;.._..-_.<-.,‘._~_,. aoe ’ ..‘.’..T_........ hd
X ) ) ) i .

AL -39 W AN

Date__30:09.0Y o bate .. D00 _\9JDA) R

Stlation. -

{For nse 1o Audit Qffice/ PAC only )
CNoted in AR atypage

SOLANO N[ AL

- PR ¥ ot e Srt s b SInL s es b ar A el SrawSsawniw s mlen e
~

- Poywanded 1o __ S8 "5 iall)/  SSAGP L IO e e

IS

Note: Separate Certificate (s per fuimn “appended)-also to - be nsed \\)um imusﬁ‘x/

ASSUmMPHEn ot chargs Inveives resp. shilities for casiy, stores e
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DEPARTMENT OF POSTS: INDIA
OFFICE OF THE CHIEF POSTMASTER GENERAL N. E. CIRCLE:: SHILLONG-793 001.

Memo No.Staff/7-118/2002 , Dated at Shillong,.the 15" September' 2004.

The Chief Postmaster General, N. E. Circle, Shillong is pleased to grant
earned leave for 16 days to Sri B. R. Halder, A. D. (Staff) C.O., Shillong w.e.f. 5-10-04 to
20-10-04 suffixing 21-10-04 to 24-10-04 being holidays & Sunday subject to the availability
of leave at his leave account. '

During the period, Sri Niranjan Das, DDM(PLI) C.O., Shillong will look after
the duties of the officer in addition to his assigned duties without extra remuneration.
’

Certified that the officer would have continued in the grade but for his
proceeding on leave during the above period.

/ in//( B. R. Halder )
Asstt. Director (Staff)
For Chief Postmaster General,
N. E. Circle, Shillong.
Copy to:-

1. The D. G. (SPG) Dak Bhavan, Sansad Marg, New Delhi-110 001.

2. The D. A. (P), Shillong.

3. The A. D. (A/Cs), C.O., Shillong.

4. The JAO (BGT), C.0O., Shillong.

__—5"Si B. R. Halder, A. D. (Staff)

6. SriN. Das, DDM (PLI), C.O., Shillong.

7. PIF.

8. Office Copy.

o

For Chief Pogtmaster General,
N. E. Circle, Shillong.

]



. Dated at Shillong, -

20 ANNEXURE : D
To ‘
, V'Ther Chief Postmaster General,
North Eastern Circle, Shillong-793 001.
Subject:- Prayer for transfer and posting to Dharmanagar.
Sir,

With due respect and humble submission | beg to state that | have been
serving as Asstt. Director in C.O. Shillong with effect from 1-7-02 while my wife who has
been suffering from.rheumatoid arthritis has been residing at my permanent residence at
Karimganj (Assam): Since she has been serving in the Education Department under the

Govt. of Assam, it is not feasible on her part to accompany me.

| would, therefore, request you to be kind and gracious enough to transfer me
to Dharmanagar which is nearer to my home station on completion of my post tenure or

~when there will be-a clear vacancy there in January’ 05 on completion of post tenure by the

present"incumbent so0 as to enable me to look after my ailing wife-fmma close[proximity.

Yours falthfully,
o /i N
the 15 ~09-04. , (B. R/Hal_der)
Asstt. Director (Staff)
O/0 the Chief Postmaster General,
'N. E. Circle, Shillong.

g
co®
- R\ '\f
¢ gé «‘0 ~ V
Ce,{"\‘) g.\ Z;ocﬁ“e .
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To
f The Chief Postmaster General,
North Eastern Circle, Shillong-793 001.
Subject:- Prayer for review of transfer order in the light of Ministry of Personal, Public

Grievances & Pensions Department of Personal & Training OM
~ No0.28034/23/2004-Estt (A) dtd.23-08-2004.

Reference:- C.O’s memo No.Staff/9-2/04 dtd. 36 - 6. cL(

Sir, ‘ : _ '

With due respect | beg to state that | joined C.O. Shillong on 01-07-2002 on
transfer from W.B. Circle and yet to complete my post/station tenure. But as my wife who
is serving in-the Education Department under the Govt. of Assam and residing alone at my
permanent resident at Karimhanj has been suffering from Chronic Rheumatoid Arthritis
since long and there in none to look after her, | requested the authority to transfer me to
PSD, Silchar or Dharmanagar vide my representation dtd.7-01-03 as both the above
stations are nearby to my home town. Subsequently when the post of Supdt. PSD, Silchar
has fallen vacant on 1-8-04, | came to know from informed sources that this post will not
be filled up soon. As such | again reiterated my request vide my representation dtd.15-9-04
to transfer me to Dharmanagar either in completion of my tenure or on completion of
tenure by the present incumbent of Dharmanagar who is due to complete his post tenure
in January’05. Obviously | was waiting for my transfer to Dharmanagar or PSD, Silchar,

But as misfortune would have it, | have this day been transferred to Kohima
in stead of PSD, Silchar or.Dharmanagar Division although there is a clear instruction to
give utmost importance to the enhancement of women'’s status in all sectors and walk of
life by posting husband and wife at the same station/nearby station even when there are
no administrative constraints. This has really come to me as a bolt from the blue as there
was ample scope to transfer me either to Dharmanagar Division or PSD, Silchar.

In view of what is stated above | would once again urge upon your goodself

" to review my order and post me to either of the posts/stations mentioned above and

thereby enable me to look after my ailing wife from closer proximity. A copy O.M. No.
referred to above is enclosed for ready reference. :

v A Adele
Fre: ds 4 Yours faithfully,
. , poLX
Dated, Shillong _ ' (B.R! Halder) v
the 30-09-04 ~ Asstt. Director (S&T)
‘ : O/O the Chief Postmaster General,
N. E. Circle, Shillong.
Copy to:-

The Director General of Posts (Staff) Postal Directorate, New Delhi for favour
of information and necessary action.

( B. R Halder)

e;('ﬁgq. Asstt. Director (S&T)
s @O s
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% Apollo Z]"/(V 5 ~ DEPARTMENT OF RHEUMATOLOGY
P 7 - - Dr. S. RAMAKRISHNAN,

HOSpltals g MD (Gen.Med.) DM (Rheumalology)
CONSULTANT RHEUMATOLOGIST

F-Mail ramsri@md4 vsni.netin

Chennai

e —

e

e 21 Greams Lane, Of. Gréarﬁs Road. Chennai - 600 006
‘Phone : 8293333, 8290200 Fax : 91 -44-8294429
“‘Grams * ‘Apollo.Hosp.' Telex : 41-6419 AHEL IN

" "Regd. Office : 19, Bishop Garden, Chennai - 600 028. o© co?‘i’
vl M’I\/A

"E-MAIL : ahel@vsnl.com
“INTERNET : www.apollohospitals.com {{356 \0 L
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pd

. A






- HOSPITALS

\*0( 1( MASTER HEALTH CHECK-UP
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V'R.E:(;..NO: . 80304  pate:_ 6/6 &L

- Please read and follow the detailed instructions given on page 2 and 6. If you have
any doubts please contact the receptionist at the MHC counter.
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Please keep up your Review Appointment on time. The consultant physicians will not
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ANNEXURE‘«Q Ko

No-18034/7/86-5stt (a)
Governmant of India .
Ministry of bersonnel, p.G. & pansions
(Pepartmant f Perconnel and prainis:

5:\

New Delbhi; the 3.4.80.

OFFICE MEMORANIUM

Subjeats - posting oi husband and wife at the same station.

® * e o

. . The guestion of- fovmul&tion oL a policy regacdihg
the posting 4t the same place of husband and wife who are
in Govt. service or in the service of public sector
Uildertakings has been raised in parliament and othep forums
Vi several occasiocni, TQovEL s position has been that
Coeals of Govels slrvants ol etipiloyees. ol public sectur
undertakingsffor'posting at the same station usually

- receives sympathetic consideration, and that each case ig
decided on merits, keeping in view the administrative
requirements, : »

The Qovt. of 1ndis have given the utmose importenc.e
to the enhailcement or wecmen's status in gll sectars amd all-
walks o Tife, Strategied "and policles are belng formulated
aind liplemented by different Ministries. of theCentral Govt,
, te achieve this end. It is also considered necessary to have
, Colicy which can, chable wonen eiployed under the Govt, and i,
iFublic sector undertakings to discharge theiraréSponsibilitieﬁ
1 as wife/mother on the one hand and productive workers on « 5 r
the other, mora effectively, It 1is the policy of'the ¥ Govt.
that gs tar as possible and within the constraints of
admini'ﬁfEEIQé'fégsiﬁiliﬁY:T&hgwhgsEﬁﬁazgﬁaf@ifajﬁﬁﬁﬁldﬁ be
T ed At thE Same thation U epable tem to lead o g, 0
Lodily life and to eusure the education and welfare of their
children.,

3. In Feb., 1976 the then Qepartment of social Welfare
had  issued a circular ».0. letter to all‘Ministries and
Dapartments Fequesting them to give serious consideration to
the question of posting husband and wife at -the same station.
However, Iepresentations continue to be- received by the
LDepartment of jyomen's Welfare in ‘the Ministry of Human
Resources Development f£rom Women seeking the. intervention of
that Department for a posting at the place where their husbaneis
are posted. 1t.has, therefora, now been decided to lay '
down a broad statement of policy at laast with regard - ‘
Lo these employees who are under the purview of the.Govt,/ .
Fublic sector Undertakings. AN attempt has,. therefore,
been made in thé following paragraphs té lay down some .
g talines to o onaly ). Che cadee controlling authorities ‘
Lo consider the requesto {rom the-spouseS'for a’ posting
at the same station. At the out$et, . lt'may b clarified
that it way unot Qg/ponsible to bring every category of

-~

X0
w3~ o
oo

6¥ i
Uﬂv\"'m"?‘ m‘ﬁ:
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employees within the ambit' of this policy as =k situdtions
" of husband/wife employment are varied and manifold, He
guidelines given below are, therefore, illustrative and not
exhaus tive. Govt. desire that in all other casaes the gadre
eontrolling authority should consider such requests with
utmost sympathy. ' '

4, The classess of cases that may arfse,(and the

guidelines for dealing with each class of'case, are given

below :- S

(1) where the spouses belong to the sa%e All India
service or two of the all India Services' namely
IAS, IPSA and Indian Forest service(croup'al)y

- The spouse will be posted to the same Cadre
- py providing for a cadre transfer of ome spouse
" to the cCadre of the other spouse subject to
their not being posted by this process to thelr
home calre. Pos! 'ngs wichin the Cadre wil., wi
course, " Lall with in the. purview om”;hg qtate.Govt.

(ii)' where one spouse belongs to one of ‘the All India - .
services and the other spouse belongs to.opz2 -of
the Centrql services ;- ‘ :

- rhe cadre controlling authcrity of*the .
central service may post the officer to the
Station or if there 1s no posti'in that® - ...
station, to:the state where the other spouse, ..
belongxng‘tqfthe\AlL'Indiavservice'is;postadﬁt

EFE I SRR R ';_ BT I O ' o

. (iii) where the spouses belong-to the{same‘Cent;a}¢”'} “c~.
‘ Ser-vice ‘. . '!- t._‘ RN : . ‘/ ' » :.!

- - The cadre controlling authority may post the: -
spouses to the same station. L e

,

(div) Wwhere the spouse brlongs to one Central service
and the other spouse belongs to another Central
service s- = o o : e e

- The spouss with th longwin service ata statiui
may apply to the appropriate cadre-contro}lingf
authority and the sald. authority 'may’ post tha'. .
said officer to.the :station, "orvif there is’poi
post in that station to the: state''whate tha qther

'" gpouse beldnging ;o:the*other“Centra&;sggv}c“;mb

RIS AR

is'posted.¢ . o ) Sy . ' )

) . . Vi 3 y A fAfit Taraer st
1 | R I T
(v) where one ‘spouse belongs tq an AlliIndia-‘gervice . ..
and thre ‘other spouse belorgs.to a‘'Public sector ', .
Undertakingss-~ . R Bt LR S A

- fiie spouse employed under the public Sactor
Undertaking may:apply to the ‘competent ;authority’
and. sald authority may post: the said officer to
the station, or if there is no post under the
PSU in that station, to the state where thy
Othot spouse ia posted, ‘ T

e e Y . . v, ) . )
—_—— " ) R . ,‘; : 1‘.“..3/_
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{(v) ' where one spouse belongs to a Central Service an-

( the other spouse belongs to psU 3 -

N .

- he spouse employed under the PSU may apply to
the competent authority and the said authority
may post the officer to the station or if there .
is no post under the psy in that station, ' 't.. tho
State where thte other Spouse is posted. . If,
howaver, the request cannot be granted because
the pPsSU has no post in the said station/state,
then the spouse belonging to the Central gervice
may apply to the appropriate cadre controlling
authority and the said authority may post the
and the said authority may post the said ofticer
to the station or if there 1s no post in that
station, to be state where the spouse employed
under PsSU is posted. ‘ »

. | . )
(vii) Where one spouse is employed under the Central Govt.
and the other spouse is employed under the State Govt.

- ‘The spouse employed under the Central Govt. may
apply to the competent authority and the competent:
‘authority may post the said of ficer to the station
or if there is ne post in that station to the
State where thex other spouse is posted.

A b

5. As Will be seen from the illustrations given above,
they do not cover all possible categories).of cases which

may arise. In fact it 1is not possible.to'anticipahe.all

the categories of cases. =zach case, not covered by the
above guidelines will have €5 Bo dealt with Xeepdng in mind

: thgégpifit4in)ﬁhigﬁ:ﬁﬁaie gu 1delines have been laid down

anQZEEEZIEEEEL_thgQEEXQxQf ensuritg that'a husband and
Wife are, as far as possible and within the constraints of

‘administrative ¢onvenience, posted at the Same sEation.

6. Ministry or Finance wtc, are :equested to bring the
above instructions to the notice of all administrative
‘authorities under their control and ensure complaince,

7. In so far as persons serving in Indian andit and
Accounts Dapartment* are concerned, these orders issue in
consultation with the Comptroller and Auditor General

of India. S : . ' .

8. Ihis issues with the concurrence of the Depértmsnt
of public Enterprises. ' ‘ B

” . Sd/-
: _ ( Mrs. Aarti 5 1.
Jood.nt Sacietary . to the Govt. of Indin,
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Nos 28034/86~Estt(A) New Delhi, ¥he 3rd April,1986.
Copy, with usual number of spere copies, forwarded toi=-
1. Office of G & AG, New Delhi, with reference to
their U.0. No 48-A.Ar.G(P)/86, dated 13.3.86,
2. Union Public Service Comm&ssion, New Delhi.
‘3. Central Vigilance Commission, New Delhi.
4, Registrar, Supreme Court, New Delhi,
Da Lok Sabha Secretariat.
6« Rajya Sabha Secretariat.
7. Commissioner from Linguistic Minorities, Allahbad.
8. U.T. Division, Migistry of Home Affairs, Govt. of India.
9 J3(S), Department of Personnel and Training. The
| question of issuing suitable instructions to State
Gvt. may be considered.
10, Al] Attached and Suboridinate Offices of the Ministry

of Personnel, Public Grievances and pensions and
Ministry of Home Affairs.

11. ALl Officers and Section of Ministry of Fe#sonnel
public Grivences and pesnions and Ministry of Home
Affairs.

Wv}/ |
‘“J/}3 ( A, JAYARAMAN )
1) v“’\( ‘ DRICTOR
IRV A
W D‘V
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GOVBRWMENT OF INDIA.
W. MINISTRY OF COMMUNICATIONS
N DEPARTMENT OF BOSTS.

Dull BHAVAN, PANLIAMENT' srm
HUEW DELI{I-allO ool.

4"

No., 70/95/36-8¢8 I Daued mm |

AR

To

six,

Mi_n gLry of Porsonnel; Publio Gﬁcv&]oes and Pensions

3o

, et e

Fr Yours i‘nlthﬁﬂly

”T%u cw\/« L
Encl:~4s above. (B XK. Cbﬂwla) ;

L

Copy for Admlﬁaurauim/sm II/P*meion L%L»«I/PE%J
Cl'ﬂi/f[nspe c'bim/DI?.E /SIN fpostal; ‘Adgount 0Q: Soghd. ani
Depa.rtma jof Pastsjand . ? cwnmnmioa“aim

Jm bDGs,"ilT (DGE, TS bo séorétary (p): /M(f)/w(p)/m
D)/ Fostal Staff Collep, New Dolhd,

g -
Co? L -
o J ' R‘ “—"
Jo® (B.K. Cl)aw]a)
eed Y - stsistunu Di e cbor Gone ml Cx’
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."_],// 543]’512“ K)IWL" %,‘;V’/ NQ.137-46/97-5pB~11
, e ol covaiuwmaNt o INpTa
~ (0 - MINISIRY "OF COMUNICATIONS
/l;~ ,’Z&L.’ W  DEPARTMENT OF pOSTS-
WH A F ' DAK BHAWAN, SANSADIMARG,
! .
kQ}b DALY AT NEW Dgyi1 s\ m ' AUGUST, 1997,

10

“All Heads of circle. . - |

All Postmasters General.

All postal Ifraining Centres, ‘
Controller, Forelign Mail, Mumbai.
Director, postal Stafr college, Ghaziabad,

+

Sitliy Posting of 1 v, i i e dame station,
Sir,

I am directed to Lorwu:d herewith a copy of Depar tunent
D Lersonnel and ,raining o.M."mo.‘28034/2/97-Estt.(A) dated
12-6-1997 on the above ment ioned subjectﬂforfinformations,
guidance and togvtaking,furtherunecessary*action. o

. _ R

Yoo, v

t
Veeorg £ e

- N S BEERRA ‘}
.. : ' PN
L . | \\)Y\ A \ni
. v el A K el AT SH s, )

RS T BT ASSIT . DIRICTOR IGENERAL ( Spiv)
‘ oo R AT A Tt T ST R
' ' . . ' B . VL 1 1 . . c. 1' 4 ! ‘,
COL)Y CO;— ty ' , L . L . . A g
l{‘ ALl section of the Direotorate; S ) i.
2. " AP .5, Record Uffice,.Kdmptee. Ty
3. All  Recogniseq Unions/ aet oL
.I . N . . \'
. o - . ”{‘\ 1 l . o L‘,r
o Cfféi - ilr{ i\ a }'\-;;._2_.L‘4
< : U (AWKe KAUS AL 3
0‘00 ‘A.}'J\ /\SST‘C. DIRSCTOR GENIZRAL ( 3N
. 6‘{&0 Q\\;Ooa\' v
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L NQ.2803472/97-r s (A)
: oL povertai2nt ot Ludia " ‘
Ministry of.Personnel, public Grievances & pensions
(pepartment of ‘Personnel & [Lraining)

Vi h

New Delhi, the 12th June, 1997.
OFFICE MEMORAN UM
IR Losbithy wa vusband wnd_wile at the same statliil,

The undersigned is directed to x say that on the
subject mentioned above, Government had issued-detailed
quidelines vide 0.M. No. 20034/7/86-gstt. (A) dated
3.4.86, 1he Fifth central pay Commission has now
reconmended that not only the existing ingtructions

regarding the need to post husband and wife at the same
‘station need to he reiterated, ‘it has also' recannended -,

that the scope of these!instructions should be widened
1o-indlude the provislon tinat where pdsts~at tie
appropriate level exist in the orgdnisation 3t the same
statiei, the hushand and wife may invariably be posted
tégether in order £o enable them to lead a normal family
life and look after the welrare of the children,

especially: till the children are 10 years of age.

2, - Ihe Government, aftter cons idering the matter,

has decided to accept this recommendation ef the Iifth
central pPay commission. sccordingly, it 4s reiterated
Fhat all Ministrieos/gepact-onts chould strictly adbe.

.o tho guldellnes ilaid down in UM No. 28034/7/86-gstt, (A)
dated 3.4.1986 while decidiny.on the reguests for'posting

" husband and wife at. the, same sattion and silould ehsure that

is invariably done. especially tillltheir

such postdi _ , _
I0_vears of age, "if posts.at the appropriate

hildcen are

Aevelgx exist in the organisaticn at the same station and

if no administrative problems are expected to result as a
congeguence. . '

3. It i3 further clarifled that even in cases where-
Qn}y;gngmﬁiﬁg_gg_a.ggyggpmvnt.sarvant, the concession
Slaborated in para 2 of this ¢UM, "would be admissible

Lo the government servant, ‘

4. . ThesSe instructions would be applicable only to posts

within 'the same department and would not apply on appolintment
under. the Central staffing icheme. . '

5. A copy of this pepartment's OM No. 28034/7/86-zatt. (n)
dated 3.4.86 is enclosed for reazldy reference and guidinmee,
. ' :)'Ll /./ -

( Haripder s5ingh)
Joint. sacrmtary to the Govi., of India
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s Ne 28034/23/2004-Estt. (A)

‘Ministry of Personnel, Public’Grievances_& Pensions

| Department of Personnel & Training

e
- L
New Delhi, dated e 15 August, 2004

éﬁbjed: posting of husband and wife at the sam® station.

The undetsigxied g directed to $8Y that the policy of the Government
' ment of women's Status in

j view, the

sve utmost importanoe to the e wom!
' ‘e yfe. Keepind this policy 1B
i f husband and

has been t0 8
28 ors and all walks of life.
i : delines about posting ©
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NOL 14T TTH2004-SP
GOVERNVIEN T OF INDEA LU P
VNN ERY OF COVIME NTCATIONS & HE }v;\/\ e
A i

| DEPARY AN OF POSTS N
‘ DAK BHAVAN SA NWSAD VARG /
“d
‘_ : NEW Ul'..l._l-H pali ¥ WS!’.P! ENTBYIR, 2004,
lo

Al Principal € hiet Postiuasters General/Chiel Postmasters ¢ senerad

L
g All Postmasters Genernt
3 Controller of Foreign Viails, Mumbai
| 4 Principals, PLUS? .
}g s, Director Postal Stafl Coltege, Ghaziabad
3 CGATL Postat 1.ife Insurance, ( hunkys Puri, New Delhi
i B1) Directorate, Malcha Marg, New Delhi

SUBJECT @ Posting of hushand and wite

A e e i e

at the same station.

Siv/Madant,

1 :
‘ | am directed 10 forward hereswith a copy ol OM N L URE AL
August 2004 received from Departmem of Personnel and

Estt(A) dated 23+
for vouar information and guiislance.

Training on the above mentioned suhjedt

y ours Fariiifully

(i}:(}vw"‘b’
CCARCTINA SRIVASTAVAG
SRCTHON OFFICER

i
!
|
\
|
P

Encl: As abore

Al Sections oftive Department ol Frosts

Director Postul Aceousis, Dellu

Al recognized 1 niens/Federations
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R No. 141-35/2001-SpR3.1I
b COVERNMENT QF 1A
e MINISTRY OF COMMUNICATIONS
DEPARTMENT OF POSTS
DAK BHAVAN, SANSAD MARG,

b . S NEW DELHI DATED THE || , APRIL, 2001
g .

1.All Chief Postmasters General
2.All Postmasters General
3.Contraller of Foreign Mails, Mumbai
4.Director, Postal Staff College, Ghaziabad
' §.Chief General Manager, Postal Life Insurance, New Delhi
6.Director, Postal Life Insurance, Calcut(a
7.General Manager, Business Development Directorate, New Deihi
8.All Directors, Postal Training Centery

Subject:- Rotational Transfer Policy Guidelines for the year 2001-2002,

Sir, :

-1 am directed o invite reference to the guidelines for rotational

transfers  for the year  2000-2001 issued = under this office letter
NO.141-6/2000-SPB.UT dated  24-4-2000. There is no deviation in the policy to be
adopted  for rotational transfer _for the year 2001-2002, All the employees
completing post tenure may be rotated subject to following broad principles of
rotational transfers.

() Matching of human resource with requirements of posts and placing
officials in the choice stations may’ be considered in the overall context
of administrative requirements and austerily measures.

() Inter-station transfers should be restricted to mintmum in view of (ho]l
austerily measures.

(" Extension of tenure by one year except in the case of single handed
N Sub Postmasters may He consldered by the Head of Circle. The
employees retiring within one year may be considered for retention.

* In respect of Group 'A' officers proposal of extension may be referred

by Head of Circle to the Directorate. ‘

2. New products and services are being introduced by the Department from :
time to time. Oflicials are being specificaily trained to handle these products and [
serviges, Heads of Ciréle shiouid build up a_pool of trained officials to_handle these W))
newly introduced producis and services. 1lowever, officials, especially trained tol- 7

bandie newly introduced products and services will _ not_be transferred on|
completion ol thicir tenure unless Trained substitutes are available for replacing
oD o T

O \
3. In respect of Seninr Group 'A’ officers, officers who have put in four years of \:}”
service in a particular post or at a particular station may be invariably rotated,
especially if the post sceupied by them is sensitive in nature. Their transfers should &}
be llnlg,e(gg‘\‘a’l(h Wetr nerformance and requirements of the posts to be filled up. N}\@
N .
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4. In view of the well defined” principles of rotational transf: s LR
vDop:qu.ment and provision of tenures and other ad ministrative'itlstructiom’, Snnual
issue o‘f rotational transfer guidelines fs being discontinued. Changes in the ex sting
policies will be cqmmunicated whenever necessary.

5 Heads of Circles are requested to take immediate action for issuing
orders, for rotational transfers.

6. o Reéeipt of this letter may kindly be acknowledged.

Yours fnithfqlly,

b -

- : L o /
K R o \‘\/‘ 8 .
(R.SRINIVASAN) -
, ASSISTANT DIRECTOR GENER/\I,(SPN)
o
YA .
- Copy tot-

LAIl Sections of the Directorate.
2.A¥ recognized Unions/Federations.
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DEPARTMENT OF POSTS: INDIA D

OFFICE OF THF CHIFTT POSTMASTER GIENFRAL N F. G RCI F, SHILLONG 793 00 ¢

o T ,‘_'h'/li( } 'l/'?' (v/’l' { C Dated at Sﬁi&in{q ithe 164 Sepi. 2004,
"‘l\ )
t T,
The AssttDirector (Commercial),
s : Ofo The GM.T.D.,
R - BSNIL, N Region,
- : Bavik, Shillong - 793 801,

tibjecte: Withdrawal of STD {ac ity to Resi denlm: and Cffice Telephony

o, of Gazelted and Non-gazettod officers of Meghalaya
Divisioi,

With |'u_-’-h‘-|‘(*m‘v to the subject cited above, you are requested Kindt

MOTIE

toowithdraw ST fac ity provided fo e ] \Iklt njal and Office telyg
”('r‘[' \((a(\d‘ﬁ P)?&), ?\((/@‘

Azelled and Non-pazetled officers of Meg lmla\a Pivision as }"Cl the

ad [~

(B.R. HALDER)
Asslt.Director (Tooh)
Ofo the Chief Postmaster Generel
N.E. Circle, Shillong 793 001

slogived

in the en_x:‘l(';Sc-d ANNEXTE,

(. :P}: Loy

Otlicers concered for information. (By Name) -

3. K /./a,(axfl/l' , A (;Q/A,({{ yA 7 </\)‘

- o
. _&}@ij/\?

l‘lo (\,‘V .@ -
Lo \ S
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; Lo ANNEXURE : O
)} n
DLI ARTMENT OF POSTS: INDIA
. OFFICHON I CHUET POSTMASTER GENERAL,
NORTH-EAST CIRCLI, SFULLONG-793001.
NO. BGT/1-1/2004-2005 Dated at Shillong the 23 July,2004.
- UNDER ENTRY , 7
To, i .
- 1-2) ‘The Director of Postal Services,
Aizawl/Kohima.
3).  The Sr. Supdt.of Pos,
Meghalava Division, Shillong.
4) The Executive Engineer,
PLD Shillong.
5;7) iThc Dy. Supdt.of Pos,
Agartala/Imphal/Ttanagar.
9-12) All Group Officer, ﬂ] )\ [\g/;{g )
Circle Office, Shillong.
.Subject - E!;conom_v in Tour TA.
1. It has been decided that in view of Postal Directorale New Delhi instructions on
economy in Ceiling items expenditure and as part of preventive vigilance the undermentioned modes
of travel will be adopted by the diffeient grade of officer s/officials while on official tour:-
SI No. | Grade of Officer | Per missible mode/Class | l\c_t'n'm ks |
1. |- "~ JAG and above Full taxi : o
2 i STS/JTS Share Taxi or single seat in
_ L , passenger bus/Mini Bus.
3 "~ | Group B Share Taxi -do-
4 Non-Gazetted Officer Single seat in passenger
, o bus/Mini Bus.
5 . || Others , -do- v |
2. . Effective immediate.
3. The Chief Postmasler General. NE Circle, Shillong has 9een the case.
| - % ] .. ///{
| \)QCOQ Y, ' (K.C Biswas )
o%° © Accounts Ofﬁccr (Accounts).
Y % ¢ . |
f‘?/‘ q 03\‘
$8%




G\ ANNEXURE : P

DEPARTMENT OF POSTS : INDIA

OFFICE OF THE CHIEF POSTMASTER GENER AL, NORTITEAST CIRCLY
SHILLONG-793001
NO. AP/T A/Misc/89-90 l)ntcd at Shillong the l()"' Scptember’ 04,
To

'1-2) The Director of Postal Services,
Aizawl/Kohima.
3) The Sr. Supdt.of Pos,
Shillong.
4) The Supdt.of POs,
Dharmanagar.
5-7) ©  The Dy.Supdt.of Pos,
Agartala/Imphal/Itamgar —
9-12)  All Group Officer, /
Circle OfTice, Shillong,

()

Subject ;- Economy in Tour TA.
L.Reference:- No.Bgt/1-1/2004-2005 dated 28.07.2004
2. On further review to this office letter No.Bgt/1-1/2004-2005, dated

28.07.2005 on the above instruction, the under mentioned order issued for strict
compliance.

3. In this connection, Government of India, Departmental order as under shall be
followed :- :
L. SR-46 Note- 10 (G.LM.F.O.M.No.19030/2/81-E.IV dated 03.06.85 :- Road

milcage allowance for regular tours will be admissible from duty point/residence at
Headquarters to railway station/airport/bus stand and vice versa depending upon the
points between which journey is performed.

4. In respect of tours by ASPOs and Inspector of Posts : They may reimbursed

single Taxi shared fare , applicable to one passenger only; il journey undertaken and

actually pa:x d for.

- The Chief Postmaster General N.E. Circle, Shillong has seen the case.

Q\\LQ/ (} Lrily

| A (K. C. Biswas ),
: 6\0"34(,/‘; Accounts Officer (A/C).
Ay .
)
o\ ¥ .\,.'Q 2
Of-‘ﬂ‘) <! 40&



41 ANNEXURE -

| DEPARTMENT OF POSTS
NORTH EAST CIRCLE : SHILLONG-793001

- Suhjecl:i - Four ntonlhly stalT mecting with Representatives of Oflicers’ Assoc.iztt'ion,' :
: "+ held at Circle Office, Shillong at 1500 hours on 01-9-2004

",;.The following were present in the meeting:

1. .Shn A Ghosh Dastidar 1. =" Shri Niranjan Das,

Sl . Chief: Postmaster General ' Circle Secretary
_ N!E Circle, Shlllong C.0., Shillong-793001
2.7 .Shn Lalhluna 2. Shri B.R. Halder
Postmaster General ' ' Asstt. Circle Secretary
N. E Region, Shillong 'C.0., Shillong-793001.

3. Sh;n Manik Das,
ADPS (Staff Relations)
C.0., Shillong,

Old Items:

1. o ltem No.1/5/2004: Requnrement of post attached quarters for SP
Dharmanagar Tnpura State, and all Dy. SPOs of Divisions in N.E. Circlé.

R - ,Bsp.l,v Clrcle Office, Shillong" has addressed DDG (Estates), Postal
- Dlrectorate ‘New Delhi vide C.0., letter No. Bldg/10-27/Pt-V/RIg/2004-05 dated 21-7-
2004 .y

: - The case hn( w1ll be monitored, subject to availability of land and
budgetary allotments
 Action: ADPS(BIdg) C.O. ?hnllong, DPS Regions/Divisional Heads/Dy.
Superintendent of Post Oﬂ'ceq of Dnvnsnons
Information: PMG N.E. Region, Shillong and DPS Shillong.
2. . ltem No.2/5/2004: Request for change of designation of Dy. Supdt. of Post

Offices to either Superintendent of Post Offices or Assistant Director, Division, wherever
“ the Divisici)n is headed by a DPS, so that there is a similarity in the hierarchy.

. Reply: Circle Office, Shlllong has addressed DDG (Estt) Postal
- Directorate, New Delhi vide No Est/1-6/89/Rlg dated 23-8-2004.

, ~ Action: APMG(Est), C.0., Shillong.

Information: PMG N.E. Region Shillong and DPS Shillong.

% *»‘“M/\7
reﬁ‘ﬁ'o -\
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3. : lem_No.3/3/2004: filling up of vacant posts of stenos attached to Group

Officers. j

- Reply: As per our records, Stenos/PAs.to DPS Mizoram, Nagaland,
Arunachal Pradesh Manipur, Agartala and SSPOs, Meghalaya Division, Shillong have
been-vacant for more than one year. These posts are deemed to be abolished vide recent
orders issued by Postal Directorate, New Delhi. Slmllarly, at Circle Office, Shillong, at
least one: more post.of Steno/PA to two Group Officers is justified, but vacant for more

" than one year. A proposal has been submitted to Postal Directorate, New Delhi vide No.
- Est/34- 18/76/Pt T dated 21-7-2004.

- Action: APMG (Est) and ADPS (Stal), CO, Shlllong and all DPS

.Régmn/Dmsnonal Heads.

- Information: PMG N.E. Region Shillong and DPS Shillong.

New ltems

®

/

4, " Item No._lﬂ/Q‘/ZOO.f!: Revocation of TA entitlement of Officers below JAG

rank. .

N Reply: Financial orders and strict economy has' been imposed as per
powers of a Head of a Department given at Rule-61 of FHB Vol-1.

For movements within towns/cities in connection with government duty,
in which ‘official files and documents have to be carried under personal custody, entitled
officers/ ASP/IPO may hire full taxi, for movement within specific towng/cities only.
Such expenditure on full taxi, within Municipal areas/Metropolitan cities or government
duty shall be considered for relmbursement if the claims are genuine,

(ltem closed)

~ Action: ADPS (Accounts), C.O., Shillong

- 5. : . Item_No0.2/9/2004: Extension of facility to travel by Air to the non-entitled
3 Oﬂ'cers as a special case.

|

Reply: The powers of extension of Air travel to non entitled officers is
beyond the powers of Head of Circle. The case may be taken up with the Postal

, Dtrectorate New Delhu hy the staff side with their respective Apex organization.

i : - (Item closed)

6. i Item No, 3/9/2004: Economy on provision of telephone and - related

dlfﬁcult:es experienced by the Omcels
1 7 ! . .
. Reply: Telephone facnlnles are provided at offices and residences, which
conform igovernment orders and rules, issued from time to time. Special consideration

Conif- ()
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will be glven to those Imldmg operational charges in field areas, and for officials for

~ whom a link is necessary, in the interest of service.

Action: ADPS (Icchmcal) C.0., Shillong is requcsle(l to expedite -
qubmlss'lon of files through DPS and PMG, Shillong. \

: Information: PMG N E. Reglon and DPS Shillong.
i _ (ltem closed)

tos

ADPS (Staff Relatlons)
Office of Chief Postmaster General
J\]O LQL F l 4 ?> l 2004 N.E: Circle, Shillong-793001
' L. (o | ,_,r 1 2 C)O/
Copyto . ’3@ Sk lomag m _| 9 l 4
1)! Director of Postal Services, Aizawl/Kohima. ‘ !

2)i - Sr. Supdt.'of Post Offices, Meghalaya Division, Shillong. .
3). Supdt. of Post Offices, Dharmanagar
4). ' Dy. Supdt. of P.Os, Agartala/imphal/ltanagar,
5): Shri Niranjan Das, Circle Secretary, Officers’ Assocxatton N.E Clrcle
. Branch, Shillong-793001. :
\9/ Shri B.R. Halder, Asstt. Circle Secretary. Omcers Association, N.E.
. Circle Branch, Shillong-793001.
~ 7). Alithe Asstt. Directors/APMG, C.O., Shillong.
8) Sr. PS to Chief Postmaster General, N E. Circle, Slnllong
9) PS to Postmaster General, N.E. Clrcle Shnllong

‘W\DLQ\&_O Q_z‘<\3\ i_—— _
' (Manik Das)
ADPS (Staff Relations)

Office of Chief Postmaster General
N.E. Circle, Shillong-793001

)
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\«(\{ Déar Thiru(‘_)')/\fcs;( ,

\ I bhave received your Jlelter No.239/MOS
(MI&PE)ICIVIPIOI2004 dated 22.07.2004 regarding
suppression of the aclivities of INTUC affiliated
Postal ‘Unions in Agartala by Chief Postmaster

General, North Easgt Circle.
N\ﬂml r{ ) \‘ \\

Dy, i , o
" U’ } X] ........ I am having the matter looked into.

With kind regards,

Yours sincerely,

./ " —"
4R\Q'M o - C L/Dﬂ‘bp
.|\‘ , ‘
1‘6 ; . ( DAYANIDHI MARAN )
IU\\ .
S Thiru Sontosh Mohan Dev,
Hon'ble Minister of State (I/C) for:
Heavy Industries & Public Enterprises,
Government of India,
Udyog Bhawan,
New Delhi - 110 011.

al, lo:

/,- / |
/.. ( r ( . wilh a [lequest 1o have
(8l (

ol aned qulmnl Flo Hlon e MO = 1

p/

. (A. MA muNGAM
DI)L PS g PC&IT

Copy, along with the leller under teference, in origin

the Cme exanu
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\
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V K Tiwary | .
. irector (Hial : ‘ Government of India
s ? | ‘; _,w('hj ‘ E[? 3N LA (Ministry of Communications & IT)
"‘ . €€ rw\ H}O. (Ju.-z..uu/ v Department Of Posts
Dak Bhawan, Sansad Marg,
New Delhi-110 001

N O Nia 1.29/2004-5PA
noSentember 2004

Dear Su,
T aim enclosing a copy of letters received Trom Shri Santosi
Mcheon Dev, Minigter of Heavy Industries & Public Enterpriccc on

! . Shri Surgjit Datta, MLA, Tripura regarding ellegations of
; _ o Cformp*'m "m&mu‘aw trancfen of FNPQO members and assault on
P women etc.

- It is reoueswd thal detailed comments on the above subject
e o may please.be furnisied io the Jepurlmeni al the eur liest 1o enable

us to send a reply in the mat ter.

Yours sincerely,

Enci. As above = ;3
~

(V'K Tiwary)

’

Chict Nost Mastar Cencral
SHTLLOMEG
792001 ot
s 666 10
s ¢ \:

Sfice o Chlf /’ s Generdl B&qoca"e

N. E. Ciri e, Shif . X
Received o 942-/7 ......7..

VAV ANV E S S ~\[ “‘g - NA \()\
Al /u\ RTNWV

AR TR RY Py S
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flii{ Datta v

1 x-Minisler
Vice President : 106060

IARE

Romnog\or Roaa
agartala, Tripurc.
Pin - 7 990\
piv, - (0381) 20 68O

. .-.-a--..n..-.--...-....’.

Respected Ranada,

Thin i pogan ing nrgenl necvanily  for jpanaderting the Chief
Postimader General, N. E. Civele. (T1Q- shillong) pamed Stic A Ghoghdastidar. from
this circle ag he has dated a planned attack by ulilizing hig subordinate Divigionnl
officors on the INTUC based NUPE ( FNPO) posd al union in Agsutaln Postal Divigion
fo eliminate ihe exigdence of ihe saiel union a8 (hie union rAires voice againd
e enbaities d eottuption: ol e offieer gy Tiegquentie the said Chie (-
Posddue ey G et al vk EVRTYI KIS Lo booowe TP TIPR LIRS T L
members including making pegnlw panedore of ot anion members by intarfvting
into the Divigional adminigteation.. { hzive aleo come 1o know tht his focling for the
tribal of the siate in very bad” g all acliony peaing the FNPO e mativated sl
biased . 1L hag also come lo my nowledge that the qridd Chiel T.M.G e advocating to
gave (he officials who weiy involved in alleged phyrical gt came of 8 Indy
Director in Agarialn . Some posilive sleps have aleady been (aken by him iv {heir
favour,
Under the giluation cited above, it has become abrolutely and urgently necersary o
transfer the said CPMG from the N, . Civele or o create @ presaire on him so that he
keeps himsell reftain from Jistuihing the FNPO members and in thig regard, your

kind personal intervention golicited

With regards,
v oura faithfully,

To ﬁ‘ '

. . ' , }/7 g
Sri. Santosh Mohan Dev / 17
Hon'ble Ministey Of Tieavy tndhatyiest & Public Entorprises.

15, Safdarjung Lane, New-Delhi- 110011

2
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Dear Shri Maran, , (\) s ;‘l“’??".‘: .

Please refer lo my oalier Ielter dated 0507 2004 1egarding  certain
allegations, raised against Shii A Ghosh Dastidar, CPMG N L2 Circle, Shillong. |
am enclosing a letler from Shii Surajit Datta, MEA, Tripura, alleging Shri Ghosh
Dastidar's parlisan role in suppressing the activities of the INTUC alliliated Poslala
Union in Agartala Postal Division. The leller is self-explanalory.

I shall be grateful ' you could please look info The matlter {or necessary

action.
With regards,
Ydurs sincerely.
7
(;7 1 h ’
(SONTOSTTMOTPIAN DIFV)
T Shri Dayanidhi Maran

Minister of Communicalions & 11
Government of India
New. Delhi.

Lm,l Ns above.

Ollice : Room Ny, 155, Tirst Floor, Hrlys;;; ‘ll‘innw:vuvu"”r-j:n;._, Delhi 110 arr ; e

. , Hee 14 1 He Dl 1T
Tel. 0 91-11-23014598 / 23011339, Tax - 01 1123017567 ) I‘r’:ummr;‘: 'llm;l",l"l\(‘) i,
o0 aiaa002 ) 2antonn
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. Sir, 4 : \I, v
1 o \Ag:w.rmpm:liv<t|y And humbly we take the cheiter of YOWbC"f‘e"’Q‘e”t
o I o resculngus from the hands of Chief Post Maskey Geneval, Shillong namely
oo é%\fi" A Ghoshy Dastidar. in the name of his ofticial vigit b eveby {e-guently comes

. Jp Tripura and sitting in the chamber(vacant) of the Diyector of Postal Sevvice,
' pgartala-use Lo give orders to some posiat stafl very locat 1o him for Supplying
: ‘\,\le‘boiled eqys, Milks, gweet, chicken, Mution, Cold Drinks, varities fruits erc.
~ Yhe said Leyal Shff collacts subscription:. fvom the.clin eniployees 1l by for
WIS entertainiment against the employees will. i anybody denies In give any
gi‘()bscrlptlon.-’fheC.hief PMchreatendsi-hem {o it inrciele areas. fnough
.+ some extent-this torhwse is considered Lolanable, but the most dangerous
i Hing that Chief PMG calls lady beauritul employees and divecHy tels them to
pass nightswith-him at his places of stay like Circuit House, Agartala. tig main
targettoa newly married lady emplooyee working in Soyth Tripura Distridk while
pthers are working in Agartata Head Post Office. Al the fermale workers pnelev
postal: Department are in seyere panic striken and Always apyprehend sexval
torture by the said Chiet PMG. Apa(t trom this he is taking pribe trom t™e
omployacs who wants to be ﬁansieﬂecH-o theiv ehoicable places. Receritly, on
~2-06-04 issned an illegal transfev orcdey under the sfgyna'iure of S-wperfntendenr
of Post Office gitting at D.p.5. office, Agartala. This ransfer order has been
gsued to give benefit to @ (Eight) employees who have given him cash money
Aor transferring them to their selectecl place.

SHERT T ST B R L

"o tar we could [@am that Rs.
330,009/— ( Thirty Thousind ) has heen paid o him as bribe.
N\ chpri»»{ to couse a seever enquiry {f you desive ihvough any officey
Olf your choice_-qufside the Tripuva State and Shillong reginn.

2 We demand for hig mvmediate rernoval from the Post of Chief PMG,
Sihlllong at any cost. Ol her wise any mishap may occur by aur guardians and well
wiishers at any. Hme. ' :

3

n obvious yCogyn We are ok’ §iding’ OWY Y@wrL

yours faithlully,
, I cw female Lmployees,
‘ ' ' ‘ of Postal Devision, Agartaia
7 B . Tripura.

o) .
. -;z'ihe Director General of Posls,
lew Delhi-1. '
jopy to :-
' (1) St Sonia Gandhi, President, ol AL tndia Coogreas Piily,
10, Janpath, Mow Jrethi for it indorrabion for ot ervention E’ln;\r;(z,

ll . . . ) .
‘ .(2) S Santosh Mohan Deb, Honotrable Minicter of State (Independent
’é‘ Charge) fov Heavy Indistiies, Government ol fdin, New Dethi for

L kind informationfortaking appropriate action

o3 :

X ¢ : . . :

gg; | Biwp a0
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WRITTEN STATEMENT FILED BY THE RESPONDENTS

1) That the respondents have received a copy of OA and have gone through the same and
hiave understood the contentions thereof. Save and the statements which are specifically
admitted herein below, rest may be treated as total denial. The statements, which are not

borne on record, are also denied and the applicant is put to the strictest proof thereof.

The respondents, before going through the various paragraphs of the OA, would
like to give the brief history of the case.

The applicant joined in the Department of Posts as Postal Assistant in 1970. ON
passing the Departmental examination he rose to the cadre of PS Group-B, his present status.
The applicant being approved in the cadre of PS Group-B joined as Superintendent of Post
Ofﬁocs Malda Division, in West Bengal Postal Circle due to non-availability of vacancy in
Group-B in his parent Circle, Assam. As a PS Group-B officer, the applicant is subject to
transfer all over India: He was transferred from West Bengal Circle at his own request and
joined in Circle Office Shillong on 1.7.02. The applicant was transferred to Kohima on
30.9.:?04 from Circle Office Shillong as Dy Superintendent of Pos, in the office of the Director
of Pdstal Services, where he did not join. His request for allotment in the Assam Circle made
earlier was acceded to Assam Circle under Dte Letter No. 9-2/2003-SPG ( Pt. I ) dated
11.10.04. The applicant’s name is at serial 8/61 of the Dte letter ibid. The applicant was
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“earlier was acceded to Assam Circle under Dte Letter No. 9-2/2003-SPG ( Pt. Il ) dated

'11.10.04. The applicant’s name is at serial 8/61 of the Dte letter ibid. The applicant was
freleased immediately vide Memo No. Staff/9-2/04 dtd 14.10.04 who has since joined at
“Nagoan in Assam Circle as Superintendent of Post Offices. So his argument that his

representation was not considered is unacceptable and inadmissible.

That the respondents before giving paragraph-wise reply beg to raise the preliminary
objection regarding maintainability of the OA. The has filed this OA with exhausting
alternative remedy which is mandatory to approach this Hon’ble Tribunal Under section
20 of the ‘Administrative Tribunal Act,1985. Before filing the application before the
Hon’ble Tribunal, the applicant should have sought redressal from the higher competent
authority if he was not satisfied with the disposal of his representations but he did not
exhaust the Departmental channels and rather straightway sought redressal from the
Hon’ble Tribunal. Therefore, his application in its present form is not maintainable and

deserves to be dismissed.

That with regard to the statement made in paragraph 1 to 3 of the OA, the respondents
beg to state that the application in its present form is not maintainable before the Hon’ble
Tribunal because the applicant has not exhausted the remedies available in the
Department. Before filing the application before the Hon’ble Tribunal, the applicant
should have sought redressal from the higher competent authority if he was not satisfied
with the disposal of his representations but he did not exhaust the Departmental channels
and straightway has come before the Hon’ble Tribunal. Therefore, the respondents pray
before the Hon’ble Tribunal that the application in its present form is not maintainable

and deserves summary dismissal.
That with regard to the statement made in paragraph 4.1of the OA the respondents beg to
offer no comment on it. '

That with regard to the statement made in paragraph 4.2 of the OA, since these are

service particulars of the applicant the respondents offer no comment on it.



6) That with regard to the statement made in paragraph 4.3 of the OA the respondents beg
to state that during his service life from the clerical cadre ( now known as PA cadre ) to
the level of Group-B, at which the applicant is now functioning, he was transferred 13

 (thirteen) times including the transfer order in question for which he has agitated before
the Hon’ble Tribunal. During the period from PA cadre to approved Group-B cadre with
his 34 years’ span of service, he worked in Assam Circle as PA, Inspector of Post
Offices, Asstt. Supdt. of Post Offices etc which are in chronological order of his local
promotion unit approved for All India transfer lability in the present status.
Correspondingly, he had to undertake transfer liability for up-gradation of his service
carrier. After approval in the Group-B cadre, the applicant was transfer to West Bengal
where he was allotted as there was no vacancy in Group-B cadre in Assam Circle during
that time, wherefrom, he was re-allotted to this Circle by Postal Directorate, New Delhi
on his own request. His postihg was considered in Circle Office, Shillong where he
worked up to September, 2004.As such the applicant’s right was protected by allotting
him in N.E. Circle and posting him in Circle Office, Shillong. The Govt. has prescribed
maximum period of 4 years for retention in a particular post of an individual but not the
maximum period. Hence, his argument for retention him for 4 years in Circle Office,
Shillong is without any logical basis. The applicant was transferred from Shillong to

Kohima in the interest of service.

7) That with regard to the statement made in paragraph 4.4 of the OA, the respondents beg
to state that the averment of the applicant is not based on facts. The applicant held such a
post in the office of the respondents No. 2 which deals with transfer and posting of the
staff and, transfer orders are generally approved by the competent authority, and, orders
are signed by the subordinate authority. In this instant case, also, transfer orders of the
applicant along with others were approved by the competent authority and signed by the
applicant including transfer orders of others in the same memo as service conditio\n in his
official capacity. He did not sign transfer orders for himself only. Therefore, the
applicant’s statement that he singed the transfer order under compulsion is utterly false

and manipulative.
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The respondents further beg to submit that the old order was to have

immediate effect on administrative grounds and in the interest of service. Moreover, his
reliever was available in the office and relieved him immediately. So, the purported charge of

immediate relief is untenable. The rules quoted by the appiicant in support of his averment

‘are irrelevant as these are the prerogatives of the competent authority to transfer a Govt.

servant. According to Sahdule-2 of Vol-III, the Head of the Circle is empowered to transfer
a Class-I officer within his administrative jurisdiction. After that, in accordance with the
approval of the competent authority, the applicant signed the transfer orders of the staff
including himself in his official capacity. So his argument, as said, is untenable in the eye of
law.

8) That with regard to the statement made in paragraph 4.5 of the OA, the respondents beg
to state that the averment of the applicant is not based on facts. The leave was granted on
15.9:04 and the transfer order was issued on 30.9.04. So the argument that the

arrangement was made to relieved the applicant on leaved prior to his irrelevant.

9) That with regard to the statement made in paragraph 4.6, 4.7 and 4.9 of the OA, the
respondents beg to state that the applicant himself admitted that there is no post of his
level at Karimganj, his native place, which is under Assam Circle and where his wife is in
Govt. service, under the Assam State Govt. But in this paragraph he agitated for his
posting either in Dharmanagar or Silchar while both the places are located far from
Karimganj. It is unclear as to how he could have rendered assistance to his wife from

such distant places.

The respondents further beg to submit that the orders exist that utmost attempts
should be made to post both husband and wife at the same place, if administrative constraints
are not there. In the instant case, there is no post of Shri Halder’s level at Karimganj, i.e. the
'working place of his wife and that too belongs to the administrative jurisdiction of the Assam
Circle, so his case could not be considered for posting at native place. Furthermore due to
administrative constraints, the applicant could not be posted either to Dharmanagar or Silchar
and his posting at Kohima was made on administrative grounds. However, before his joining
at Kohima, his request foe transfer to Assam Postal Circle/State, was considered by the
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Postal Directorate and he was placed under the administrative jurisdiction of Chief

Postmaster General, Assam Postal Circle. Accordingly, The Chief Postmaster General,
Assam Postal Circle posted him at Nagoan and he joined at Nagoan in Assam Circle, vide SI-
8 of Dte letter No. 9-2/2003-SPG (Pt. III) dated 11.10.04 . So his prayer for posting either to

Dharmanagar or Silchar and again his request for transfer to Assam Circle/State, were

contradictory. Therefore, his argument of looking after and providing assistance to his ailing
wife is arguable.

A copy of the order dated 11.10.04 is

annexed herewith and marked as

Annexuer-A.

10) That with regard to the statement made in paragraph 4.8 of OA, the respondents while
denying the contentions made therein beg to state that Rule 57 of P& T Vol.-IV provides
for maximum period of retention of 4 years of a Govt. servant in a particular place of
posting, but does not describe the minimum period. As per Rule 57 of P & T Vol. IV
there is no compulsion over the administrative authority that the officer holding the
charge of a Postal Division or functions as Asstt. Director should be retained for not less
than 4 years; it rather states not to retain for more than 4 years and the officer holding the
post can be transferred before completion of 4 years. Therefore retention in a particular
post in a place is according to the performance of the officer and under the administrative
convenience that the officer remains up to the maximum period of tenure as envisaged in
Rule 57 of VoLIV. A Gowt. servant is transferable at any time according to administrative
convenience; so long he is under the disposal of Govt. and on administrative grounds and
in the interest of service.

It is further submitted that the applicant voluntarily applied for his re-allotment
in Assam Circle and he is at present working in Nagaon under Assam Circle as per his
choice, in Assam Circle. Therefore, his agitation before the Hon’ble Tribunal alleging
that his case was not considered and thereby challenging the order of transfer dated
3.9.04 are contradictory.

A copy of the orders dated 14.10.04 and
20.10.04 arc annexed herewith and marked

as Annexure- B & C respectively.



11) That with regard to the statement made in the paragraph 4.9,4.10 & 4.11 of OA the

respondents while denying the contentions made therein beg to state that to enforce strict
economy in the expenditure on ceiling items and to curtail unnecessary telephone
expenditure in accordance with the instruction of the Postal Directorate it was felt
necessary to issue the official letter (as annexed at Annexure-O of the OA), in original
case impeding expenditure was not curtailed. So the statement of the applicant is false. In

- the earlier paragraphs, the applicant requested for his transfer either at Dharmanagar or

Silchar his place of choice again in this paragraph he agitated before the Hon’ble
Tribunal challenging the authority of transfer of an office-bearer of an association.
Immunity of transfer of an office-bearer of an Association is clearly appreciated in
G.OIMH.A. OM No. 26/3/69-Estt(B) dated 8.4.69 and accordingly the General
Secretary or Chief Executive of the Association will be retained at the HQ station. His
association in this Circle comprised ten members only and as such, he being the Asstt.

Secretary was not immune from transfer liability. Moreover his re-allotment to Assam

© Circle was made as per his request and hence this averment of the applicant is untenable

and gives wrong information to the Hon’ble Tribunal.
Copies of the instructions of Postal
Directorate and the G.O.LM.H.A. OM are
annexed herewith and marked as Annexure-

D Series & E respectively.

l;’l) That with regard to the statement made in paragraph 4.12 of OA the respondents while

d_énying the contentions made therein beg to state that this averment of the applicant is also
false. No right has been conferred to the applicant under Article 14 of the Constitution to

agitate before the Hon’ble Tribunal on the grievances by personal attack to a higher

Administrative Grade officer. He should have sought redressal of his grievances, if nay,

before the Hon’ble Tribunal on service matters and not through personal attack. It depicts

personal grudge against a higher officer. Such attitude of the applicant clearly exhibits/proves

his motive against the superior officer.

It is further submitted by the respondents that the applicant pointed to the

- personal character of a senior officer, which is basecless and unwarranted from a subordinate
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officer. Besides, the so-called evidence is an anonymous complaint, which does not invite

cogmzance Therefore, this averment is not based on facts and portrays misinformation,
mlsrepresentanon to the Hon’ble Tribunal. Thus the application, itself, deserves summary

dismissal.

13) That with regard to the statement niade in paragraph 4.13 of OA the respondents while
“denying the contentions made therein beg to state that the applicant advocated in
'paragraph 4.10 for his retention in the HQ station being an office bearer of an association.
In this paragraph too he voiced for consideration of his posting either at Dharmanagar or
Silchar intimidating the authority, especially, respondent No. 3 even advancing personal
attack whereas the applicant has already joined at Nagaon, in Assam Circle according to
_his own request. Therefore, the applicant himself was hesitant what to choose and his
attitude indicates his personal grudge against respondent No.3. His transfer to Kohima
' was made on administrative grounds on the analogy of observation of his performance in
- the post he held prior to his transfer. Hence, his request in this paragraph is untenable and

unacceptable.

14) That with regard to the statement made in paragraph .4.14 of OA the respondents while
~ denying the contentions made therein beg to state that as per the applicant, one Shri
Subrata Choudhury was transferred and posted at Silchar giving preference to him,
because Sri Choudhuiy was on the verge of retirement on superanuation as on 30.6.05
- while the applicant had long service of five years. As per rules, an officer/official may be
posted in a station of his/her choice in the last tenure of service. So, there was no

~ discrimination at all.

15) That with regard to the statement made in the paragraph 4.15 & 4.16 of OA the
" respondents while denying the contentions made therein beg to state that no injustice was

done to the applicant.

16) That with regard to the statement made in the paragraph 5.1 of OA the respondents while
denying the contentions made therein beg to state that the transfer order dtd. The competent
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‘ a@ﬂlority, in the interest of service, issued 30.9.04. The competent authority in accordance
) with the order of Postal Directorate, New Delhi, also issued the order dated 14.10.2004 as the
- applicant had requested the Directorate for his allotment to Assam Circle. Respondent No.4,

f iséued the transfer order dated 20.10.2004 after allotment of the applicant according to his

. own request, as per administrative convenience.

-

17) That with regard to the statement made in paragraph 5.2 of the OA, the respondents beg
to state that the competent authorities, as per Departmental procedure, issued the transfer

orders.

~18) That with regard to the statement made in paragraph 5.3 of the OA the respondents

: while denying the contentions made therein beg to state that the applicant was Assistant

~ Circle Secretary of the Association and was not the highest executive of the Association. As,

f such he was not entitled to immunity from transfer.

19) That with regard to the statement made in paragraph 5.4 of the OA, the respondents beg
to state that the applicant himself stated in the application that there was no such post at
Karimganj where his wife is working,

| 20) That with regard to the statement made in paragraph 5.5 of the OA, the respondents beg

1o state that the applicant handed over the charge to his reliever in quite normal way.

21) That with regard to the statement made in paragraph 5.6 of the OA, the respondents beg

to state that there was no discrimination. Because there was only one post at Silchar for
which two officers of the same grade applied for. The case of the officer who was on the

yerge of retirement on superannuation (30.6.05) was considered.

- 22) That with regard to the statement made in paragraph 5.7 of the OA, the respondents do

not admit anything contrary to the record of the case.
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23) That with regard to the statement made in paragraph 5.8, 5.9 & 5.10 of the OA the

respondents while denying the contentions made therein beg to state that there was no act

of malafide. Everything was done according to the rules guiding the field.

24) That with regard to the statement made in the paragraph 5.11 of the OA, the respondents
beg to state that the transfer orders were issued by the competent authority as per

Departmental rules and procedure. '

25) That with regard to the statement made in the paragraph 6 of the OA, the respondents
while denying the contentions beg to state that the application is not maintainable in its
present form. The applicant did not exhaust remedies available in Department of Posts.
Without exhausting the remedies through channel available in the Department, the
applicant straightway sought redressal from the Hon’ble Tribunal, which is evident from
the foregoing paragraphs. He agitated that his representations are still pending for
consideration by the respondent No. 2. So, the case deserves summary dismissal for non-

exhausting the remedies available in the Department.

26) That with regard to the statement made in the paragraph 7 of the OA, the respondents do

not admit anything contrary to the record of case.

27) That with regard to the statement made in paragraph 8 of the OA the respondents, while
” denying the contentions, beg to state that under the circumstances and in view of the facts
of the case narrated above no relief/reliefs sought for by the applicant is/are deserved by
‘the applicant.

28) That with regard to the statement made in the OA the respondents beg to state that the
interim relief sought by the applicant is inadmissible. |

29) That with regard to the statement made in the paragraph 10 to 12 of the OA, the

respondents offer no comment on it.

305 That considering the facts and circumstances narrated above, the respondents pray before

the Hon’ble Tribunal that the OA may be dismissed with costs.
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competent {0 {, sign this Affidavit, do hereby solemnly affirm and state that the statement

who is taking steps in this case and duly authorized and

made in paragraph

are true to my knowledge and belief, those made in paragraph

being matter of records, are true to my

information derived there from and the rest arc my humble submission before this

Hon’ble Tribunal. T have not suppressed any material fact.

A)

And I sign this VERIFICATION on this --------- th day of April, 2005 at Guwahati.
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- No. 9-2/2003-SFG (Pt 1) [/\/V\ ‘ d
Government of India ' '
Ministry of Communications & IT
Department of Posts
R L S . . .
‘Dak Bhavan, Sonsad Marg,
New Delthi+110001,
; ' Dated: 11.10.2004.- .
QRDER ‘ .

Sub: Postings/iransfers 6f officers of P.S. Group B,

_ . The undersigned Is diri&fed to convey the a:ppmva! of the competent
“authority for the following tronsfers/postings In Postal Service Group'8' grade:

/&/ -/
(‘ \’

T T

P
N
T at

Sl. . | Nome of the Officer | Circle of | Circle . aliotted |
No. 8/8hri | present posting | on  trandfer
- . | (request)
1L P. Rum Bobu Mohorashtra .| AP ]
2. MH. Haonumantha Rao W.B. AP, :
- 3. K. Ramanatham . Karnateka AP.
4 6.C.H. Appa Rao WB. AP
5. Ch. Someswora Rao Maharashtra - | AP,
| 6. | J.RajuRao Moharaghtra [ AP,
7. B.R. Das Gupla W.B. 1 Assam
8. | Bipul Rajan Haldar NE. Astorn
9. Satyendranath Singh PTC, Darbhanga | Bihar.
10. 5 K Khonna Orissa { Chattlsgarh
1. [ J K Tiwori Orissa Chottisqorh
12, VKUpadhyay __~ |Punjeb | Chattisgarh |
3. | K6. Keshvamurthy 'PTC, Mysore | Karnataka ,.
i 14. | B R Sonkeshwor | DTE | Kornataka It
115, | N 5 Hiremath | Rojashron Karnatoka N
16, | K Chhennoppa | Weat Bengal | Kernatoha |
17. | Y EHonkar West Bpngal i Kornatoka B
18. | T Govinda Nalk West Béngal | Kornataka - .
19, M Gavinda Nelk West Bpngol Y.arnatoka i
20. Thotoppa Jyothi West Bpngal Karnataka
21.. LXK Gangadhurun PTC, Mysore Kerola . : "é-
2e. ¥ Kuruvilla Verghese 6ujorat: | Kepala K
23. | M € Ayyappan _ | Karnatoka .| Kerdla |

Contd 2/-°

BNV {
-

a7 N
. . |

‘ t .'
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l‘;rccior (Sfoff) : ‘%
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.3, DOE (Tech) pbé POLL). HOG (Ph\\) Postal Direcy
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d Girector of Pus\a\ Accounts.
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DEPARTMENT OF POSTS lNDlA |
QFFICE OF THE CHIFF POSTMASTER GENERAL N. E. CIRCLE: SHILLONG 793 001.

Y ie

Memo. No.staff/9-2/04 . . ;Deted at Sh.illong.,;the_.M"T Octoberf 2004.
- Subject:- | Postings/transfers of officers of P.S. Group .'Bﬂ o

1. in pursuance of Postal Dlrectorate New Delhr Ietter N09 2/2003 SPG (Pt -
dtd.11-10-2004, the Chief Postmaster General, N. E. Circle,’ Shillong is pleased to issue the
| following transfer and postrng orders in the rnterest of servrce with rmmedlale effect.

Sl No. - Name of Ofﬁcer Circle of present Circle . . Remarks
. - ‘ - Posting_____ allotted :
' on transfer.

1. SriBR. Halder, - N. E. Circle - Assam Circle  On expiry of leave .
e : , - " sriHalder will report
?-r’ v ' . ' - toCPMG, Assam
] o - ' © Circle, Guwahati

instead of joining
- as DSP/Kohima
~ as was ordered
* . under this office
- letter of even
o No dtd30904

2. SriKripesh Ranjan West Bengal ~ ~ N.E.Circle ‘Pc'sted as DSPOS/
' Roy-. " Circle L Kohima: :

_ Beneflt of TA/TP jornrng time etc. shall be permrsSrb!é‘ to the officers on the above
transfer rf they have been workrng in the present Circle of posting for one year or more.

S 2. , Relevant charge report(s) may be sent to éll concerned in due course:

34/ “(A.8.Dutta)
* Asstt. Director (Staff)

For Chief Podtinaster General,
- N.E:Circle, Shiliong.

ANNEX\XK\& %._ | .'p-r 4\‘,7\‘

- e et e -




- b1

4 'MfOr information 8& necessary*action to- : R | ;. .

1. The D. G (SPG? Deptt of Posts, Dak Bhavan, Sansad Marg, New Dnlhl 110 001.
. 2. The Chief PMG,'West Bengal Circle, Kolkata-700 012. ' _
3 3. The Chief PMG, Assam, Circle, Guwahati-781 001.
4. The DPS/Kohima. ‘
E 5.. Sri B. R. Halder, DSP/Kohima. ‘
q 6. Sri Knpesh Ranjan Roy, O/O CPMG West Bengal Clrcle Kolkata 700 012..
f 7. The D. A. (P) Kolkata - , | } | Nt
7 8. The D. A. (P) Shillong. ” : .
9. The D. A. (P) Gywahati.

10.The A. D. (ACs) C.0., Shillong.

.The JAO (BGT) C.0., Shillong.

P.Fs. _

'15. Spa;'e '

; For Ch|ef Postmaster General
i N. E. Cllrc_le'Shlllong,

|

i

|

|
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DEPARTMENT OF POSTS:INDIA
OFFICE OF THE CHIEF POSTMASTER GENERAL
ASSAM CIRCLE: GUWAHATI

"y
No.Stafl/3-4/92/Ch- B Daed at Guwaha the October 20, 2004

Sub:-  Transfer and posting of PS Gr. ‘B' Officers in Assam Circle,

4 in pu‘rs‘\lance of Directorate, New Delhi lettar No 9-2/2003- SPG(Pt - dated 11.10.04 and Chief
PMG, N.E. Circle, Shillong letter No.Staff/9-2/04 dated 14.10.04, the Chief PMG, Assam Circle, Guwahati is
pleased to |ssue the followmg transfer and posting orders of PS Gr B Ofﬁcer to have lmmedlate effect.

SiNo " Name ofofficer - Circle ofpresent Posted on transfer R “Remarks
z . posting - -
\ 1 | Sri B.R.Halder, SI.No.(8) of Dte. N.E.Circle SPOs, Nagaon‘_ 1 Vice vacant post
N/Dethi letter cited above. ‘ D ‘ J

Benefit of TA/TP joining time etc. shall be permissible to the omcer if he has been working in the
- present Cnrcle of poshng for one year or more. :

Relevent chargé reports may be sent o all goncerned in due course

. AP.MG. (Staff)
Olo the-Chief Postmaster General
, Assam Clrc\e Guwahati - - 781 001
Copy to -}

1. The Director General(SPG), Department of Posts, Dak Bhawan Sansad Marg, New Delhi
w.rt Directorate’s letter No. cited above.. o
\_z~" The Chief PMG, . E. Circle, Shillong.
3;-  SriB.R.Halder, Ol0 the Chief PMG, N.E.Circle, Shlllong
41 “The PMG, Dibrugarh.
5. The DA(P), Guwahah/Shﬂlong/Ko\kata
6. The SPOs Nagaon

A - For Chlef Pos ‘naster General

«%;':\év,/ e Assam Circle, Guwahali - ~ 781001

N | P
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Mo, 20-1/99 BGT(PAY B A — ;
Government of India -~ 7
Ministry of Communications .| -
‘Department of Posts ~
Budget Branch
Dak Bhawan ; Sansad Marg
New Delhi-110001.

Dated: August 16, 1999

' , i All the Heads.of Postal Circles. -
2. Posl Masler General. Foreign Mails, Mumbai.

- 3. - All Dirgclors, Postal Training Centers.
g 4 Diertor, Postal Life Insurance, Calculta.

' 5 Diector, Poslal Staff. College, Ghaziabad. -
6. - Cineaf General Manager, PU Directorate, C nanakya Pun New Delhi
( 7. General Manager. Business Development, Malacha Marg, New Delhi.
2 C O Sube - Guidalineg omn Exponditure manaqaman(—ﬂgcaépmdanca and

| «mg(&u’(y. :

/)kd%(‘ lmd ene Ioscd l u\pv ol l\hmsny oi Finance OM No 3 /l -(Coord. )/99
dated STh Aug 1999 on the above suchcl for iniplementing the cconomy mst:ucuons
contained in the said (thge Memorandum. Y :

117 hile p!epmm&_, the Revmed Ls\nnau,s 1999- 2000 and Budg,et Estimates 2000-

2001 under Major Head 3201- Postal Services (Workmo Expenses) called for vide this
. office letter No. 21-1/99 B(xl(l’/\)/ﬂ?a 2199 dated 9Th Aug, 1999 due care may please
g ‘ be taken in !(‘\|\( ct of \Il the items mdlcaled n (he Mmls(ry of I'mance OMm referred to -

nhove

.

102 muurlufm) cut must be taken info accoint wlnle working out Revised
Estimates 1999-2000 on (Non-Plan), Non-Salary object heads like: Traveling Expenses,
Office Expenses. - Qvertime Allomvances, Foreign Travel, Honorarium, Supplies &
Material, Maclinery & Equipment ‘and other charges, Maintenance etc.  Budget

Estimates 1999.2000 allotments already made - vide this office letter No. 21-3/93
RGT(PA) dated 9.4.99 may be taken as reduced by 10% as per these instructions.

( onlmued....;.z.u..,.
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Copy forwarded for inform,

I Tra /DA \"n‘\dmli'(':)I/C&/\/PB/II?
2 Fsﬁhlixlnn()‘nt Seetion
3 -~ Director Atmy ostal
4 Al Directors/ Dy Direclors of

S Assistan Mirector General (I’/\-,\dmn.), P
irecton Gener g (C

G Assistant 1

Xpenditure Proposals will pe entertained during the ¢
already cil'(flllatgd in the Budget Estimates 1999.200¢

Bey-87

ation and fiecessary action to: -
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urtent financial -

ontained in OM of'5.8.99 may also be faken care of while

ates 1999.2000 ang Budget Estimates 2000-2001 proposals
vital Qutlays on Postal Service. | o |

may kindly pe acknnwledged,

(Gitrihel Singh) ;,
Directbr ¢ reneril
(PAI)

) )y,

August 16, 1999

Sections of the lﬁrcc(omte.._f _ : R
OFPA-Wing of the Postal Directorate ' , R

Scrvices, (/g 56 APO. '
Accounts (Postal)

ostal Directorate.
A ‘ '

M _f;

(Tara Chand)
l)irectm' PA-1

' :
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. Na. 7Q3)/R{Coord)/99
Government of India
Ministry of Finance

N Department of Expendliture

New Delhl, 5™ August, 1999

Office Memorandum

Subject: Guidelines on Expenditure Management ~ fisenl prudence and austerity.

“ o contmnation of this Department’s O.M No. F9(1)-ETH(A)OR dt. 20"

qa/’&\\ August, 1998 and 10" February, 1999 on the subject cited above, it has been decided

‘(1,.»

(P (\e

\ Metal
M

\to implement the fotlowing additional aus!crny measures with immediate effecl -
é)ﬁ *(I) Ban on creation of Plan and Non-Plan posts

../’ The c‘(lslm;, ban on creation of Non-Plan posts will continue and should be
strictly enforced. Any unavoidable proposals for the creation of plan posts including
Groups "B, "C" and "D posts shall continue to be referred to the "Ministry: of
Fin:.\ncc([.')cpar(mcnl of Expenditure) for approval.

(2) Ban on filling up of vacant posts

Fvery Ministry/Department shall undertake a review of all the posts which
are lying vacant in the Ministry/Departnient and in the Attached and Subordinate
Offices, ete., in consultation with the Ministry of Finance(Deptt. of Expenditure).
FAs will ensure that the review is compleled in a time bound manner and Tull details
of vacant posts in their respective Ministries etc., are available. Till the review is
completed no vacant posts shall be filled up exu:pt with the approval of the Ministry
of Finance(Deparunent of Expenditure). :

(3) 1% cut in posts

Those  Nlinistries/Departments  which  have not  fully implemented
Government’s decision to achieve 10% reduction in the number of posts (as on
1.1.92) shall impleiment the said decision immediately.

(4 Purchase of new vehicles
{
Prrchase of new vehicles is banned until further orders, chplmns will be.

allowed ouly for mecting the operational rcqmrcmenls of Defence, Central Para
Military Forces, etc,

‘""'(S) 10% mandatory cut on Non-Plan non-salary expenditure
Every Mimstry/Department shall make a IO% mandatory cut during the

curent year (1999.7000) on Non-Plan, non- salary expenditure, i.e., on TA, Office
Expenses, POL, OTA, honorarium, ete. No 1e-appropriation of funds 1o augment

e s s+

T s T

1 ey o n ps
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~these, heads 0! ‘expenditure would be allowed during the current financial yeat..
Ansterity must he 1eflected in functions mganis’cd by the Govt. of India (mcetings

conferences, fnaugurations, €le.) and in furnishing of offices/offices at residences. V
“The espenditure limit wcscribed for these purposes shall be strictly enlorced.

(m Foreign Travel

Fareign travel funded by the Govt. of India, unless it is al.\soluldy
yavoidable, shalt not be undertaken il the end of the current financial year.

(1) New cxpemli(m e prdposn\s

No new expenditure proposals will be entertained during the current financial
year excepl those announced i the budget. :

| (8) Expenditure on cxisting schemes/programmes '

. Any wmvoidable increase in expenditure on existing schemes/projects shall
: “be met out of savings, no additional funds will be provided for this purpose..
L o Proposals for inter State transfer of funds in respect of schemes covering all the
. States will o nonnally be entertaiied. e '

2. All existing insnctions on a\;steri\’y/econoh\y in expenditure issued by the
Ministey of 1 inance(Department of Expendi\‘urc) from time to rime shall be stictly

enforced.

3. Secirtaries W ihe Govt. of India and Financial Advisers are requested 10
ensure stnct ~mpliance of the above instructions.

' - vl
Y l,‘(l ‘ e

(« .M,\*ﬁéild@\'\
Seeretary (o the Cave of India

To.

Al Sccietanes 1o e Goxt, of Tndia(By namc)
AN Heads of Pablic Suetor Enters 15¢S
AL EAS(BY name) '

AL hiet 8o petaries of Blate Go -ernments with the request that they may consides i
isining simity instructions in respect of their State Gavernments.
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No. 13307 BGT('AY.§319-27
Goverament of India* o
Misiistry of Communications
7 Department of Posts
UEY Budgel Branch
DaleBRaw:in's Sansad Marg -
" .. New Dethi-110001, >

-

RS

o - L a8 1999

To

All T1eads of Circles.
A

/ . ’ - ¢ . - 5 R
Sub: Fxeess Bxpenditure over sanctioned print. ST

G : . : v
bl
Sir, : :

«

Attention is invited towards the Codal Provision contained in Rule 61 & 62 of P&T FHB
Vol Land Rule 785 to 797 1ead with Appendid 16 of P & T Vol. 11 alongwith various instructions
issued by Ministry of Finance from time fo time regarding regularisation and control of .,
4E : expenditure by keeping the sime within the 'sanctioned budget grant. "But it appears that no
.77 sincerity has been shown in adhering to.these instructions/guidelines with the result, the Public
Acconnts Commitiee of Patliament has ad\'/er%ely commented on excess expendituré over budget
grant by Postal Department dufing pervious yéars. (Extracts of PAC -Para entlosed). ) '

, . ) A :

¥

LN

terned that the instructions/guidelines laid down in
r aforesaid tules should bin ﬁ.jllowed in |(:l;|:r.‘.r and spirit to have an ¢ffective control over ,
: expenditure. The Heads of Circles are fully accountable for control of expenditisie arid to strictly -~ -
obscrve the instructions, miles and prc)visinn.c! to ensure that no expenditure is infcurred in excess ¢
autharised bhudpet provisionsi It is, therefdre, essential and need of the time to tighten the
exchequer control and to deal sterrily with cakes where any slackness in following the prescribed

o

It 15, therefore, enjoingd upon all can

linancial niles is noticed. ! : n
¢
Yours faitlifull
L .' R “(Gurt
':' - IR ‘ﬁ/ Dy. Direqtor' erieral
- 7. EO - [(PAF)
I b

COAWVINDOWSA ofites\Ganeah .‘\,'ln.'umu\M)' Docments\Audit\ 1 ,"1-»,‘.7..(]0(;
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Al

mhothor dhaturbling feature, notleed by the Commitice i3 that,
senerss evpenditure of over N, S mnny ns

one crare eneh hnd occurred fny o
-ll'\!\ﬂ‘ cares out of totnd 15 excess reélslmlng'? (,Trnnls/,‘\pprnprin(lons. _Wlmlvisf
sl worse is the fect thal excess éxpc!ulll'\v_rc'hm] cxceeded Rs. one crore ¢,
and Capltal Sections of (lie longt

sencit under voled porflon of hoth Rcvcnutf'l .
. Slgnlficantly, the Ninistry ‘of »

Gt operatad by the Depibrimeny_af l,',m],
Rnthvaya ied nlgp lncurred orcess expentliture of over Rs. .bne crorc‘lnsi
threa out of five cases where excess exptndititre had ‘heen Incorred. Ani
analysis of tha rensois for excess expenditire durlng i99-1-95,j which have’
l : { been (“SF‘\!.’.‘»:’.?(! lw sorme detall tn the succegding phrngrnphs of thig Report;?
/hudleate That tha Iack U proper monltoring of the progress of expenditure, !
Chandeminta veidew apd nonlyels of the Mnancin vequivement fn terms of{' .
convmitied [ahillties cand the presévibed flunuclal ruleg
viere fhe gl urrence of cxcess expendityre £
of such a Bigh megnflude, Althowigh General Financlal Rules clearly provide’; .
Tt he greand n'.‘-n_\lnir.lcrh')ﬂ hulhorlllens'shnll be Tully nccbnntnblc for ji:
continl of esponditure nud clear-cut Instructlons have also been Iald down "0,
for the detalled procedures ;(0 be followed Tor checks ngalnst provislon of ;: .
fundal the Cammlttea cannol help obscrving fram (he fncts broupht to Hiclx; ' St
nedber dwiing examinmtion of thls subject that (e concerned -authorities fn ..
the vaviors Minlstries/Deportments contliiii¢ io displny thelr neglpence nnd 47
r the expendltute "

callans ottlinde townrds rules prescribed 'far contnlnin
The Commlttee view s situntion wilh ¢

vty the conetioned provislons.

SEnte conesin nnd cinhiaskie that the Minlstry of Flnnnee should strouply |
iimvracs vign all {la Popartmeantal Hends dancerhed o slelctly observe the
batvnctlons fasasd wnder the floanclal rhics 50 ‘as toensure “that 1o :
expondliize s hitureed I excess of (e authortsed Hmlts. -Thé'C'ommIH%c:; ,
worid also ke (lae r\SIzr!siryf.hr Flnnnce tol devige’ sullable mechanisin for
(_!!:h(-‘n'!:\gz_(!\c c::rﬁéqnc‘r canlrol and lo deal rlernly with cnscs where mly:;.
laciivess o follawlng the Prezerlbed ﬂnfm);c!;il rules Is nollced,  * .|

|
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T thaber Vered v tion of bothe 1evenuoe o Copitad f:(:lfi'il\ll'i 0y (T{:‘f:l.l
R EXT I B RV R fi\'l".li(.'cs, Deprniment ol Poxts hadincuveed C\"‘Y.‘E;;
exprmiboee of 0 YUEY evores and el 208 wrores nver .\.ml ahove 1hy
saneioned pm.u,um of Us. 7(\’)(; PV cvores mld P w3 umrs |\‘pulm'
during 159093 T he Eumitice have heen inforimed l\u...‘.g l_.\_lflmw, by the
veprerertalive ‘f Prepayhment of lacts fhat this excess \'pm('i‘.mc w 8]
maintz on aceenat of e meidatory aocb nnaee idable: l)c‘,n'(nl" : r;uhul o
be nende By Tile Depas Grent on salaiics, overtinie, S oflice - |1umu,: ;
mninlenance ete, nod that |1-*\ “did nol et the money which they })'n] 'vl\cdf.
for from  the Ministry of® jnmnu‘ durlng 199495, - th

’\(conlmlj
the tdinistry of Finance had put a Culln,j !
7488 I’C\(nn(' nnd Cnpll«ll
vl Jeft an nnun’ucd‘
(’_”L.xp ol subs(.mh - s ls'mlmlc n s sul),cqmnl note, the I)cp'lrlmu)l 9[_]\’05[0

Scerelsey of Department of Iuﬂ
ol We 7096.114 Rs. crores undoer

Sections ul the Grant 1c";wllw|) during 1994-95

arores nigl

Hatormed Ihal e BE 1994- ‘)w for the Departiment “was fixed l))' Miuistry ()fl
Finanee by nomepinal enlinneemdnt nernss (the bowed of 6% pyer L 1YY)-
O amt therefu e, s the excess requirements under \"'lmus heads m(),ll)
.:.!'ii','\ were projected in BE 199095 whicl weas (o the .unu ol" 1 . 185
serores and § Reo 11486 crores under s Revenne  and ‘h..nl'\
Crespeciively, . The Committee's samination fof “the’ lnﬁnm.\(lnn m.ul('
@ avaitable o them also reveals the \l nu(l A Secretary (1 \punh(mL) (lul n()(
' wree (o raise “the budgetary support beyoud B 1994. 95 dll(] pomlLd onl,‘.:,'
hat "lulnrlin-nt of Posts should devise the budget in such v w ay that the.”

ineresse in the nou-plan c\prmh(mﬂ’m the pos( “hudyel pcnod is absorbed ..
-nil.il)ls by increese in |rrnpl<:

i-!;.
(1

However, Mnns(l) of Ilnunu' Hinally

uf 'wlcml for additional [unds ol Rs- 17] 95 crores and Rs. 15.02 ClOILS undc
{ Revenue  aud  Capital ]'r"u\s lcspﬂlwcl) ‘\\lnch
Rg

{ lhc L
]I\Lpnlm\nl of Posts,

according o

were! inadequalte rcwllmg, in excess c>pu\d|(u|L. )

i . - \ I . 1

- From the fu[s L'numcxnltd

nhove,

the ( onunitlee

are nuthr nhlc (u

* cmn-nrhrn(l the |nmup|es 'ldopl(d by the Ministry of Finance for pulti nv
‘,' ceiling an the hudpc(n) allocations 1o the Depavtiment of Posts nor (lnc"'
:, circimmstances under which they finally n):'n,:_ul to nllocate part of additional
U oprovisions soweht by the Departiment of Tosts al RE 1994-95 stawe [our

m"clmL mandatory payments (quuu- 1994-95 on account of salurics lo theie ot

u~1p|mus The Committer arc of the view Uit the Ministry of I'mmtci,‘w"'
,should have juformed the Department of Posts well in advance before (he
o3 commencement af the fnancial year 1994.95 §f they wanted the Department
of Pasts to desize heir hudget in v omonner where the jucease tn the non-
oplan expenditnre in the post-hudget period was (o be absochied suitably by
[ Hucrease dnoaeeeipts. They also feel that the enlire manner in which the B
h Grant was manaped by the Depactiment of Pests et much to e '(lcsircd In

the

thes epinion  of Cmn'millc*

the

e umslum.cs

to

CN

xcess

lTending

Sexpeniditire wnder Grant No. ~Postal Scvvices during (he yenr 1994-95

:', need o Ghorough examination hmh by the Minlstry of Finance: and the -

» Devay tuent

of

Pusts  wilh

Aiew

to nvoidimy excess expenditure” and:

-'.‘.nu\.-.l.m\ of hadpetary ceilings ot this natare in (ulure,

L to know

ll_w

oulcomce

ol

such

exanrination. .

They would also _Iikc:' ’
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N T _ Ministry of Finance
; : ‘ " Deptte of_Expenditure
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ey Delhi, fhe 28un 0cte 7
| oF FICE_MEMORANDUM
Subs~ - ‘Ecoromy fn expenditure intelephoﬁes?w egjal Adng

, The under signed {s directed to refer'ﬁo,ths}ﬂlniupry's‘
- communications noted on the margin andféo statoe Athat a8 9 rather

measure of. economy. the Government have decided‘as'ﬁollowsnm'
N N L . N ‘ ) . "n .

.—--—w—uu—-——‘u—- — o e
-

Adated 9,841968

1
zl
2. Para 2(41) of O.M. oL 7(18)/ ', .
»,E(coorﬂ}/7q,ax°709,79,' '
. )}
1
t

Para 1(11) of 0.1, KO, 7 (20)
QQF‘R}IU (COO.‘:d) 79 Pt M. 2'701Of‘7q :

.—.-—-—-o—-‘-—-'—-—..—-.—..-.—-...—-_._—.—_.'_--—

1a ~ STD facilitles WOuld'beLwithdrawh4from thc_rcsidential
. telephones of all¢officers-below~the.rank‘offJoint sacretary
. to the Govts of Indlia or equivalentg ~Ehey: only excopllon to
- this may be Private Secretaries/Additiunﬂl,PrivﬁtdaSaeueta;ics
to the Ministers and -Private secretaries to the Se rec..arles to
the Government of Indig;,ﬁ«ﬁ“‘” SRR - S ; :

20 The.residential telephones provided'to;éfﬁluers_bclow Group'A!

' rank and to Group 1a' officers pbeyond- thc[cxlshing permlssible

'1imits"of"25%;z££preecribed‘in this Minrstxy’S.O;Ma‘HOa.14(6)~
,z,.|E(coord)'67~pt~1.dated 948;68~reﬁorred Lo abQVe(_shall‘bm:Af

. Ai-ﬁdiscontinued-fonthwith.A.::}’ A U :

Zgg'ﬁ'Thes¢'ord¢rs”CQVer all,Ministries/DepértménUJ including vhelr
éttaqhgd_ana;§gbordinate:offic¢s and come into force with Jnmediate
effecte e = - _— :

3."“'Ministry'of‘Home‘Affairs ctc. are requestad Xindly Lo undert.aoke
a critical review of. the residential telephones'providod Lo non—entitl
offiecrs-ih'their:Ministries/bépartmcnts'including,their attached and
‘gubétﬂinatefofficeé.with’a view to ensuring thal. ne “Lelephone should

function in future at the residence’of'a“Goverﬂmmnu of f Leers eyond b

: _mb'-.;cﬂ{imﬁié‘explicitly permittedfunderjthe.felévany inétxqcpiops of
this Minilstrye’ R S P S T S
| oo GAfe
o ( MLS8. FVETIUR)
DIRECIOR
Ald Mihistries/beparfmenﬁs;of thg Gth.'Qf-India
N , E . i |
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. S ’ oy ' . Dpak Bhawan

PNO;_Q?~46/Q%&¢A(P);' e New De&hd& ed 19M3u

-

, S ; 8 GoVernment'of*Indi % , , : _ A
D S © Ministry ®f Communicgions:’ . - e W
- : : Doptta. of Posts. o A

. N . s .
vt P . Co o ~
TR

- ru.'.A IR
All Heads of ‘Postal. Circleaﬁ
Administrativo officero. o

‘Sub:~ - Fuouany in expenditure on télephones w reg. .

Sir,i

o ) . _ .
R & Aun directed to encloscla copy of nfrifo H“mnrlndum
No 7(12)~E( {139/57 ‘Qated 28th October 87 recelved fLrou. the
Ministry of ¥liance { Department of Expenditure) on the subject
' mentioned above. for information and necessary actlcn,_'

C It is- requested that the action on 1hw ln"lJnvi!on
‘lald down i thiy D.M. may be taken immcdiatelyn IR :

o . . - » o Youxs Idl»hrullv,
o - i ( h. IRUPA)
‘ ‘ ASSTT. u11rrwon PJUFPAL(ADMH P)

PRV L . ‘4
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ressed to Shri C.P,Thomas, PMG Bombay. . '
. .o-!i'.'bi . A‘\mf};ﬂl_k@a—— E' C,t! L

o R TV
7 o .
. ‘Copy of Vettex

sembexr (Personne

d TAAR O |
No.76/8/86-GA(P) dt.12.6.86 {yom W.Kishore, . =
1) bepaxrtment of Posts, Min. d‘f - Cominn . New De l‘/1¥ )

R

ject: Provision of official/résidéntigl thlephones . to the
officers - entitlement and paymentjbf bills thereof.

I am directed. to state that the ques

) ofJ@fficial as well'as,residential‘telephqnesTtd:the,officers
. of the Department of Posts consequent ‘upon the formation
of Mahangar Telephone Nigam Lt

It has been decided that entitlement of ‘the of ficers in the

etc

office of PMG will be as under:-

Sl1.
&

No., Besignation of officer

d. hds been undder consideration.

official/Reéidentiél teleph0ne

ﬁl{/‘

Lien of provision:

10.
1.

C 12,

13

14,

2,

calls to be allowed to officlals.

Postmasten;General/Addl.PMG

" PAs to PMGs/Addl.PMG

Director (MPO)
Director (PA).
Other directors at HQs

VO & CCO of Delhi and
Bombay Circles.

| ADPS(Personall & AD(JHV):'

APMG (SB) /4PMG(PLI)

SSPOs

SSRMs
APMG (Mai 1s JAPMG( Comp )/
APMG(Inv)/4PMG(Staft)
othgr ADs
Office Superintendent s

Sections in circles

entitlément.

Official as well as residential

telephones with STD facilitles.
Residential phone(with STD
barred).: . ﬁ: o o
Official/Residential with

STD facility. - A
Official/Residential with
STD facility. o 5
official/Residential with

STD facility ‘
Telephones at offire and

residence'with.$1ﬂvfécility‘f.“

Residential phone with STD.
facility. L o _
Of fice with S]D‘faciliﬁyfand:
residential wilh 57D barred
(Chargeable-tO'Miﬁistrf”éf
Fipance). S :
Official telephones with STD,
and residential phones L
(sTD barredd. . . =~
Official .and residential
'telephOnes‘withQSTD.j-

Office and residenlial phones

(*¢%h with STD). - -
Office & Residential: phones:
(with SID. barzned).

’ OffiCe‘éndvResidcntiai phones
~ (with STD.barred):

Extensions from PABXJ-  -

Ot has also been decided that the ceiling on free

in-respect”df-xesjdential

“telephones privided at Government expenses will e 1000

2/~

—> P Ty
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‘him) will .have to he »aid by the officer himself. = . ffif@ﬁ

b e . : o ~ LA

as hitherto on bimoninly basis. This will he in acfrdition
to 200 free calls al!-wed hy :the MINL on bimonihly basis.
Calss in excess ol 1000(excluding STD calls made for
official purpose and so certified by the officer . .
concerned with refervcnce to the registéeréintaihgd:by,

3 'Thé‘pr°¢@d”T* 0f PaYﬁeﬁt'of‘bills mﬂVAbef“ 1
‘decided in consultali :n.with your Internal Finapcial E.
Adviser and Mahangace Telephone Nigam Ltd.authorities. |
Tech/PTC/Order/I1 ' ¢ :ted,the *0(*3(
/; rue .opy//
i
i
i
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jce’ issucy Uy v

' ent servants 10 Foreign Scrv .
Rehe Cabinct gecretariat. No contribution rowards p¢ jon is payab

jations in respect of Governmg servants lent oN

“of -non-p2 ent of

by 'lhe.Un'\ons//\ssocm
xélgn gervice Lo thcm.'l-lowcvcr, this conccssi}n
i jibuti i1l be limited to recogniz Al India ociations/ -
i apd in respect of
service wit
wards leave
grees 10 bear

espect ©

e Union/Association/chcration.
ice lapses on

AP ¢ g .
1Mt perio , . :
o B ::3’, »nsuch cases the balance of leave carnc during foreign serv
; 'gcpa(riation. -— \ )( Ngr«

B K ,x) ‘\\_, L C — E
limit for deputation oWycc on foreign service with
edCration is three years and this period

i)
'z The time-i!
/Association :

‘recognized Union
ay be extended in spect es.
0 18/21/60-L1, dated the Sth Scplember,’ 1981; M.F., O.M.
75 an H.A., OM. No.

G, ML & OB
0. F. 1 (10 E. 1 /15, dated the 20th October, 19

-_:r7j6/3/69-Esn. (B), dated the 8th April, 1969. 1 -
: A N}OEY&LQ\Q —E
j Transfer of the Union Executive 10 the Headquanem.——Thc
Chief Exccutive'Qf the Union is defined in the Constitution of the Union/
Association, etc.hor the General Secretary OfF where the Chief Executive
ifi defined, the General Secretary may be brought
s of the administra as far as possi-
quarters involves exemption from field duty,
i i : ve/General Secre-

i- tary f each of the recognized assocla-
ailable in any particular

tion. However, when specific gui
instructions would apply-

his regard, those 1f
6/3/69-Estt. (B), dated the Bth April, 1969. )

'~ department int
' {G1. M.H.A., 0O.M. No. 2

of ICM should not be shifted from Main
inate office.—The President and General

i ion/ Association who
uld not, except for special reasons,
e to subordinate office (including

(i) Union functionaric:
administralive office to subor

e shifted from main a
other offices Of buildings).

{G.1. Dept. of Per. & Trg., O-M. No. 27 (7)/88- s. 1V, dated th

¢ 19th August, 1988. }
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IN THE CENTRAL ADMNISTRATIVE TRIBUNAL: GUWAMRATT X<
L o
BENCH AT GUWAHATI S

0.A. NO.240/2004

SRI BIPUL RANJAN HALDER.......... APPLICANT
| -VERUS-
" UNION OF INDIA & OTHERS.......... RESPONDENTS

(REJOINDER FILED BY THE APPLICANT TO THE WRITTEN
STATEMENTS FILED BY THE RESPONDENTS)

I, Sri Bipul Ranjan Halder, son of Birendra Kishore Halder, aged about 55
years, permanent resident of Karimganj Town Post Office, District-

Karimganj, Assam, do hereby solemnly affirm and state as follows:

1. That the respondents have filed their written statements (referred to
as the “WS”) in the case and a copy of the same has been served on
me. [ have gone through the same and understood the contents
thereof. 2

2. That save and except those statements which are specifically
admitted, all other statements made in the WS may be treated as
denied by me.

3. That with regard to the statements made in para 1 of the WS I say
that the respondents are trying to mis-lead the Hon’ble Tribunal by
linking my earlier transfer from West Bengal Circle to N.E.Circle

and the request to transfer the applicant to Assam Circle. In fact I

ol e bt

|3~ 2005



Q.

applied transfer from West Bengal Circle to Assam Circle or
N.E.Circle. My prayer was considered and I was transferred to the
N.E.Circle and posted at Shillong. After my posting at Shillong, I
never requested for transfer to Assam thereafter. But before issuing
the impungned transfer order-dated 30.9.2004; I applied for my
posting on 15.9.2004 at Silchar and on 30.9.2004 for my posting
cither at Silchar or at Dharmanagar for the continuing and serious
ailment of my wife. This is pertinent to state here that the ailment
of my wife is a chronic one and she is still continuously suffering

from the serious ailment like rheumatoid Arthritis.

The copies of the proof of treatment during the pendency of the
application are amnexed as ANNEXURE-23.

That the statements made in para 2 and 3 of the WS is mis-leading
and not factually correct as it is clear on the face of records that the
impugned transfer order was issued on 30.9.2004 whereas I applied
for transfer to Dharmanagar on 15.9.2004 on the ground of my
wife’s ailment etc. Hence, there was nothing wrong in preferring

the application in the Hon’ble Tribunal.

That with regard to the statements made in para 6 of the WS, I say
that while my tenure at Shilling was not yet over and I applied for
my posting at Dharmanagar or at Silchar on account of my wife’s
serious illness and there being none to look after her in my absence.
But without considering the above facts, the respondent No.3 in
order to fulfill his personal grudge and ill-will ordered the transfer
to Kohima and then to Nagaon instead of considering his case for

Silchar or the Dharmanagar.

WQ%;W Mo lotus,
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That with regard to the statements made in para 7, I say that the
Hon’ble Supreme Court has laid down the law that the Court or
Tribunal shall interfere with the order of transfer if it is issued by an
incompetent authority and such order is liable to be set aside. In
view of the said law laid down by the Apex Court, the respondent
No. 3 was under a duty to pass the transfer order dated 30.9.2004
which has not been done. Moreover, there is nothing to show that
the said order was issued and approved by him as on the face of the
said order there is nothing to indicate anything about such
authority. Whereas, the modified order dated 14.10.2004 (as in
Annexure-8) 1s quite indicative in this regard. Therefore I say that
this has been done by the respondent No.3 as a part of his malafide

action against me and to harass me with ulterior motive.

That with regard to the statements made in para 9, I say that the
statements are false, incorrect. The distance between Karimganj
and Silchar is about 50 Kilometers while the distance between
Karimganj and Dharmanagar is about 75 Kilometers only. Whereas
the distance between Karimganj and Nagaon is about 350
Kilometers and Kohima is about 400 Kilometers. But the facts
remains is that the respondent No.3, in order to wreck his
vengeance and malafide intention issued and caused to be issued
the transfer orders of myself and another, namely, Sri Niranjan Das
as both of us raised the voice and the demand on behalf of the
Officers” Association. Sri Niranjan Das has been posted at
Dharmanagar against his choice or willingness and I was
transferred to a terrorists infested State like Nagaland (Kohima) and
then to Nagaon, a place far far away from my lonely ailing wife. On
the other hand one Sri S. Choudhury has been transferred and
posted against the vacant post that existed at Silchar on the plea that

the officer is on the verge of retirement and is retiring on 30.6.2005.

WQ%M@L
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In this regard, I also state that there is no provision of law or any
statutory rules that one is to be posted to a place near to his place of
residence at the time of his retirement from service particularly in
case of a responsible officer in a higher post. In this connection I
also state that I am similarly situated with Sri Choudhury and also
senior to him in the cadre and my representation was made prior to
the request of Sri Choudhury and such representation was recorded
in the request register showing above the name of Sri Choudhury.
As such, the transfer and posting order dated 30.9.2004 to the

- extent of posting of Sri S.Choudhury at Silchar is discriminatory,

illegal and violative of the provisions of Article 14 of the
Constitution of India and therefore the same is liable to be set aside
and quashed. There has been absolutely no administrative ground
as stated by the respondents with regard to the non-consideration of
my transfer and posting at Sichar or at Dharmanagar. [ reiterate the

foregoing other statements hereagain.

That with regard to the statements made in para 10 to 14, I reiterate
and reassert the foregoing statements made in this rejoinder and the
OA and state that the fact remains is that the respondent No.3 is
still behind me and is planning to find out any clue against me so
that he may go further against me in addition to keeping me away
from my ailing lonely wife. 1 also apprehend that the said
respondent No.3 is likely to take further steps against me either
immediately or after disposal of this application out of personal

vendetta.

That with regard to the statements made in para 15 to 30 of the WS
I say that under the facts and circumstances of the case and the
provisidns of law, the respondents could not show any legal

justification as to why I could not be posted at Silchar or at
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Dharmanagar. As the representations filed by the applicant are
pending consideration and disposal, the Hon’ble Tribunal may
direct the respondent kindly to consider the representations of the
applicant by applying their mind with regard to the spouse clause
and on the ground of ailment of my wife for posting me at Silchar
against any suitable Group B post that may fall vacant in the
nearest future and or to pass speaking order on such representations
already submitted and pending with the respondents or a fresh
representation that may be filed by me as per direction of this
Hon’ble Tribunal.

10.  That the statements made in para 4, 2 4,5, 6,1 & dre true to my
knowledge and belief, those made inpara  -"& — being
matter of records are true to my information derived there from and
the rest are my humble submission and statements on legal advice. I
have not suppressed any material facts.

And I sign this affidavit on this 12 th' day of June, 2005 at

Guwahati.

f \

Solemnly affirmed and signed before me
by the deponent, who is identified by Sri
B.C. Pathak, Advocate, on this\'.s‘gthe day
of June 2005 at Guwahati.

Diup Bmw‘"\

Advocate.
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